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LEGISLATIVE ASSEMBLY. 

BGturdGy, Zth MGrch, 19135 . 

• -t 

The Assembly met in the Assembly Chamoer at Eleven of the Clock, 
Mr. President in the Chair . 

.. ~  QUESTlON"S AND ANSWERS. 

ARREST OF 8nlJUT PREMANATIH DUTTA AFTER lHS ACQl'ITTAL IN THE 

CIUTTAGONG MURDER ~  

1151. *1Ir. A. Rangaswami Iyengar: Will the Government be pleased 
to state whether the arrest of Srijut Premanatha Dutta immediately after 
(J(,quittal and release in the Chittagong murder case has been made under 
Bengal Tlegulation III or under the Bengal Criminal Law Amendment 
brdinanu;;, and if so, whether the authority or the approval of the Govern-
ment of India was obtained to the steps taken? 

The Honourable Sir Alexander Xuddlman: The arrest was mnde b:v 
the Locl\! Government on its own authority under the 13engal Criminlll 
Law Amendment Ordinanec. The approval of the Government of India 
was not necessary and was not applied for. 
Xr. A. Rangaswami Iyengar: Ma,v I know, Sir, ,if the Government of 

India have laid down an,v polic:\' in respect of ('ascs in which persons Imve 
been ~  of offflIlces thnt the.v mn,v sWI be> proeet'ded against under 
the Cnmmal Law Ordinance? 
The Honourable Sir Alexander Muddlman: In uir('umstllnC'eR wh(>re 

men are aequittcd on t.he ground that the legnl eV,idenee is not ('ompl(,te 
but grave suspicion exists the use of the Ordinance is justifiable enough. 

Mr. A. Rangaswami Iyengar! Am I to· take it that, notwithstandinrr fhl' 
fllct that the court found thl'rC' was not Ruffieient f'videnct\ ~  
the Government would proceed under the Ordinance even after tht' verdict 
(if the court? 

The Honourable Sir Alexander Xuddlman: Certainly. That was one 
,,£ the objects of the Ord,inllIlce, to deal with cases in which complete legal 
,a>f was not sufficient. 
"r. A. Rangaswami Iyengar: Even where· a man was brought before 
a court Bnd acquitted? 

The Honourable Sir Aleunder Kuddlman: Certainly. It might be 
so. 

TERMU1ATION OF THE NORTII-"rEST FRONTII!1t Plwvn,OE SlCURITY 
REGUMTIO)f OJ' 1922. 

1152. :*Lala DuDl Ohand: (a) Will the Government please state 
the ~ Po which the tenn of the North West Frontier Province Security 
Regulation of 1922 will terminate? 

I 

_.( 2098 ) 
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(b) Do Government propose to continue it and, .if so, will they consult 
the ~  Assembly before giving a further le8se of life to it? 

(0) Will the Government please lay. on the table a list showing nam 
addresses of and the offenees cottllnltted by the persons who have 1  . 
dealt with under the said Hegulation? Will Government please also u ••• 

the nature of punishment awarded in l:ilthh case under this Regulation? 

'!'he Bonourable Sir Alexander J[uddlman: (a) 9t.h March ~  

(b) The Government of India have already decided that it is necessary 
to continue the RegUlation for a further period of three years. 

(c) A ~  is laid on the table giving the infomlation asked .£or by 
the Honourable Member up to 31st December 1924. 

I8rhl 
No. 

Nam3 01 porllOn. Relidenrc. 

STATEMENT. 

800tion I 
under 

",Itb. 

Nature 01 order. 
Beason. ~  the 

If!lMUC ot 
order. wbich I dealt 

------, -----1----------! --.----.----

1 ~ \Ulvl ""bam· 
Ill,1 ha'i' 

Ha'l&'.L Ole-
t.iot. 

~~ 

1 lI: 0 k  • 'r 'a b Ibnno 
till"nln. 

S Maulvl Ibrahim. r",bore 

Darlla. (n •• r 
Cbakd a ra). 
Dlr, Swat and 
Chltral 
Agency. 

3 (n) 

3 (h) 

3 (0) 

s (_) and 
a ,ti). 

PMhirlden to 
Bnler the N.-IV. 
r. I'. on hie 
..,I ... ~ from 
jail. 

Originally detained 
under a.gul.tlon III 
of 1818. It wa. oon-
.ldBred unrle.lrabl. 
that he abould return 
to the Province ~ 

~ ~ ~  ~ ~  
wa' MU'l'eli on 
Muhammad lebaq. 

i ~ ~~~~  to ~~ 
Connected ",lIh politi. 
ral agitation In 1921 
at Bannu from wbere 
h. aboconded to 
Alllhanltrtan. "I'pre-
hended at Peohawar 
"h,n return In!!, from 

~  

I BaIlD)! m.trlot, 
I 

~ to \""ve 
the Province. 

~ a very 
80:lItiou. ."ne.·h ot 
l' ... lIa", .. r at a largely 

I attel1r\od merllug In 

I 
pJobawar City. 

Orrlererl to ruM. 1I010ngel\ to thB Raw"l· 

\ 

In Relha,...r.ctt, plndl Pollco. Delor-
anrlnot to ~ tell and went to Kabul 
It without tb. whore h. anoclate<1 
.,ermi."lon of with India" rovolu· 

I the om... In tlonari.. ,(hpelled 
C1IAfge, IDte1\l· f."", Kabul with othor 
,enoe Bl'aDoh. Indian revolutlonarlM. 
N,.W. F. 1"j ~ at Quelta 
anrl to ab.taln and oont to ~  
f.OlD .. I adlQu Ilea,.. bid ohiNan 
lln.tlle to I an.1 ~ .. 1liiie 
Government 'Ma\t.\cJIftd . ~ 

---y 
J 

(, 

, I' ~ ~~ unll.llr-

~ ~ ~ .'.' 
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QUBSTIONS AND AN9WEllS. 

~  ncl,,. ~ Norti-Wut II'rollti,,. Pro"illc, ~  1l6,/fIZa.tion, 19.9.2-contcl. -
··1 l8OtloD 

11ft11ODI for tbe IInder 
I .. ftle or porIOn. Be.ldence. ... hloh N.tare 01 order • IUII8 of BaK .. "'. 

dt'&lt ordor. 
. , , ... 

wUh • 
01 " I  . 

. -
Holding political mOOt-

I Moha. IIlngb, Pe.hawar 1«1) . ( (ll Tn ah.taln 
li6cret"ry. I 

for Ii p4Irlod 01 Inll'. and ,ft.ooe.llnnl 
IIlu[I'h Sahha. one yea. from .nd .prea InK polltl· 

.n oommunlc.· cal propaganda 

'-', I, . I 
URn. with the amoD[I' the Slkb 
nnlaw!ul a81!!0- troop, In Pe,hawar, . 01aU"118 known 

8 Snnelar Rlngh, Do. , '8 Cd) : I a .. tbe Sri 
Cy·J.&('O,,,·t n. r y, GlIl'fl"'ara Par· 
SI,,\Ch Sahha, I ban·lahat Oom· mlttee. 1 (2) To sbRtaln I Irom orJranl.· 

:7 To.ia Sini/I., Vlco Do. S (d) . ~  furl lei. 
P .0 al den t, I !lilt nl\' n po-
IIlngh Sabha. I Utical demon .. 

tratinn ... Ithln II the limit. of 
theN, W,.F, 1', 

'8 Atma SI n, h, Do. •  8 (d) I (3) To abotaln 
T r 0 a A 11 r e r, II from all ""tlon 
Singh Sabha. hOlltllo to Gov. I I 

l. ernOl.nt, I 
'9 8undar Singb Do. S (0) • I ~ to leave HoMing pOlltlral1 

the rrovlnee. roeotlnlf. and proec.· 
RloD. and sp.eadlng 
political nroPAlflncla 
amon, Sikh troop. 
In reaha,.a •• 

:r Sadbu Singh Do. 8 (0) · Do. Holding political .. meetlnp and atlrrlng 

"- ~ ~  among 

, II, lotoyoey (for· No exed rell· 3 (.) Do. I Undesirable ""tlvltlo81 
morly au oGle •• denoe. In A ·!I'h.nlltan and 
of the lRt/21ld N.·W, F. P. tribal 
Punjab!.). torrlto.y, Arre.tod at 

r ... ndl f{ otal ,.hen re· 

.'" ."'" ""' I ~ 
turning 'rom Kabul. 

U 8 (b) • ,Ordered 1I0t to Palt pollt!cal actlvl· I enter, roalde or tl ••• 
remalD In tb. 
I Pesh .... ar Dis· 
trlot I \ 

13 ladh Singh !largo lb. • 8 (t) • Ordered to leave I Seditious apeaker. 

• tbe Province, 
l' Na.lr Abmad . Pelha,.ar . 8 (6) • Forbidden to I Warklnll' as " .evolu. 

onter the area Uonary agent. 
ly!nJ( to the 
... e.t or the ad· 
loinilter.d bor. 
der of til 
N.·W.F,P, 

GUANT OF A SUM OP Rs. 10,000 TO KHAN BAHADtTR NAWAll DOBT 
MUHAMMAD KUAN OP TAHKAL, PESHAWAlt DISTRICT, 

1158. *La1a Dunt Ohand: (a) Will . the Government please stato 
vhether Sir John Maffe:v while relinquishing charge of his duties as Chid 
Commissioner, North·West Frontier Province, gave a sum of Rs, 10,000 
to Khan Bahadur Nawab Dost Muhammad Khan of Tahkal, District 
Peshawar, in the North West Frontier Province? 

(b) If the answer to part (a) be in the ~  will the Govern· 
~  please state out of which :fund the said amount WaS given and for 
whBtpurpoae ? 

Mr. neDJ. Bray: With your permission, Sir, I will ans\tGr this and' 
Ibhe next two questiOi'lB together, 

A2 
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I will give the Honourable Member the answers as soon ss I get the-
information from the loeal administration. 

ENTRY BY KHAN BAHADUR NAWAB Dos'! MUHA}lMAD KHAN INTO THE 
CITY OP PESHAWAR WITH AN ARMED FOROE. 

t1154. ·Lala Dun! OhaDd: (a) Will the Government please state 
as to whether it has been brought to the notice of Government that Khan 
Bahadur Nawab Dost Muhammad Khan of Tahkal while passing through 
the Cantonment of Peshawar entered the city of Peshawar with an armed 
force of over 500 Pathans and if so, "ith what object? 

(b) Did the Government take any action against the said Nawab Dost 
Muhammad Khan for a breach of the law? If not, why? 

PUBLICATION BY KHAN BAHADUR NAWAB DOST MUHAMMAD KHAN OF A 

PAMPHI.ET CONTAINING CERTAIN ALLEGATIONS AGAINST THE Humus. 
t1155. ·Lala Dun! Chand: (a,-.Will the Government please state 

whether it has been brought to their notice that a pamphlet under the 
title of .. Nasihat Nam'a brai Ghaur 0' Khaus Ahalyan.i-Oeshawar," was 
published and ~  by Khan Bahadur Nawab Dost Muhammad Khan of 
Tahkal about the third week of September 1924? 

(b) Is it a fact that the cost of the publication of the said pamphlet 
was paid out of the Political Fund, if so, why? 
(c) Was it sta.ted in pages 22-23 of the said pamphlet that the Hindus 

in general aided the Japanese Government duril1g the Great War with a 
view to overthrow the British Government in India, and have the Gov-
ernment so far taken any action against the author of the sllid pamphlet? 

(d) Will the Government please lay on the table for the information of 
the House the English translation of pages 22.23, 24·25 and 26 and 27 
of the said publication? 

SUE OF STAMPS TO THE PUBUC ON SUNDA YB AND POST OFFICE 

HOUDAYS. 

1156. ·lthan Bahadur W. II. Jluasanally: (a) With reference to 
answer to' question No. 907 will Governm(mt please state oj. what Post 
Office in Sind stamps were sold to the public hitherto on Sundays and 
other Post Office holidays? 
(b) At what Post Office in that Province will starn ps be sold on such' 

Ilays under the new orders? 
(0) From what hour to what hour? 

Sir Geoffrey O1arke: (a) At Karachi Head Office, Karachi Frere Hall, 
Manora, Kotri, Tatta, Sukkur, Jaeobabad and Sehwan. 

, (b) At all head, sub and departmental branch offices. 
(c) The hours are those during which the offices are open for the 

receipt Bnd despatch of mails. They vary according to loc'al circumstances 
and can be ascertained ;in each case at the office concerned. 

TOTAL COST OF ESTABLISHMENT EMPLOYED TO SELL STAMPS TO THE PUBT.ye •. 

1157. ~  Bahadur W. II. JlulMDaUy: (a) What ia tlie total ~  
to the Postal Department of the establishment employed to sell stamp ... 
to tlie :publio? 

~ .. -;..--------
t ~ .nurer to t.hi. qUlltion, let .D.werbelow qUllt.iOD No. 1153. 
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(b) What would be the cost if the old system of sale on commission 

"Wore reverted to" . 
(0) Is there any other objection to sale on commission besides cost? 
(d) Would that cost be not covered by the larger s81e on comDUS-

·1Iion? 
Sir Geot!rey Olarke: (a) Postage stamps ~ required to be sold at post 

. offices by window and counter clerks ·and outslde by some postmen and all 
'Village postmen and mail-peons. In certain specially selected post offices 
.separate stamp vendors a.re ~  at an annual cost of Rs. 56,604. 
(b) Rs. 10,62,844 based .on last year's sales. 
(0) Yes. There ·are administrative objections. 
(d) No. This would make -no difference to the amount of stamps sold. 

RESOr,lJTIONS OF TllE R.Uy,w.A.Y ~  CONFERENCE. 

1158. .Bhan Bahadur W. K. Buaanally: With reference to answer 
to question No. 909 will Government plea.se inquire from Agflnts what 
aotion, if ·any, has been taken by them on the said Resolutions and place 
the same on the table? 

The Honourable Sir ~  Innes: Government regret that they cannot 
take the action suggested. The resolutions referred to matters which are 
within the competenoe of Agents, and Government are not prepared to 
admit that every time a Conference of· this kind PIlSSCSa. series of resolu-
tions, ra,ilwa:v administrations should be required to report what action 
,has been taken on those resolutions. 

PAYMENT OF Cr,Anrs F01t GOODS LO&T OIt STOLEN ON IXDUN RAILWAYS. 

1159. "']than Bahadur W. )I. HUSS&Dally: (a) With reference to 
answer to Question No. 918 regarding payment of claims for goods lost or 
stolen on Railways, were copies of these reports supplied' to Members? 

(b) If not, do Government propose to supply them? 

The Honourable Sir Charles Innes: Copies of the reports have been 
placed in the Library. If any Honourahle Member requires a copy for biB 
.own use, he can get one on application to the Railway Board. . 

THE STATION :MASTER OF SIMLA. 

1180. "'Khan Bahadur W. II. Hussanally: With reference to answer 
~ ~  No. 917 regarding. the; .appointment of the station master at 
810110. wIll Government make mqUlnes and supply the information? 

The Honour&b1. Sir Charles Innes: The Government regret that they 
-cannot undertake to make inquiries regarding the posting of station 
masters to particular stations. 

MEASlJRES TAKEN ~ PUT A STOP TO CORRUPTION AND BLACKMAIL ON THE 
NORTH WESTERN RAILWAY. 

1181. ·Khan Bahadur W. II. HUlUDally: (a) With reference to 
,answer to question No. 918 will Government please state what steps has 
-the ~  North·Western Railway, taken to put down corruption and 
-blackmaIl on ~ R/ljilway and how far have these steps succeeded? • 
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(b) 11 no steps have been taken, what steps does he propose to take? 

The BODourable Sir Oharles Innes: The Honourable Member is refer-
red . to the speech made by Mr. Hindley in this House on 26th February' 
last, in which he referred particularlv to the meusures taken on the North 
Western. Railway. " 

SCHOOI.S MAINTAINED BY THE NORTH WESTERN RAILWAY FOR TIIE 

CHILDREN OF THIIR EUROPj,;AN AND INDIAN EMPLOYEES. 

1162. ·Khan B'ahadur W. II. Husaanally: (a) With reference to· 
answer to question No. 919 how many and what schools were maintained 
by the North Western Railway for the benefit of the two communities? 

(b) What kind of education is imparted at each class of schools and 
upto what standard? '. 
(0) What is the reason of the disproportionate amounts spent on the 

two classes of schools? 

(d) Do Government propose to extend the system and range of educa-
tion of the children of Indian employees of railWays'? If so, when? If 
not, why? 

• 
The Bonour&ble81r Oharles Innes: The number of schools maintaine<l 

by the North Western Railway for the benefit of the communities is as 
below: 

Europeans Bnd Anglo-Indians 

Indians 
5 
1 

The Government do not know the kind of education imparted at the-
different schools. 

The amount spent on t,he 5 Europeun and Anglo-Indian schools was 
Rs, 113,{144 and on ono Indian school Rs. u.754. The whole question of 
assistance to be given by railways to their employees for the Aducation of. 
their children is now being considered .. 

THE GENERAL BUDGE'r-LIST OF DEMANDS-contd. 

SECOND STAGE-contd. 

Expenditure from Revenue-contd. 

DEMAND No. 17-TAXES ON INCOME. 

Mr. Prelid.ent: The House will now resume consideration of Part U 
"of the Budget. The motion to adjourn the discussion yesterday means-
'that the entire consideration of "Customs" wall postponed till next 
'Thursday. We therefore come to Dema.nd Nb. 17, " Ta.xes on Income." 
The question is: 

" That a 8um Dot exceeding Rs. 62,57,000 be granted to the Governor General in 
Council to defray the charge which will oome in course of payment during the yelir· 
'erlding the 31at day of March, 1926, in respect of "faxes on Inc:ome '." 

It will be convenient to take all the motions for reduction by Re. 100 
together. They all raise quelitions relating to the general administration 

- -of the Income-tax Department. The one exception to thnt seems to mtl-; 
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to he the one standing in the name of Mr. Neogy, which raises ~ parti-
cular question of the operation of Devolution Rule. No. 15 under ,!hlCh the 
provinces share to some extent in the excess of mcome.ta:x reahzed over 
11 certain love!. As regards the larger amounts of reductlOn, they seem 
to me to ro;i.se lesser questions, and, therefore, I propose to call on Lala 
Duni Chand first to move the reduction of Rs. 100 in respect of the gen-
eral policy of the Income-tax 'Department. . 

GRIEVANOES OF INOOME-TAX AssEssEES IN THE PUNJAB. 

Lala Dun! Ohand (Ambala Division: Non-Muhammadan): Sir, the two 
motions Nos. 17 and 21 that stand m my name are allied motions, and 
I propose to take them together. My whole object in putting forward 
these motions is to draw the attention of the Government to the state of 
affairs us it obtains in my province with reference to the administrlrtion of 
the Income-Tax Department. I do not deny, in fact I endorse the ~ 

ment of the Honourable the Finance Member, that in certain quarteN 
there is a ,tendency to evade the payment of the dues to which the Govern· 
ment are entitled. I think the Government are fully entifIed to realize 
every pie of what is due to them. I am in favour of the Government ~ 

ploying every legal process to realize what is under the law due to them. 
But while I reeognize that there are 11 certain number of tax-payers who 
want to e,vade tbe payment of the Government revenue, there are 8 much 
larger number of people out of whom more tha.n is due to the Government 
is ~  The policy of the Government in recent years, so far at any 
rate as the Punjab is concerned, nnd I shall speak only with regard to the 
Punjab, has been to get out of the tax-payers rnore than they are really 
liable to pay. The Government have been in greater need of money 
during recent years, and I understand that for that reason the Govern-
ItIent have adopted the policy of getting more out of the tax-pa.yer than 
he is really liable to pa.y.. Various methods ha:ve been adopted by the 
Government to achieve this object in view. (Mr. 'K. Ahmed: .. Why did 
you pass the Income-tax Act? ") I have already said that whatever Gov-
ernment are entitled to get by way of income·tax, they ought to get, but. 
the Government. are not entitled to get even a. pice more than the Income-
tax Act entitles ~  to ~  I 'have already made my pORition clear. 
Unfortunately the ImpressIon has been created in the Income-tax Depart-
ment that the Government need more money and that therefore the sub' 
ordinates. of the Gove.rmflent should get more money out of the people. 
I say, SIr, that, practlcRlly what I should call a process of extortion has' 
~~  !Zo,ing"Ol!. I may. ~ once make it clenr ~  I am not using the word 
extortlOn m IlllY crlmmRI ~  I Rm usmg t.he word "extortion" in 
the sense in whieh I shall USf> it in the case of a I Rwver like Mr. K. Ahmed 
to whom a client (lames nnd Mr. K. Ahmed think!! that the client heJieves 
tbnt he is indispensable to hirn. Immediately thf> lawyer comes to know 
tllHt he hI indispensable to the cliont., he "rill try to extort the mltximum· 
amollnt out ()f him. ~  when thnt impression is crel\ted in the 
Depnrtment that the Governllwnt want more moncv, the subordinate 
officel"$ ()f' Government try to ~  more m()ne1: for the Government. I 
would hero invit,e the IlHenti()n ()f HIe ~  to 'the income-tax realizations 
during .r('cent vears in my province. The Explanntorv Memornndum shows 
thAt . III Hl21·22 the income· tax rell,lizlltions in the Punjab were 
Re. 50,81.,829. Tn the next year. 1922-23, they were RR. 76,8(1,88]. This_ 
compArattve Rtaternent nt ()ncC) Rhows that in the course 'of one year there 
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{Lala Duni Chand.] . 
was an increase of about 52 per cent. in the income-tax realizations. Wha-it 
\Can it be due to? Gan it be due to a sudden increase in the income of· 
'the province as 8. whole? Or was it due to the policy that WBS adopted 
by the Government? I venture to think tha.t this rapid increaae. this. 
abnonnal increase, from Rs. 50 lakhs to Hs: 76 lakhs WBS due to the 
policy. that has been adopted by the Government in connection with 
mcome-tax administrat.ion. 'In later years the same policy has been 
pursued. The inOOUlc-tax payers of the Punjab have got many griev-
ances in connectiolJ with the administration of income·tax. In the first 
place they are suffering from what I have already described as the policy 
,of the Government of getting the ~  out of the people to which 
the Government are not entitled. . A persistent Ilnd insistent cry has 
·been raised during the last ten years in the Punjab, and representat.ions 
have boon made from almost every town against over-assessment Bnd 
t,}w methods of fl.SBt1SSment. I would like thAt the Government should 
enforce the law most rigidly and to its logical conclusions. Notwith-
standing the fact that the protest has btlen so strong, 
I hellr of very few cases in which the Government have thought 
it fit to start any prosecution. I would like in the case of 
those defaulters who deliberately want to cheat the Government 
that prnsecutiolH! should be st.urtl'd; hut the Government are afraid of 

~ pros('cnt,iOI1H, not hec(luse they do. not want to start prosecutions, 
hul, ~  Govel'l1lI1ent do not sturt prosecution!; IlS they find themselves 
ina very false position. (Mr. K. Ahmed: "Oh, no.") Exeuse me, 
please. Various income-tux officers know (,NAdly the position that if 
the matter is put before a criminal Court, the Income-tax Department 
will be exposed. .Now, under 1he Illw cVE'rybody is required to put in 
income-tax returns. I know in a very lArge percentage of cases the 
incOQle-t.ux returns are not. accepted. ,\\,111lt are thp, alternatives open 
tn the Goverr.ment under Wese ~  Either to prosecute 
those people who put in false returns or to accept those returns as cor-
Hct. The Govrrnment do neither. The Government neither prosecute 
those people who are supposed to have put in  false returns nor do the 
Government accept the correctness of their returns. Income-tax officers 
go on assessing people much more t,hllll they should. Another thing is, 
Sir, t.hat the state of trade is not at all taken into consideration in mok-
ing assessments. I understand in the casEI of certo.in articles in certain. 
years peopJe made fat profits and the people ~  pay on those fat 
11rofits; but at tho same .time in the case of othrl' t,rlldes, it is a well knoV'."D 
fnet that people suffer ReriOllsly and no account is tnken by the income-
t/ax officers of those losses. It if; the general ~ of income-tax 
offieel'R to take cognisance oi the profits and to ignore the 1000ses. I would 
pn.rt,icmlarlv IIsk t,he Governmf'nt Memher in charge to go into the question 
Qf the gTievanccs of the Punjab in the matter of ~  a.nd if 
fDQuirv is held into the I!rievllnces of the Punjab most of the grievances 
will bo substantin,t,ed. Then, I submit, Sir, there is a good deal of 
defect in the law. What kind of law have we got now? The income-
tax officer assesses and an appeal lies to the Assistant Commissioner and 
in certain cases the Income-tax Commissioner. Practically the Assist.-
ant Commissioner and the Corr,missioner are also income-tax OffiC8l'fl for 
the purposes of making assessment,. It is an old  old story about which 
the people of India have been crying that the powers of prosecutor And 
'judlle should not, be vested in one and the same person. It is a fa.rce 
really to appoint one officer of t,he department 8S the 8seessingofticer 
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:and another officer of the department as an appellate ~  .  I 
lfIubmit that it is the special need of the country m connection Wlth m-
.come-tax administration that the power to hear appeals should be made 
-over to some agency other than the ~  Department ~  
'1,'hen, there is the, law regarding mterest. Whatever ~
terest accrues in a  . certain year is regarded as ~  m-
..come on which income-ttl.x should be cha.rged. We know ~ as a 
matter of fact that even 10 per cent. of the interest that. accrues IS ~  
:really realised. It means that on 90 per . cent. of the mcome ~ IS 
never realised income-tax is charged. ThlS part of the law reqwres 
.alteration and I hope the Government will see their way to remedy this 
.state of law. Then, I submit, Sir, my province particularly suffers from 
.another kind of grievance, and it is' this. Whenever a big person ~
pens to be the assessee the income-tax officer· really likes that, he should 
.dance attendance on him in his office from day to day. If he sends his 
clerk or his manager to the ~  otlicer, an average income-tax 
. .officer thinks that it is an insult to him that the big man himself does not 
.come and he sends only the clerk. ~ K. Ahmed: .. Let him send s 
pleader also. ") It will be perhaps better. The case may be different 
in other provjnces. I am not talking about other provinces. A good 
-'deal of the element of personal likes and dislikes enters into the ques-
tion of assessment. If the income-tax officer dislikes 0. certain person 
he will not have any scruples to assess. him correctly. I submit there-
have been many cuses of that kind in my province. I ma.y invite the 
,attenti:on of the House to a recent case. That caSe is 81tb j1tdice. Be-
yond mIlking a mere statement of fac)t I will not say anything about that 
.CfWl!3. The income-tax officer was charging a certain firm from year to 
year at very exorbitant rates and each year the assessee WIlS filing objec-
tions, with the result that the aRsessment was considerably reduced. What 
'has happened reoentlv is that t,hs income-tax officer took the law into 
'bis own hands and ~  to the premises of that firm and  got hold of all 
the books, etc., the firm had. The result has been that there are nOW 
two ~  cnses going on, one b:v the income-tax officer against the 

~  of the fir,m and the other by thfl proprietor of the finn against 
the ~  ~  .. I do not want, to say anything further, Sir, 
Hbollt thls cnse, whICh Iil sub judice. I submit that tlicrc hft"! heen a 
good den! of sbuRe ?f in('ome·tRx administration in Amritsil.r, in Sialkot, 
·etc. Senous 111lcgfltJons have been made against the method of assess· 
ment. find most. of these allegationA have been suhstantinted. HeaIlv 
"from every quartill-of the Punjab the cry comes that the ~ 
"Ifficers do not take into. consideration the question whether the man to 
he assessed shou.ld be corre.ctly assessed at It ceTtain figure or not. All 
that they want IS that he should he ~  at the highest figure re-
. gardless ~ the true Rtate of affairs ~ his income. These are 
the few ~  amollg,.ma,ny of the tax-pa.yers of the Punjab to which 
~ ~  ~  the n.ttentlOTI of the House. Whenever the question of 
. mdlvldull.\ grIevances of the income-tax payers is rrused in the House the 

~  ~  Finance Member, Sir BRsil Bls(',kett, always says that 
. thIS ~  IS not the proper place where individual grievances should 
be agItated. I have seen it more than once that this is the view t,hat 
: ~  been advanced by the Honourable the Finance Member. I know 
: if, It WClS a. ~  of one or twoindividua.l grievances, of course those 
may not be agIta.ted on the floor of this Rouse. But I know that almost ... 
. ~ ~  tax-pa.yer in the Punjab has got a grievance of that kind. 
iT. thmk thiS 111 the proper plRce where this question should be agitated . 

• 
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[La! .. Duni Chand.] 

I particularly request the HonoufablA the Finanoe Member te make in-
qui1'ies into the ~  of the tax'payen of the Punjab. I have 
alreadhy ~  let ~  get whatever he IS en,titled to but let him not get 
~  e IS not ell:tltled to. If he holds an impartial inquiry into the. 
gnevances of the mcome-tax-payers of the Punjab, he will find that what 
I have ~  to the. House is correct and that whatever questions I 
ha.ve been ralsmg regardmg the abuse of the income-tax administration 
in. my ~  a.re ~  It is only with this object in view that I have 
raised this questIOn In the House. I know thl1t the House will not be 
very enthusiastic over the pa.rticular grievances of 8 particular province. 
Therefore, I would not very much care to press 8 motion of that kind 
to 0. division. But this does not mean thltt the point' underlying my 
moti?Il d?es not deserve ~  I have placed the CMe of my 

~  I.n the hope. tha.t the grievances of the income·tax payers of the 
PunJab WlIl be gone mto and redress grnntpd to them. At one time. Sir, 
I WBS under the orders of my inrty that I WfiS not to move this motion 
fonn ally , though I could ventilate by means of a speech the grievlUlces 
~ T?Y province. (Laughter.) I belong to n party whose orders are 
bmdmg upon me bnd I must obey those orders. But I };lave now con-
sulted the Secretary of my party and I am authorised by him to mov&' 
1;his motion. Therefore, I formally move this motion. • • 

JIr. Pr ..... nt: Reduction moved: 

" ~  the Demand under the head ' Taxes on Income' be reduced by RI. 100." 

Kr. K. Ahmed (Ra.jshahi Division: Muhammada.n Rural): Sir, it. 
appears to me that my Honoura.ble friend Lalli. Duni Chand has misre-
presented the whqle case in his motion. Sir, by moving for the reduction 
.)i the grant in question by Rs. 100 he meant to pass a vote of censure· 
ulJ. Oover.nment.. IA. not that so? (Lala Duni Chand: "No, Sir. ") He 
has attacked the whole Government staff. He says that you have got a 
number o,f income-tax officers, 'you have got Assistant Commiss,:oners and 
you ha.ve got  Commissioners who are in charge of thiR department to-
e:x;tort-that language has been used-money, but this expression has been 
qualified by saying that that extortion:s not for usc in the criminal court. 
1 th&nk my friend for giving me the professional complement I have the 
honour to enjoy a.t the Ba.r. But I contend that if it is' not extortion, then 
plIObably it as not to be found in the dictionary. I think my friend's own 
factorv has produoed that kind of thing that he has said about the Gov-
ornment officers. Then. Sir, l1'e sa.id that this is 0. grievance on behalf of 
the people of his province. the Punjab. Sir, I remember the tl:me when 
the Income-tax Act was passed and T remember also that, at one stage 
my Honourable friend had been opposing it. In spite oj all that he took 
l'e,rt in it and the Aot was fina.lly passed. Therefore, if this ~ is t,o be 
J AI'd to the Government according to that Act by the people of thIS country 
~ ~ the Punjab, I do not think my friend ought to have flny griev" 

811ce. Funhennore, Sir, he says tha.t this is the grievance of his province 
ttvd it must be·inquired into. The suita.ble way for him to ventilate the 
grievances of his l'rovince would he t.o !!,ive notice of a HosQlution t,o the 

f ~  of the Legislative Assembly. If he is prepared, as he said he 
'if, ,to 68k the Government to ~  into the matter, then he ought ~ 
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withdraw his motiQIl and save us from the difficulty of g<?ing into the case. 
If he is not-I think he ie-then what justification is there for him to 
attack the· Government (,meers unnecessarily? Where is the extortion? 
There are Government officers and there is the law. 80, if. you submit an 
fIOoount which is accurate,it is all right and you must pay the amount 
assessed. If, on the other hand, the account is noli correct, then the man 
ought to be prosecuted as there is a ~  in declaratory ~  to fill 
in.the income·tax form to the effect that' I, so and so, submit thIS account 
and hereby declare that this, ~  the correct and true account for the year, 
und so forth ". I sball be surprised if it was meant that my Honourablo 
iriend desired to get some encouragement in a. cQurt of law and extort 
monev from the assessees and from the publie as cases are settled instead 
r.;! prosecution for Buhmittin,{ an inaccurate account and assessments are 
being made on some understand;ng between the assessees and the Govern-
ment. That would be the abuse of the powers of the court, and that will 
also be aga.iust the public policy. If my friend's ulterior motive is that 
the Government are wrong beca.use they do not prosecute a man for sub-
mitting an account which i.s not accuratE!t. then this will be rather urging 
for fomenting litigations. Then again my friend has been talking of the 
Assistant Commissioners and the Commissioners. These are the two 
officers who assess incomes and these are the people who sanction prosecu. 
tlOns and before whom people are prosceuted. My learned friend's clients 
fife very rich men. He ~  that he had two caees but he ~ not like 
to say who the pnrtiE's Ilrc bee,ause the case nre still Bub judice. I say 
1hat my friena oam.'ot, have a proper idea by being fmgnged only in tw.) 
enses. . 

t.ala Ihuat OhaDd: I am not dugaged in these cases; I bave nothing to 
do with tbem. 

*. E. ~  Probablv h.:S friends have to do with those cases and 
IIC is speaking on tua:r behalf only. I say that two cases are not the 
h:tlt cases for forming such opinions. Therefore, my friend has got no legs • 
to stand upon. I wish that he will withdraw his motion becam;6 h:s 
arguments will not hold water. I support the Government officel'l:! beCaUSfJ 
they are really doing things in a businesslike manner and what is needful 
llncjer the e;rcumstnnces. 

ASSESSMENT 010' TnE VALUE OF RENT·FREE QUARTERS A'S A PART OF SALARY. 

001($81 J •. D. Orawford. (Bengal: Europenn): Sir, I wish to intervene 
~  this debate on the questio,n of the grievances of the public regarding 
Illcome·tax to make one particular point Bnd that ,'s the unfair incicience 

~  !from the inclusion of rent·free quarters ·'n income. To explain my 
~  I will illustrate ,:t by one case. Take a man getting a salary of 
lis. 1,500 a month, o,r a tot.1\1 of Hs. 18,000 per annum. In a place like 
<::1l1cutta or. ~ ~  his rent·frl'e (}uarters, or the a.llowance which may be 
gwen to lurn In heu of rent·frl'o quarters, will. amount to not less than 
Rs. 800 per mensem, making altogother flo total of Jis. 21,600. He would 
tlt. once become liable to incomo·tax at 1 anna per rupee, as his income 
\·:111 be Over Rs. 20,000. But if that B/une mp.ll on the Rame salary Wt1re 
hving nn the Inufassil where he will get far better accommodation at a 
ute of R$l. 100 per mensem, hi!! total income will I>e shown as HR. 19.200 
and he will il8capethe &dditional taxation. ... 

· 
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Mr. Barchandrai Vishindas (Sind: Non-Muhammadan): On a point 
ot order, Sir. Is this a part qf the Punjab grievances to which· I thought· 
the debate at present was to be confined? 

Mr. President: I pointed out that I am now 'taking motions for reduc, 
tion Nos. 17, 21., 22, 24 and 26 together, leaving the whole field of income-
tax administration open to debate. 

Colonel J. D. Crawford: Might, I suggest to the Honourable the Finance 
Member that the whole questiqn of the ,inclusion of rent-free quarters 
n1ight be reconsidered and that it might be possible to introduce some 
system assessing such quarters at, say, 10 per cent. of the salary of the 
mdividual concerned, or at the actual rate whichever is less. I can assure 
him that the subject is cne ,vhich has caused considerable heart-burning 
in Calcutta. It- ,vas with the greatest difficulty that I myself s;gned my 
i1:come-tax paper showing the amqunt and value of my rent-free quarters, 
and I was son'Y to do so this year because I felt that I had a real grievance 
iu comparison to the men who were living in cheaper provinces. 

INADEQUACY OF INCOME-TAX STAFF IN SIND. 

Mr. Barchandrai Vishindas (Sind: Non-Muhammadan): Sir, my 
motion for a reduction of Rs. 100 ,:s intended to draw the attention of the 
1ncome-Tax Department to a particular g1.i:evance relating to my province 
o.t Sind, and I do not share the despa.ir of my friend Lala Duni Chand 
that because the grievance relates to one province, there will be no en-
thusiasm on the part of the Members. Only yesterday's example shows 
that on a grievance relating to the individual city of Bombay, namely, 
the existence of th~ cotton excise duty, all Members, including Pandit 
Motilal Nehru, joined with the Bombay Members in attacking that ,impost. 
Sir, when I rise and relate the grievances affect:ng my province, I dare 
say a great deal of sympathy will be shown by Honourable Members 
when they see that my representation is a reasonable one. In this instance 
I am not going to ettack the staff or to say there is any unfair inc;dence 
of taxation so far as my province is concerned, but I attack the Income-Tax 
Department only in so far as they are not quite just and fair to the 
merchants of Sind. I mean to say the staff is so very inadequate, as 
I will try to expla.i!l in detail, that the merchants suffer a good deal of 
irlconvenience and delav, and for that reason •when the Honourable Mr. 
Sim, who was then in charge of this income-tax portfoVo, visited Karachi, 
the merchants a.pproached him and pointed out this grievance. Whether 
l\fr. Sim made any kind of investigat'on into these grievances and ,vhether 
there has been any action for any kind of· redress of these gr1evances the 
public do not know. Now my complaint is thjs, that the income-tax staff 
in Sind consists of these officers : -

1 Assistant Commissioner for Sind, 
3 income-tax officers for Karachi town, 
1 income-tax office1; for Hyderabad and district, 
1 income-tax officer for Sukkur and parts of Sukkur and Nawat, Shah 

districts, 
1 income-tax officer for Shikarpur and part of Sukkur district, and. 
1 income-tax officer for Larkhana. district. 
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In the Budget there is no provision made for any extra staff, although it 
is intended for the next year to take over the whole of the income-tax.work, 
including that of villages, by this department alone. Up tm now the income-
tax work in the province of Sind has been done by this exclusive depart-
ment onlv in certain selected areas which I have just mentioned, but fro~ 
the next ·year the whole work of the province, including that of the villages 
and towns, will be taken over by this department, and all that work which 
i..sed to be done or which is being done by the Revenue Department will 
l:,e taken away frqm them. That being so, one would naturally expect 
that there would be an increase in the staff, but there is no provision for 
such increase in the Budget. As a matter of fact even the present staff· 
i~ quite inadequate for the work allotted to it for this reason-. At page 
214 of the Standing Finance Committee's Repqrt, Volume IV, No. 3, it is 
laid down that one income-tax officer is necessary for every 700 ordinary 
assessees, and one for every 4,000 salaried assessees, and 1 for 900 refer-
ence cases. If this ratio were given effect to, in the city of Karachi alone, 
where there are 3,200 ordinary ass~ssees, and nearly 2,000 of the other 
classes, we should have had 5 income-tax officers, instead of which there 
are only 3. 

Mr. K. Ahmed: So much the better. You get the benefit. 
Mr. Harchandrai Vishindas: l\fr Kabeer-ud-Din Ahmed does ;10t under· 

stand me at all. He probably thinks we escape the income-tax. \Ve do 
not. It only means that those officers are over-worked. And if we do 
escape unjustly, then I say,, on the principle laid down by Lala Duni Chand 
a:1d the complaint made by Colonel Crawford the other day, we ought t(j 
be assessed properly. It may be Mr. Ahmed's mentaHty that he should 
escape from payment of income-tax, but that is not mine. As a matter 
of fact, I say 1that even with the present amourrt of work which will be 
thrown upon these income-tax officers in accordance with the number and 
propqrtion laid down by the Standing Finance Committee, there ought to 
be 5 officers in Karachi even now. Instead of that there are only 3. And 
what is more, after taking up such extra. work in Sind, these three are to 
be curtailed to two. 

Mr. K. Ahmed: 'Therefore there is no justification for moving for a reduc-
tion at all. 

Mr. Harchandrai Vishindas: Mr. Ahmed is so far distant that I am not 
able to hear him, so I will not answer. The present nwnber of officers are 
not to be reduced to two, and one is being sent far away into the district 
of Thar and Parkar. In Hvderabad town and district the· number of 
assessees is 2,000 and theref;re, according to the above calculation, there 
should be at least two, if l'tOt three, income-tax officers. These are, Sir, 
the only grievances I have. I dare say the Honourable the Finance 
Member will make a. satisfactor." explanation which will necessitate my 
withdrawal of this ,motion-if it is satisfactory. 

ALLOWANCES OF INCOME-TAX OFFICERS, ETC. 

Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural): Sir, 
~ wish to supplement the remarks of my friend Mr. Harchandra.i Vishindas 
by saying only a few words in regard to this particular motion, and that 
is that if one of the three income-tax officers who are now posted to Karachi 
is taken away from the citv work and is made to do the income-tax work of 
the district 0£ Karachi. plns the district of Thar and Parkar, it will be simply 
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[Khan BabadurW. M.HuS6&nally.] 

impossible for him to cope with the work. I believe ~  gentle-
men who propounded the scheme are not 'aware of local oircumstances find 
looal distances. Karachi district is a very extensive district with hard) v 
My railway oommunication. Thar und Parkar district again is entirelv 
devoid of railway communication. The railway in both these district"s 
only passes through one comer and dQe8 not reach the interior of the 
district at all. The result will be that this officer, if he has to do the entiro 
work of both these districts, will not be able ,to finish the work of the two 
districts ~ within two years' time if he has to go from village to villago. 
'.l'here arevlliages and towns in th. Thar and Parkar district which 
are perhaps two or three hundred miles away from the headquantcrs. I 
am infonned that the scheme does not provide for any extra establishment 
80 that if he has to serv.e notices upon the 8s8esllees', how is he to dQ so ~ 
There are only Dr very few post offices in both thes£! districts and it will take 
months before a notice is sl'rved on any aSSessee in the interior of the dif!-
triot. Therefore, this Bcheme is entirel'y unworkable, Imd I do hope the 
Board of Inland Revenue will reoonsider the whole scheme. ']'h/3 best 
system would be t.o a.llow the Hevenue Department to continue doing the 
assessment work, of the interior of these districts ruther than ta.ke over the 
whole of the income-ta.x work of these two districts. My friend Mr. Hudson 
is not here in the House, but I suppose if he were consulted, he would benr 
me out in what I say. 

Mr. E. Ahmed: What common sense is there, Sir? 

Khan BabadUl W. JI. Bu8auI&lIy: Ia.m sanoy I cannot hear my friend 
Mr. Ahmed. Mr. Hudson I see is there. r dare say he will bear me out 
with regard tQ the tlistances and the unworkabiIity· of the scheme. 

Sir, I have B similar motr,on in my nal'9o. I do not know if I will be in 
<.rder if I speak on that motion a.lso Just now. I think it will save timo, 
M'y motion is with regard to the allowances that Bre pa.:d to the income-
tax officers in Sind and their pay ... The income-ta.x officers of the, Bombay 
Presidency begin on Us. 300 and rise by a biennial increase of Rs. nO to 
Rs. 900. Weil now this will do very well for new recruits who can rise 
to the maximum in course of time, hut the income-tax officers as they exist 
a.t the present moment, particularly in Sind, have  heen taken from the 
Revenue Department. They have got long service a.t their back and ~  

ha.ve begun to get these increments after they joined the Income-tax 
Department, 80 :they can never hope to rise to tile ~ ~ or any dece';lt 
pay before, they retire, ~  ~  ineremeDts. are b1?DDlal; ~  1D 
other Provinces, and partICularly In t,he Delhi ProvlDce,. the Increase 
allowed is RR. 40 a month every year, though the ma.ximum lS Rs. 850 only 

~  the maximum for the Bombay Presidency is Rs. 900. I do nat ~  
why there should not he a uniform system. everywhere. I thmk 
it will be more Rll.tisfactor.v to people even If the mC'rease were reduced a 
little, but the increase were made a.nnual. Many of :theRe old men that 
llDrve been taken from the ~  Th>partment into the Income-t.ax ~
ment would then be able :to riBe to some decent pay before they retlre. I 
therefore make toat suggestion for the consideration of the Board of 
'Revenue. 

~ Another point \that I want to ra.iseinconpection with this matter is the 
quelltioil of allowanceB. I ean assure my Honourable frieads Mr. ~  ~ 
Mr. 'Tottenham whom I do not see in the Rouge (Mr. HarchandraJ 
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"l'i.hindtU: .. He is in the gallery. ") (Mr. K. Ahmed: "order, order. "\ 
(l wish my friend Mr. Kabeerud-Din Ahmed would not ejaculate lrke that. 
He is simply w8sting the time of the House.) I can al!lsure them both 
-that there is any amount of dis'content prevalent. among income-tax officers 
in Karachi. I know that the fOrmer Assistant Commissioner, who died a 
little time ago, used to gat Rs. 200 a month 80S locaL allowance. After his 
·eeath, however, the new inoumbent, who came in, had ruB allowanoe entir\)l,\ 
stopped for a long time. Well, recently I am told he has been allowed 
Hs. 140 1\ month as local allowanee and that also only for six month!!. The 
"d,t of the time he is 8uppo8ed to be touring (though he does Dot do it 
'for six months together) and for the period he ,travels he draws his ~  

t.ravelling allowancf' under the rules hilt. no local allowlillee. But..what arE' 
the allowances that tbe local provincial men in ,the same position get? The 
Deputv Collectors who are posted to J{nro.chi and have no touring get 
Rs: 200 n. month I\S KI\rachi allowance Ill! the yeat' round. Whereas a 
Deputy Collector who i" a. t.ouring officer gets Rs. lI'iO a month plus .be 
mont.hs' Karachi a!lmnmce when hI' is at headquarters, the Assistant Com: 
missioner of Income-Tax gets Us. 140 rent for six'months only, a8 if he 
hilS not to keep a hOUSfl during the .time he is supposed to be On tour; and 
so fllr liS C'onveyanee l!\IowanC'(' is concerned 111> gets nothing. There are 
three incomo-tax officers in Karachi. One of them gets Rs. 100 rent and 
Rs. 100 ronwvancr allowance, so that he) mav he said to he all righ:t. The 
1!econd man gets Rs. 100 rent and no conveyance allowance. The third 
man gets Rs. 60 rent a.nd no conveyance allowance. Now, I do not soe 
why there is t,}lis distinetioll made.. All three of them have anv amount 
of ~  work to do in the city. The travelling allowance or daily allow-
ance under the rules is entirely 'a separate thing 'altogether. Tbe Assistant 
Commissioner natura.lly has to keep a house all the year round in Karadli, 
and I do not see why his house rent should be confined to six months lind 
no more. The whole quest.ion requires reconsideration and resettlement, 

~ I hope the Board will give attention to it. 

EXTRA TAXATION OF COMPANIER REGISTEnE1> UNDER THE INDIAN COMPANIES 

AOT AS COMPARED WITH PRIVATE FmMS. 

. Sir Gordon J'raaer (Madras: European): Sir, m!"y I with your pennis-
1II0n move No. 25? It. does not. refer to new taxatlOn but to the question 

• <>f present. taxation. The motion which stands in my nilme is: 

.. That th"l Demand under the head • Taxes on Income' be reduced by Re. 1." 

I do so in order to draw attention to what I consider to be the unfair treat-
ment of those in this country who trade. as companies under the Indian 
Companies Act. My contention is that this tax is likely to deter trader!! 
from carrying on their business 'ilS companies. I think t.hat inst-Bad of 
penaLising such companies every effort ought to be made, every ~
ment ought to be given to traders to trade under the Indian Companies 
Act, so that as far as possible all the commerce and industry of thill count,rv 
flhould come under the conditions and restrict,ions of ~ Act. The tax 
referred to is the fiat ra.te tax of one anna in the rupee that is ahtlrged as 
super-t.ax on the profits of all companies rt'!.l'istered under the Act. Thf' 
result ~  that shareholders in such companies are penal.ised to t,his e:d('ilti 
8S aga1Dst their competitors who trade as ordinarv traders. Now, Sir, I  -

~  as I have already said that it .is to t,he' benefit of· the, general 
l'ubhc as a whole that the commerce and industry of this country Moulli 



2108 LEGISLATIVE ASSEMBLY. [7TH MAR. ~ 

[Sir Gordon Fraser.] 

be carried op. as far as possible under the conditions la.id down by the Act. 
I think the reason is obvious because a com panS hn.s to lay all its cards on. 
the table, it has a definitely subscribed amount of capital 

lit. Pruident: That question comes under Schedule III of the Finnnce 
Bill and not under this. I understand the Honourable Member is ~ 
R point which would require an' amendment of the Act? 

Sir Gordon !'ruer: Yes, I think that as so, Sir. 

JIr. PruldeDt: We are now discussing the administration of the existing-
Act and not the amendment of the Act. The proper opportunity will arise 
on the Finance Bill. 

Sir Gordon J'raser: There is only one other point I would like to ref.er-
to, Sir. It is a peculiar feature of the present Act and of the method of 
administration of the Act that ~  falls most heavily on those whOo 
conduct their bu.siness on sound lines 'and maintain proper methods of 
accountancy. It is not necessary to go into details because we all lmow 
that very many ~  this country escape taxation either wholly or in part. 
In many cases they pay ver.v much les8 than the amount to which they are' 
liable. I knew sometime ago an Indian trader in Madras who I knew per-
fectly well was making a very substantial profit. I asked him to what 
bxtent he was paying income-tax on those large profits I knew he was mak-
ing. He seemed to b<> ver'y surprised Rhd he told me he was not paying' 
any income-tax at all b\lt he was subscribing to the War Loan! It ~ 

there are some who do not think ~  morall.\' bound to pRy if t1H':v 
can possibly get out of it. I do not want to condemn t,he administration 
12 N of the Act at present II.S I realise the many difficulties there arc· . 
• ~  to contend with. I also realise that since the tranbfer of the 
department to the Central Board of Hf>venue there have be(\O Vf'ry great 
improvements. But' the fact remains that· many that are liable to pa:" 
e!:cape wholl.v or in part, and I want to draw the particular attention of tlw 
Central Board of Revenue to this and I hope that everyth.ing possible wiU 
be done to rope in all those who "are liable, whether they pay the tax now 
or not. 

EXEMPTION FROM INCOME-TAX OF THE AMOON1' nEPRESENTING THE "RENT OF 

GOVERNMENT HOUSES OCCUPIED BY GOVERNORS OF· PROVINCES, ETC'. 

Mr. Devald Prasad Sinha (Chota Nagpur Division: Non-Muhammadan); 
Sir, we have heard the grievances of those who want to be exempt from the' 
payment of income-tax. I want to draw the attention of the Honourable 
the Finance Member to certa.in cases in which income· tax ought to be levied 
and Js not levied. Particularly, Sir, I want to draw the attention of my Hon-' 
out-able friend, Mr. Patel, to what I am going to say. Sir, it is well known' 
that Governors in all provinces occupy Governmer .. t Houses that are rent 
free. Quite recently a oase was brought into prominence· ... ~ (Mr. V. J. 
Patel: If I am not a Governor. ") Under the Swaraj Government I hopc" 
Mr. Patel will be a Governor of some province. Well, Sir, quit£' recently in 
Bihar and Orissa attention was drawn particularly to this question by the 
local income-tax officer of Bihar and Orissa BSflessing the Governor of Bihar· 
and Orissa on the amount represootingthe rent which he would have ha.d 
to pay upon the Government House. Well, Sir, thJlot decision of the local 
income-tax officer was upheld by the appella.te authority in Bihar and Orill .... 
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But to our great surprise and astonishment that decision was upset by.the 
Government of India. I ask Sir Bas.il Blackett to tell me whether that IS II. 
fact or not. I do not see any reason why any perao?, ~  be hia ~  
or his dignity, should be exempt from the operatIOn of thiS law. If Sir 
Basil Blackett, when he ~  a Government quarter, has ~ p.ay rent 
and in that way to undergo a deduction in the total amount of hiS Income, 
why should any other officer of Government, when he occupies a house that 
is rent free, not be Ilsseslled to income-tax upon the amount that represents 
the rent of the house? Because after all the tax-payer has had to find 
the money for building ,the house and the capital ~  .which has 
been incurred for the construction of Government houses III vanous places 
hils got to be rt-+plenished. (Mr. K. Ahmed: "A Governor is a. Governor.") 
I do not see why my Honourable friend Mr. Kabeer-ud-Din Ahmed betrays 
particular anxiety in this matter; so far as we elre H.Wl1re, he has no chance 
of occupying any Government House in any province. I draw the atten-
tion of the House to this question not with a view to show disrespect or dis-
regard for any of the representatives of the King-Emperor ,in the various 
provinces, but merely to draw attention to fL casn of gross injustice in which 
the tax-pH,yer" have to ~  (Mr. K. Ahmed: "No, not 11 bit.") Well, 
Sir, I do not know what is the practice in Delhi. So far as I have been 
bble to caleulate, the rent of the Government HOUSE! that is hcing built 
in Raisina would come to no less than Hs. 75,000 a month, lind I aRk Sil· 
Basil Blackett, to tell the House plainly whether he proposes to assess Hi::; 
Excellency ~ Viceroy to income-tax upon the amount representing t,he 
wnt of {}overnment Housc. (Sir Chimanlal Setalvad: "The salary of 
th(l Viceroy woulrl t,hen be a min1l8 quantity. ") So much the better; the 
non-votable character of his salar\' would then become votable 
by that device. But I ask the House to consider this question 
in all seriousness. It is not a question which ought to bo laughed away. 
The. case actually happened in Bihar and Orissa and the Governor of Bihar 
Gnd Orissa was assessed income-tax upon the amoWlt representing the rent 
of the GOVel"'Ilment House which he occupies. I ask, why did the Gov-
ernment of Ind;ia upset the decision of the local income-tax authority? That 
is one of my questions. 

Tho next question, Sir, is one which concerns chiefly Members coming 
from Bihar 'and Orissa. It. is well known that almost all the mines in 
Chota Nagpur in the districts of Manbhum and Singbhum belong to,people 
who live e,ither in Calcutta or in Bombay. In justice and in equity the 
income-tax leviable upon such mine owners ought to go to the accounts of 
Bihar and Orissa-of course a proportionate share will go t,o Bihar and 
the rest to the Government of India., But, Sir, is· it not a fact that the 
Government of Bihar and Orissa gets absolutely nothing from the income-
tax levied upon those ~  owners who actually derive their profits in 
Bihar 'and Orissa? I cannot assert with any authority, but I state from 
information that'the Government of Bihar did make certain efforts to induce 
the Government of India to make some rules wherebv the mine owners of 
~  within the jurisdiction of Bihar and Orissa ·would have to pay 
mcome-tl\x in such a way that the proportionate share of the tax could go 
to our province. Why haR that suggestion not been considered seriously 
by the Government of India.? Do the Government of India think that the 
province of Bihar and Orissa is so rich that it can forego the income from 
~  that is levied upon mine ownera who reside in Calcutta or 

~  I submit that in justice and in equity a proportionate sh:1re of 
the ~  levied upon persons who carry on business aed who derive 
profit In my provinoe ought to go to my province. 

• • 
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'l'AXATION OF 'SMALL 'TRADERS. 

-Mr. B. Q. Oocke (Bombay: European): There are just one or two 
points in connection with the income-tax admjnistration which I should like 
to refer to. ,One is the question of delays. I think that the 'administra-
tion generally has improved in the last few years, but there are still  very 
considerable  delays in certain matters which accountants and others have 
to take up; and I have found it necessary in certain cases to write over 
the heads of Collectors, who sit on letters and consider the matters put to 
them to be great problems,' direct sometimes to the Commissioner of thf'l 
Province and sometimes to the Central Board of Revenue. I hope that 
when such cases are brought to the notice of the highest authorities they 
will do their best to investigate the cause which led to delay on the part 
()f the Collectors, with a view to tightening up the IMiministration generally. 
Matters sometimes go on for three or four months which ought really to 
take only three or four weeks. 

The question of one-man companies is perhaps hardly within the ques-
tion of administration. But t,he question dot's ariEw whether the present 
law and administration can touch them. I believe it is admitted that they 
cannot be touched; but one would like to know what steps the Government 
propose to take. Chambers of Commerce were circulated and opinions 
were invited and ~  some months ago now, and one has heard no more, 
and one would like to know what steps have been taken with this end in • 
view. I should like· to throw out the suggestion that the Income-tax 
Manual compiled by Mr. Sim-I think about four years ago-whiC'll has 
now got many correction slips added to it be got out in a new ediQon. It 
has become ex;tremely unwieldy and Vl'ry difficult to refer to. It requires 
0. new index. Every correci:jion slip means taking out the old index and 
putting in a new one. 

I should also be very interested to know whether Government can give 
Ilny statisQCs with reference to the taxation of small t,raders. We ull 
know that this is a great evil of income-tax law. As Sir Gordon Fraser 
has said, ~ man trading in the opf'n, the European trader 'and the 
. better class Indian trader, who keep prop or RCCO\mts, are assesse-t; but 
t.he bazar traders who make ver'y good profit,s are very difficult to get at. 
I should very much likE' t.o know whether GOVf'mrnent havo any statistics 
to ~ the Dumber of forms which they send out to be filled up and how 
many of these forms Bre rott'med and how many do not come back, and 
of the latter, how many lead ultimately to aRSeSSmE'nts; and whether any 
real 'attempt is made to get at the Rrnall trader in small towns, I mean 
10 a place like Nasik, which is rather off the usual track. It is a very 
important point, and as I say the traders in towns feel somewhat suspi-
ciousthat they pay income-tax 'at a high rate, and that if those in small 
places are made to pay income-tax, the rate could he made materially 
lower. I have often wondered whether it would be possible to institute 8 
traders' tax at '.1 round figure as an alternative to income-tax in the case 
of small traders giving them the option of paying income-tax 

lIr. Prelident: That arises under the Finance Bill and not under the 
Dpmand which the HOlll'I1' is now discussing. 

Kr. H. Q. Oocke: Sir, with all due respeet, I may Bav that if the 'admi-
nistration is fault.v in t,he (lollection of taxeR from small traders, is not a 

~  in ~~~~~~~~~ ~~ ~ ~ ~ ~  
... ------';Rpl1Pch not corrected by the Honourabll'! ~  
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• r. President: A suggestion is quite in order, but the Honourable Mem-
.ber is discussing IUl amendment of the law which is not in order. I under-
.stand the Honourable Member wishes to 'amend the lsw. As I have sa.id, 
it can o,nly be done when the Finance Hill comcs up. 

Kr. H. G. Oocke: Yes, it would amount to that, undoubtedl;y. Hut 
if the administration is fauIty, perhaps I thought I would be in order to 
throw out a suggestion 

:Mr. President: I do not want to be severe in this matter. I put. it in 
~ way. The Honourable Member is entitled to throw out an idea, but 

he is not entitled to dissect it before the House. 

Kr. H. G. Oocke: Vcr] well, Sir .. Whllt I Sity is if a ~  tax were 
instituted, instead of tht,' administration requiring the small trader to pay 
income-tax, he would Rtill hllvl' t,he optioll of P1wina: income-tax on the 
u8uul sCltle if he chose. Imd the Government would haw t.he opportunity 
of demanding from him income-tax n·gularly. I think a lot of administrative 
lUconvenit'ncll and ditlieult,y could ho got OVl'r if  a sHlull trader were able 
to pRy a round sum instead of a detn,iled nrnount whkh really leuds to very 
eOllsiderable t.rouble. . 

Nawab Sir Sahtbzada Abdul Qaiyum (North-West :Fronticr Province: 
Nominated Non-Official): Sir, I do not wish to say much on this subject, 
because I have no experience of the operation of t.he Income-tax Act, nor 
11m I a trader to be worried by it. But I wish to quote a glaring instance of 
the overzealollsness of the income-tax officers in assessing income-tax. A 
certain official, who had retired from Herviee, was reeeiving a part of his 
penBion regularly:  After some time on the full settlement of his pension, he 
wall paid Q larger sum as arrears of pension after the deduction of the usual 
incomo-tax. 'I'he irwome-,tax ~  l'!l'lIt him a notice latpr on t" HllY thnt 
the urrears having raised the total amount paid during the year, the income-
tax should be charged at a higher rate than what was deducted from his 
pension month by month. It was pointed out to the income-tux officer 
that the mistake made WItS not due to aDy fault of the poor penRioner, but 
was due to delay on the part of Govtlrnment in adjusting his pension. How-
ever, that (lid not appeul to the income-tax officer, and he ruled that. the 
accumulated pension having been paid in a c(!rtain year, it must be counted 
as income for that year Hnd that the pensioner must he assessed at a higher 
rate. He was asked for his uuthQrity. The ruling quoted by t.he income-
tax officer was found not very sutisfying and so a second reference was 
nlade toethe income-tax officer. Finding that, his argument wus a bit weak, 
he sent one of his fornlS to be filled in, Bslting the poor pensioner to state 
whether he had any other income from any other source. It. js wit,h these 
devices that the income-tax officers try to raise their revenue. I need not 
say what happened. rrhe 'assessee had to 'submit. to the ruling of the income-
tax offieer. Rut whllt I rpallv want to bring to the notice of the Government 
Mem berfl iR that. lenving ~  this pMtieulal' ('HRe for thr> moment, it iR 
either the poor Government ~ or the pensioner who suffers 1110!;t ut t,he 
hands of the income-tax officers, more than the traders Ilnd ~ men. 
No part of his payor pension can escape the notice of the income-tax officer, 
while the trnder is not so much exposed, and his account books are not so 
much subjected to scrutiny. I trust, t.hat the department will exereise 8 
more vigorous ~  of t,he account books and returns submitted by 
1mders 'and business men t,han the aceounts of the Government servants 
fo,nd poor pensioners. • 

B 2  • 
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~  OF INCOME-l'AX BY INSTALMENTS. 

*lIIr. Bipin Ohandra Pal (Calcutta: Non-Muhammadan Urban): I ,,,,mt. 
Sir, to invite the uttention of the income-tax administration to a very small 
point. We all' know that the reputation of 8 tax-gatherer is of a st.ricter 
typo, and I think the tradition has come down even to our day that those 
who collect ~  try to take as muoh as they can out of the tax-puyer and 
those who are called upon to pay the tax try their best to pa.y as little as-
they can. (A Voice: .. Quite nut ural. ") Yes, I lrnow it is quite natural, 
. but wha.tever is natural is not always moral. 

Now, Sir, m.v compJaint is this, that the Income-tax Department lllakPs 
it very difficult for poor tax-payers to meet their demand. They malte 8 whole 
demand for.a year just about tho olose of the year, and this demllnd comes 
about the end of Maroh or in the beginning of February. I know of instances· 
when honest tax-payers applied to the Income-tax Department to be allowed 
to pay their income-tax from month to month or from qurtrter to quarter, 
nud the reply of the department was that, the law does not allow them tl) 
accept payments by instalments. I do not know if the law allows the depart-
ment to do 80 or not, but I hope the administration will see to it thnt thm,e 
who want, to Pily their taxes either mo:athly or quarterly in advance wil] not 
be debarred from doing so. (A V o,:(:e: "Any arrears. ") J do not mOfln 
arrears, but I say that those who want to pay their taxes every month or 
"very quarter in advance should be allowed to do so. 

~  FROi\l h'TOME-TAX OF SECUIllTIEH HELD ny CO-OPERATIVF. CREDIT 

SOCIBTIES. 

-Dlwan Bahadur K. Ramachandra RIO (Godavari nun Kis!.na: Non-
Muhammadan Hural): Sir, I w,ish to dmw attention to ~  nntt;t·e.r c·r /\11-
India importance and that is in regard to co-operative societies. I gave 
notice of a motion, because co-operative societies are liable to income-tax_ 
Hil', ~ the question of incomo-tax Ildministmtion is under discussion, I wish 
to mention this point, with your pennission, so that this matter may also ~ 

considered along with the other matters to which attention has been drawn. 
Sir, ns Honourable Members nrc ~  the co-operative movemcnt has heen 
in existence now for some years, and the whole object of that movement is 
to promote thrift and to bring persons into that movement with the expreS8 
object of promoting in them the spirit of thrift. I undel'JJtand, Sir, that some 
time ago the Central Board of Revenue decided that the 8ecurities held ~

the co-operative credit societies Bre liable to income-tax. There are three 
questions relating to this matter. One is when security is held w;thin the 
taxable limit, and flgain when security i8 held above the tll.xabJe limit, and 
then there is the question ~  Whatever may be the distinction 
b(ltween thcs(' t,hree classes of income, it seems to me, Sir, that !l very 
!It''t;(mtial object of the co-operative sooieties would be defeated if incomf's 
c1f'rived from securities with co-operative soCieties ure liable to 
taxation. I und(lrstand, Sir, that in England the practice i8 the 
other way. Co-operative  societies are totally exempt from 
inoome-tnx und., in view of the importance of t.he movement·. 1 
trust that t.he ndministration win see its way to exempt these societies from 
income-tax. . I understand, Sir, thnt the Government have the power now 
under the existing Act; it would not neMssarily mean an amendment of the 
Act. lam bringing this matter up, Sir, because it is a matter of extreme-

·Speech not corrected by the ~  Memher. 
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importanoe that every assistance should be afforded by the Government to 
~ growth of this movement. This has been their declared policy and 1 
trust, Sir, that the matter will receive consideration. 

Mr. A. Rangaswami Iyengar: 1 move, Sir, tliut the question be now 
put. 

l'AYMtlNT OF REFUNDR OF IXDIAN INCOME-TAX BY THE HIGH COIlfMISSlONEU FOlt 

INDIA IN CEUTAIN CASES. 

"Sir Purshotamdaa Thakurdaa (Indian Merchants' Chamber:  Indian 
~  J wish, Sir, to refer only to one special item which I dare slty 
Honourable Members of this House may have noticed in the Minutes of 
the I::lt;llonuing Finance Committee which hfwe been circulated to this House. 
"rhe Income-tax Department, I understand, have authorised the mgh Com-
missioner for India in London to refund income-tax or Indian income-tax 
to Englishmen resident in England on presentation of the coupons which 
generally go out with dividend bonds. I understood, Sir, in the Standing 
Finance CommitteB, where this quest.ion of giving Aanction for increases' in 
the necessary strdf for the High Commisl'lioner eault' up. thnt of late ~  

such claims for refund have been increasing. It woulq be, I think, interest-
~ t,o this House t.o know the f'xtcmt of the inCrea8tlS and also the authority 
under which the High Commissioner is allowt'd to refund ineOHlP-tnx. i 
understood from an e-steemed lawyel' member of the !,tanding Finance Com-
mitt,eo that the Income-tax Act, as it stands at present, does not allow such 
a refund of income-tax b:v nn.yhod,v except cert.ain officials specially so 
appointed by ~  Government of India. I do not grudge at all, Sir, the due 
rofund of income-tax to anybody either in India or in England but I feel 
thitt. if the O,'vernm(>nt of Incli:\ p-ivp fllcilities for the refund of inconw-tllx 
to those in Great Britain, there might as well be a reciprocity in the mattel' 
lind there might be some organi!mtion available in Inrlin wlu're Indians who 
pay income-tax on British securities, etc., may also have the same ea8e in 
getting the necessary refunds. 

Mr. A. B. Lloyd. (i\1emlH'r, Central Board of ]{pvenue): 8.ir, t hi" debfdo 
,began with the motion moved by the Honourable Member from the Punjab 
who desired to express the grievances of the Punjab income-tax payers. He 
,nllowed himself, I am afraid, to use somewhat strong expressions. I will 
not refor again to thp use of ~ word .. nxt.ort,ion " bf'r.alllie hf' got, out of 
thnt by giving it a different meaning from the one which is usually applied 
to it" Hut these Are thf' actual wordl'! which he II'lNI in another passage: 
" r:overnment have been in recent yellrs in greater need of money and I understand 

thrtt for that reason Government have adopted the Jlolicy of getting mor!' out of the 
tax-payer t.han iH due to Governmpnt." 

On behalf of the Central Board of Revenue, which if; engaged in the 
Ildminist,ration of the Income-tux Department, and naturally also on behalf 
<>f the Government of India itself, I am bound to repudiate that suggestion 
mOf'j, f'mnhntically. In RlJ the t,ax-gathering depftrt,ment.s that Hre IInder our 
control, and I am quite sure in all the tax-gathering departments in India, 
constant care is taken to impress upon all concllrned that their duty is to 
ohtniJl ",hnt if! strictly dul' to (i-ovemment, neither ~ nor less. He triefl to 
KUPPO)'t his sHgp:c8tion by quoting the rflpid increase in receiptl'l ~  two 
recent years from about 50 IllkhA t.o 76 lakhs in that province. 'l'his incrcafle 
can be reRdilyexplainea without imputing illegal eonduct to any officer. It .• 
wa!; due surely to the gretlt improvement which has been effected in ~ 

'Speech not corrret"d hy the Honourllhle Member. 
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yeal'S' in the ndministration of the department owing to the operations of the 
recently organised speoial staff. (Law Duni Chand: .. Was this improve-
ment effeoted in that pa.rticular year?") Just about that time. 'rhe Honour-
able Member admitttld that there was a certain number of tax-payers who 
wanted to avoid paying their just dues but he a.dded that there was a. much 
larger number out of whom more than is due to Government is realised. I 
have here the repon of the Income·tax· Commissioner for the Punja.b u.nd 
the North· W C!oIt }·'rontier Province, and 1. think it will interest th" How.," 1,0 
know that in the year 1923·24 in the PUnjab, out of 23,368 persons who were 
taxed, only 4,839 decla.red themselves to be taxable. Or, if you exclude 
the people who are obviously caught. pnople with sulurie!,! !lnd companies, 
out of 19,675 people who were found to be taxable, only 2,914 submitted 
returns and admitted that they were taxable. In the face of figures like 
that" tiir, clln it be claimed that the Income·tax Department, if it hal' 
recourse to a provision of the law which is designed for dealing with those 
who do not submit returns or keep accounts, is acting extortionately or 
unjustly? The point of the Honourable Mover has already been ~ with 
hy Mr. ~  and, if 1 III it V RIIV so, it struck lIle that Mr. 
Ahmed's speech deservea the serious ~  of the House and not, I 
venture to say, to be greeted with laughter. (Lala Duni Chand: .. You 
give away your ca.se when you quote ~~  Ahmcd. '1) I venture to differ from 
my Honourable friend. But the point is also rubbed in by the remarks 
which t,he H(mourable Members from Madras apd Bombay, Sir Gordon 
Fraser and Mr. Cocke, have made regarding the inequity of the strict 
taxation of companies !lnd others who keep proper accounts while their 
comnetito)';o\ who do not keep prOp(lr accounts, generally EHnall traders, artl 
able to evade taxation. This raises a point that cannot· be too often 
repf'llted, namely, that evasion of income·tax is not merely a fraud upon 
the Government but is a fraud upon the honest CItizen and a fraud upon the 
general body of tax-payers. If evasion is successful. it reduces the yield of 
\.lw t,IIX and ll110ther tax must be found. Well, Sir, we know from yester. 
day's debate that this House has already got other purposes to which to 
devote the proceeds of another ta.x if another ta.x can be found. The 
Honourable Member referred to income·tax returns, and said: 

" If an income· tax return is submitted, what are the alternatives! The income'tax 
officeI' should either accept it or he should prosecute." 

I am afraid the speaker hilS not read the Income-tax Act. A very clear 
alternativl:l iA laid down by the Act,-an Act which was passed by this-
Assembly. It has been the policy of the Department to refrain from having 
recourse to extreme measures in the earlier years of t,he opera.tion of the 
Cllrl'e\lt, Income-tux Act. The report of the Central Board of Revenue of 
India. on the returns for the year 1928·24 shows this, It is not a.ttributable 
to the department's being afraid or prosecuting but to the fBct that it has 
been willing to be lenient until the publio bas become better accustomed, 
tha.n i,t has .shown itself so far, t.o· meeting ~ demand upon it, for the 
payment of the ~  dues of Government; that iF! to say, of the other tax-
payerR. . 

The !!uggestion that the appeals are a farce is one which I really cannot 
"llow to go ~ ~  In the year to which I have referred, 
• in the province from which the speaker himself comes, the Assistant Com-
missioner and the Commissioner mOllified orders in 280 oases. That is not;. 
81 farce. 
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Lala DUDi Ohand: What W8.8 the pewentage of the appeals IWcepted:' 

Ilr. A.. B. Lloyd: I have not got that figure. Any figurcl:! of thut sort 
would be misleading. I merely quoted the figure I gave to show that it 
is absolutely wrong to use any such expresl>ion as "farce". 'rhe Assist-
ant Comnllssionerl> and Commissioners of Income-tax, are officers of II. 

decidedly high status and t.hey can be trusted with' the duty that has 
been imposed upon them ,by the law of deciding appeals in a just m8J1IlGr. 
The Honourable Member proceeded to express great solicitude for certain 
"big persons" who found thems£llves inconvenienced because they wen! 
required t,o attend the income-tax officer's office, presumably because they 
had failed to send pl'Oper infonnation by their representath'es. I do not 
know whether there if! any foundation for this allegation, Sir, but 1 do 
not think that the House will consider, generally speaking, that extra-
ordinary measures that would be incollvenient t,o the Department should 
be taken in favour of perSOllS who happen to be men of influence in IJ. 
particular locality. Any stub suggestion ha.rdly strikes me !IS being very 
democratic. . 

Perhaps I have given too much time to the Honourable Member'l:! 
remark!;. There are one t::r two other matters to which I should like to 
ref!:'r before the House proceeds to vote. I will therefore pass on to 
what, Colonel Crawford said about rent-free qUlutBrI>. He urged Gov-
ernment to reconsider the arrangement of assessing the value of ront-
free quarters as a part of f.mlary. The same point was raised incidentally, 
or more than incidentally, by what was Raid by the Honourable Member 
from Bihar and Oris!;a regarding Government Houses. There is no doubt 
at all that if the income-tax ot11cer did find that the Governor of Bihar 
IUld Orissa was liable to pay income-tax on the rental value of the free 
house or houses given to him, he WBS right in law, and it is not correct to 
say that his decision was upsot by the Government of India 

Mr. Devaki Prasad Sinha: I am V('ry sorry to interrupt the Honourable 
Member, but is it 

Mr. A.. H. Lloyd: \Vould the H(lIlourable Member Illiud my finishing'! 
I am in t.he middle of a !'Ient-t'nel'. It. is llot correct, to say thnt til(' 
decision was UpSl't by the Government of Iudil1. The point ~  a new 
one. It had never he(;'n contcmplt\ted that tax should be charged upon 
the rental value of the Government Houses or of Viceregal Lodge, and 
when thH point Mme to th"ir T1oticl!, it r(>('eived the careful R.ttention of 
the Government, of Indiu, whieh decided t.hat the eaRC was a special one 
and om' for the exercise of the pcHvers conferred upon the Bxecutive Gov-
ernment by the Income-tax Act of making Rn AXE'mption from t,axiltion 
by notification under the Act. 

Mr. T\ O. Goawami (Calcutta Suburbs: Non-Muhammadan Urban): 
Does that not mean upsetting the decision? 

Mr. A.. H. Lloyd: The expression "upi"et," app(,Rr;; to me to relatf' to 
an interpretation of t.hf' law, not to (In alt.eration of the operntion of th(· 
law hy ('xecutivc statutory power. 

Xr. Devaki Prasad Sinha: Mav I t\sk if that notification re18tAd to the •• 
l'eriod ~  the issue of the notificRtion or if the notifirntion na!DC' illto 
<'perntion after it was issued? 
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Mr . .4. B. Lloyd: May I ask for notice of that question? 

Mr. :N. K. Joshi (Nominated: Labour Interests): Answer to-day; other-
wise we will vote 'against that grant. 

Xr. .4. B. Lloyd: The notification is of general effcct. It applies to 
all Government Houses and to Viceregal Lodge. 

Kr. Devaki Prasad Sinha: Subsequcntly, and not to· the period before 
the issutl of the notification. 

Kr. A. B. Lloyd: As regards the generu.l questio"n, I do not think it is 
my province to discuss it, out I think the House will SCI;l that the Honour-. 
able Memoer allswered his own point oy what he said about tho rental 
valutl ()£ the new Viceregal Lodge at Raisina. 

1'0 return now to Colon.el Crawford's cuse that the same concession 
should be given to those who occupy rent-free qu!uters of a less exalted 
dlaracter, this is a matter which will roceive cureful consideration. His 
suggestion that the amount of the rental value of a house taken into the 
income for assessment should be limited to 10 per cent. of the salary 
certainly seems to merit consideration. It is not possible for me to Blly 
anything more on that. But I would just mention that there is a 
difficulty. If you allow the value of rent-free houses to be tax-free, it is 
difficult to withhold the BUlllll concession from house rent allowunces. If 
JOU allow those free, you might be able to Bee that GovernDlent or 
municipal bodics fixed the aDlount of house allowance at 8 suitable pro-
portion to the pay, but other employers could conceivably fix the house 
rent at a very much higher figure than was really justified, leaving /I. vcry 
much smaller figure for salary. 'rhere is also another great diffi.culty 
which I do not think is perhaps rpalised. If you do aJIow house rent 
allowance free, what about those whose pny is fixed not with referenCE! 
to what I might call mufassal cost of living with an additional allowance 
for living in a large expensive town but who draw a salary which is fixed 
definitely for work in that large town and in fixing which the cost of the 
house rent has been taken into ~  However, the whole subject 
will receive further examilla( lUll. 

Two Members from Sind have spoken. but I ·venture to suggest that 
the points which they made are really points which it is not easy to deal 
with in deta.iI in the House. Mr. Harchandrai Vishindas spoke of the 
inadequate staff in the province of Sind and in support of his argument 
quoted some figures from the proceedings of the Standing Finance Com-
mittee regarding the standard of work set up in oue province. The standard 
given in the volume of the Atanding Finance Committee's proceedings 
which he quoted was not in a.ny SPlllle meant to be t.aken as of univ8rl!al 
application. All sorts of considerations affect. the appropriateness of a 
stnudard in any particular case. If a very 1Hrgp nroportion of in'('omf'-t.nx 
payers are salary earners and a very small proportion liTe IIsRessf·d on other 
income, obviouRly a standard of }Vork could 1)(' laid n()wn including n Vfll·.v 
much larger number· of ~  for ooch in('olnP-tnx omcc·r than ph:".· 
wlH'rn. Then again the geographical dist.ribution of flRFlesserR would ~ 

R ~ difference. The w!)rk in o. 18rl1<' t.own for ohvious reasons can he 
deelt with much more r"pidlv i.h,m is the ('URI' whf'n t,hl' I\f!ResspeF! nrf! 
1!pr(la.d about in n nnmbpr of t;()WnR 0l' vil1,,<:!ps lvinQ' in a Mlrll-;I 01' Rf'mi-
T1Irai ~  HCl\v('ver. Ulp H()TlonrnhlE' Memher CAn trust the C!'!ntrnl 
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..Board of ltevtlnua to make a. demand upon the House for il'cNIlt-ed stiff 
,if it il:l satisfied that increased staff ill any case is necet;sary. ~ have not 
hltherto found that our difficulty hus been to persuade the t:)tandlDg 
Finance Committee or the House tha.t the staff we Wtlre asking for was not 
big enough. 

'The other Member from Siud referred to the cllse of distant villages. 1 
must assure him that it il:l our policy in the Bombay Presidency to ~  

the work of our special staff to towns and accessible places and to contlDue 
to . use the Hevenue Department for IlSSeSsmcllts in lUore remote places, 
The salUe Member voiced the grievances of certain officers imported from 
'other Departments of Government regarding the rates of increment which 
they receivtr, I shall not be expected, Sir, I think, to go into this in 
detail at all. 1 would merely point out that the initial pay in the case of 
men who were transferred from other Departments was fixed with reference 
to their previous service, find the scales of pay in the Income-tax Depart-
lUent were so arranged as to fit in as far as possible with the scaleg of 
the provincial services in different provinces, If any individuals have Ii 
grievance the proper course for obtaining redress is to make . repre.enta-
tions. I do not think that the House will desire to discuss this ma1jt£r 
iUl'ther in detail. The same may be said to apply to the question ~  

ullow8I1ces to certain individuul officers to which the Honourable ~ . 
.referred. ·'l 

I have already dealt with Mr, D. I), Sinha's first point, As regards 
'his second point, the distribution of 1 he pie-allowance between provinces. 
the matter is one which has not, so far as I am awaw,,:d>een placed 
before the Government of India, 'l'he Government of Indili have powers 
-under the Government of India Act to settle disputes between provinces 
111 matters of this sort. 

IIr. Devaki Prasad Sinha: Is it not Ii fact that the Government of 
Bihnr and Orissa has sent a representation to the Government of India. 
L)l1 this poin t ? 

Mr. A. B. Lloyd: I am not aware of that, Sir, So far as can be traced, 
:there is no such representation before the Government of India now. 

Mr. Devaki Prasad Sinha: It was sent in last year or the year before last. 

Mr. A. B. Lloyd: Then I eome to Mr, Cocke. Mr. Cocke complained 
·of delays, We have' not received, so far as can he remembered. any 
,eomplaints of such delays. but if we doreceiv(\ complaints, the Central 
Board of Hevenue and the Commissioners of Income-tax will certainly 
tnlw flny measures that nrc possible to put tht' matter right, The lust 
,thing that the ])epllrtmcnt wishes to do is to make itself more unpopular 
than unfortul)ately its very existence ~ it to be by causing incon-
'V(mienel' to members of the public in tlw manner suggest,cd, As regards 
the mattcr of onE'-man ~  all thnt enn he f.l.ti,l lit HI(' moment if' 
t,hnt. t.he ~  is still undf'r the e,onsiderlltion of the Govemmellt of 
Indin.. and I am not in a position to disclose, or shall T Rav that thpre is no 
dcfinitl2 final deciRion of t.he Govprnment of Tndil\ which 'co.n hE' disclosed. 
It is proposed to reprint the Manual shortly, As TegRrds the MAe of 
""'All t.rMI"T8. J have mnde Romp allusions to this matter alrMdv, We do 
llot nOSS(>RS special st,atistics showing tro.dprs separately from othBl" 
:nSRl'c:<;pes, but perhapF.l I need not proceod further with that point 89 ~ 
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Sir, have ruled that it was a matter which should only be glanced at 
rather than discussed at length. "1'he Honourable Member who sits behind 
me (Nswab !:$ir l:;shibzada Abdul Qaiywu) took up 1:1. few minutes of the 
time of the HOUlie by describing the hard lot of a pensioner who hud 
received in on'o year an amount of his pellsion which did llot represent 
whut was duo to him for one year and was taxed upon his actual receipt!' 
in thl' year, 'l'his is con:ect in law, and I lun ufraid ollce again that 1 
Rhould be offending against your ruling, Sir, if 1 werc to enter lIJlon a 
lengthy argUlpcut as to whethC'r the luw should 'or should not be amended 
in this respeet, 

liawab Sir Sahib,ad,a Abdul Qa1yum: Mn,\' I know, Sir, whether 
if the Governmellt were to allow ptmSiolls or sulurif's to be accumulated, 
the v would then be entitled t,o f\f;SeS8 the income at higher rates? WhRi, 
is there to prevent the Government' from puying their servants by thl' 
year or by the dl'cllde nnd then nsseAsing t.lH'1I1 at a higher rate of income-
tax? 

Mr. A. H. Lloyd: The 11118\\,l'r t,o .thllt, question, Rir, is that, common 
honest,v would prevent if.. When ('use" of the sort hl1ppen, they happen 
through Ilccidentnl enURE>(.;, VYe Ahould remember that it will also be 
found thnt the principle cuts both ways, nnd thAt ca.ses do occur whert' 
a salaried person or It pensioned person }la,vs less income-tax than would 
have been due from him had his salary or pay IJCon disbursed strictly 
~  to the period when it fell due, 

Jfawab Sir Sahlbzada Abdul Qa1yum: Hut the question is whether 
the rate should be rAised higher on that account, or whether it should 
be the same rnte, I do not. WIIIlt Government servants and pensionerI'! 
to escape assessment, but why Rhould th(· rate be raised when there is 
an accumulation of Arrenrs? 

Mr, A. H. Lloyd: '1'he point is really one of IIlW, Sir, hut I merely 
meant t.o r;tnte thllt the rate can be lowered RS wpll as increased in the 
manner described, With iliA plea that the Cllse of Government servants 
and pensioners should receiv(' special considertl.tioll as they have no op-
portunit,V of escaping from taxation at thl' full rate to which they nre liabl.>. 
I might perhaps admit It cert.l1in naturnl sympllth,v of my own. But I 
am afraid t.hllt it is no nrgurmmt for ndministering the law othendse 
than literally, where such persona are concerned, 

~  Honourable Mr. Bipin Chnndrn. Pal desired that income-tax 
should bp accepted in instnimentfl. That would be an exceedingly in-
convenient practice and it, probably would be undesirable to regularise it 
or make it, of genprnl appliclltion. The result of it would be to postpone 
the ('olleetioll of the tAX throughout tho ;year, to postpone hy that extent 
tho receipts of money into the Government treasuries and it might there-
fore eventuallv mean loss to the Government, 108s of interest. We get 
bl\Ck to the old point that this would be 11 case of benefiting individunls 
nt the cost of the general tax·pl\.Yer. 
I think perhaps the House has heard enough from me; but there is 

one point that Sir PurebotnmdllS Thakurdas raised that should be men-
tioned. (Mr. V. J. Patel: "And Mr. Ramoohand:ra Rao.") I ~  

apcMogise to my Hcrwurnbl(, friend Mr. Ramachandrll. Rl\o for having 
OIVerlooked ~ j'('ll" :\rks about co-operative societies. He hns rail'll'.d Qt. 



~ GENEitAL UUDUl!lT-LIST OJ!' DEMANDS. 21!9' 

complicated-question which it is not very easy to discuss in Q debate of 
this sort, and I think, Sir, with your permission, I will take refuge be-
hind your. ruling that proposals for the amendment of the law should 
not be discussed in a debate 011 administration. 

DiWaD B&h&dur K. Ramachandra Rao: My point was whether the 
Government of India have power to exempt societitJs, as they have 
granted exemption in the case of ~  Governor of Bihar Ilnd Orissa. 

Kr. A. H. Lloyd: The use by Government of this power of statutory 
exemption is a matter of general administration and not the administra-
tion of u particular taxing department and the point might perhaps bc 
raised on IInother part of the Budget, Denlands. 

1Ir. K. A. Jtnnab.: Is the use of that power by the Government of 
India only confined to thc Governors and Viceroys'? 

lIIr. A. B. Lloyd: Certainly not, there are a number of exemptions in 
existence. 

1Ir. K. A. JiDD&h: Why do not you exempt these societics? 

. Kr. A. H. Lloyd: Sir l)urshotmndas ThakurdlIs ~ the questi9Jl 
of payments made by the High Commissioner of refunds in certain cases 
where seetion 48 applics-what is called slIlall incomes relief. The ar-
rangements made were described to the members of the Standing Fin-
anen Committee. The criticism which that, Committee directed to the 

~  has not been overlooked and it,} accordance with the undertaking 
that was given to the Committee, the matter is beiIlg carefully examined, 
hut it is not possible at this moment to announce any final decision in 
nnticipation of what may he done before tho period of one year expires 
for which the _Standing Finance Committee agreed that the existing 
arrangements should be ~  on, by approving of the grant of certain 
additional staff for the purposE'>. The point, 1 can aSSUrf) him, will not 
be overlooked and such measures liS may be Ilccessnrv will be under-
tak('ll lind such limitations and such ('ontr'ol over any ~  for which we 
may ernplo.v t,hp High Commissioner's s('rvices  as m,;y be nppropriate will" 
certninl,v he devised. 

Sir Punmotamdas Thakurdas (Indian Merchants' Chnmber: Indian' 
Commerce): May I thf'tl take it thnt the additional expenditure' for' 
which applicntion was made to the Standing Finance Committee has 
not' been put in the Budget? 

Xr. A. H. Lloyd: No, Sir. It, has been sanctioned for one yenr in 
accordanco with .  .  .  .  . 

Sir Purahotamdu Thakurdas: r am nfrn:id I do not see that in the 
record of the Standing Finallec Committee. I have got 11 copy herf'. 

The Honourable Sir Basil Blackett (FinaneI' Member): If the Hon-
~ Memb'er will look lit: th!1 record in Vol. IV, No. S, dated the 26th 

.January H123, page 21)7, he will find the following AtRtement.: 
.. Rut the Committee were not satisfied j.hat a case had been made out for making 

permnnent arrnngemellh for this work and agreed to the additional staff proposed being 
entertained for a-period of one year only." 

Xr. A. B. Lloyd: The HonournhJ(\ Member hilS perhaps forgotteOl 
that the matter came lip twice in t.hr Committee. I have nothing more-

~ ~~ . • 
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J[r. Prea1dent: The question is: 

.. 'l'hat the Demand under the head • Taxes 011 Incume' be reduced by RI. 100." 

The moti<!n was  negath-ed. 

Ol'KltATlOS OF DXYOI .. l1TION Itn.E No. I;) AND THE h.b:.>;El'lT DElllVJ£D BY 

PIlOVINCES • THImEUNDEll. 

Mr. E. O. Heogy (Dacc.a Division: Non-Muhanunadan Rural): Sir, 
I. move that the Demand under tht\ head "Tuxes on Income" be reduced 
by RH. 100. 

As I have indictt.h·d on the nvticc paper, Illy intention is to dlscuss the 
~  of Devolution Hule Kn. l.'i ana the benefit. derived by the various 

prOVlDeel! thereunder.. During the general discussion on the Budget the 
Mestoll Settlement came in for a good deal of crit,icism. I believe that 
t.here is a. complete unanimity of opinion us to the necessity of revising 
the Meston &lttlement. But I om not going tnto thot question on this 
occasion. .My inte.ntirnl is t.o draw the attention of the ~  to 
the fuct that Devolution Rule No. 15, whiich was intend(!d to give the 
:ndustriul provinces a share in the Taxes on Income, has failed in it,j 
primary object in so far as it does not bonefit either Bombay or Bengal. 
Hir, 1 hc.pe the House will· ben,r with mea. little when I give the brief 
nistory of trus' rule. As the House is awSlOO, the Montagu-Chelmsford 
Heport laia down the outlines of the fin!lncj.ll re-arrangement as betwet>n 
lhe Centr!tl Government 'Rnd the Provincial ~  which would 
be ~ fOHturo of the proposed refornwd constitutiQn. It. laid down that 
income-tux, which had 'So long been divided ~  the Central Govern-
ment lind the ,Provincial ~  was to belong solely to the Gov-
t'nnnent of India. This naturally urom;ed a g(()d deal of opposition from 
Bombay find BeIJlgal. And when the l\Ieston Commit,tee came out" a 
.specific term of reference wu.s added at the instance of Bombay, which 
rHiHed the question as u). wbetht>r the pmvinces were to get any share of 
t he ~  Ilt 1111. The MeRton Committee in dealing with that point 
·.bHt·rve(1 HS follows, in pllrflgrnph,,7 of theit reJ'0rt: 

. .. We rloubt if it will he possiblep"rmanently to uclude local Ouv"rnlDwts from 
home furm of direct taxation upon tb\l. indutitrial and commercial earningR of their 
"people and we recol!:nise the natural anxiety (If provinces to retain a share in a rapidly 
growing head of revenue. But so far &s the income-tax is concerned, we see no I'eason 
to vary the Hcheme of UIII report." 

'fherPllfter, when the rnn.tter clltne up before the Joint Parlia.mentary 
'Committee, the GovernmentR of Bombay and Bengal, and I think II 
Dumber of public associaMolls in j,llOse }Jl'ovinres, sent up representat,ions 
to ~ nuthoritief; in EngIn.nd aski118 for u reccnsidpration of this matter. 

~  .Joint Parliamentary Committltle had the adv.antnge of consulting the 
Scoretllry of ~  's Council on the point. nnd then they proposed tho:' 
oddjt,ion of Devolution Rule l.'i ~  /IS t·o meet the demand of ~ tw') 

~~ for II l!lHtre of the incoITIP-tnx. I'll their. report on Devolution 

1 1'.)(. 
'Hille No. Hi, the .Toint Pllrlinmcntnry Committee obRerve os 
follows: 

.. Certain ~~  particularly the three presidencies, are dissatisfied wit,h Ule 
-treatment of th('ir own elaims, and the Go"ernment of Bombay contest IIOt only ~  
amount of their contrihution. bllt all\() the 1I.11ocation of the he!\ds of revenue on' .wlnch 
the whole ~  is ~  The Committee He!! no reason to differ from the fundamental 

~  of the propo8l\b, nnd tllI'Y are -definitely opposed t.o provincinlising the taxatioJl 
".of income." 
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And Il little "later they proceed to ~  HE! follows: 

.. None the less the Committee would he glad, on grounds of policy, to alleviate the 
disappointment caused by the re5tl'IIint8 which the system of contribution lays 011 the 
employment by the provinces of their revenues. In searching for such alleviation they 
have been materially ~  hy suggestions from the Coum:i1 of India, a body to whose 
advice great weight attaches inasmuch as it is the authority charged by law with the 
responsibility of controlling the revenues of India. Accepting the more important of 
these suggestions the Committee are of opinion: ' 

(1) That there should be granted to· all provinces Borne share in the growth 
of revenue from taxation on incomes so far as that growth is attributable to 
an increase in the amount of income assessed." 

Then .follow some suggestions which do not bear on this point. Now, 
Sir. we como to Devolution Rule No. 15, dRllse (1) of which runs as 
follows: ' 
.. Whenever the ~~ ~ ~  income of nny year subsequent to the year 1920-21 exceeds 

in Bny Governor's Province or iii th .. Province of Burma the assessed income of the· 
year 1920-21, there shall l, .. allocaterl to th .. local GrlYernment of that Province an amount 
calculated at the rate of three pies in each rupee of the amount of such excess." 

Now, Sir, Wh.lt is the rosult of the practical working of this ~  

I am indebted t{) the courtesv of Mr. Rau for the statistical 1rlrat,ement I 
prOp08(l to Illy on the tnbl£' in tnis House, and which I trust ~
corporattJd as till Hppendix* to this debate. \Vhetl we oxamine this 
.. tutement We find thut in the last four years the Government of India 
havo (listributt'Ai about Rs. HO lukhs to ~ different provin13eil under the 
provilSlions of Devolution Rule No. ]5, !lnd in the Budget this year they 
propose to set IIpnrt 25! luki!!,; for the silme purpose. When we examine 
.the figures of the I'Hst four years we find that out of RR. 89,"96,000, 
Rs. 16,gO,OOO hRve f.ll1en to the lot of Moor8s, Rs. 17,72.000 to Bombay, 
Rs. 95,000 only to Bentt'RI, Rs. 3,n3.000 to the Unit.ed Provin(.'.E)fI. 
Us. 14,74,()()() to fhp Punjab, Us. 8,52.000 to BurmH, H(l. 10,35,000 k 
BihAr Md Orissn, ~  6,('i:\,OOO to the Central Provinces, nnd Rs. 10.62,000 
to AS8tHU_ 

When We eomr:' to the ~  of tbp Blidget. ~  192;'}-26, we find th,\IIi 
out of Il totRI of 25! lakbs; 

2,00,000 go to MiadraS, 
nil to Bombay, 
niZ to Benga.l, 
nil to the United. Provinces, 
4,94,000 tlO the Punjab, 
8,28,000 to Bunna, 
4,88,000 to Bihar a.nd Orissa, 
nil to t.he CfmtrRl Provinces, and 
5,40,000 to Assam. 

N{)w, Sir, surely it. wa;.: not the intention of the Joint; Parlillmentnr\" 
Committee thl\t the two industrial proVlinces should be deprived of a ~  
of tht1 income-tax revenue and thnt the other provinces. for whose .benefit 
it ~ not mainly inte-nded, should come in for Rllch large shR-reSlo. But 
I do not. compln.in that the other provinces derivoo. !lome benefit ~  
the provisions of this Rule. Mv complaint if; that in ibr.ing the figurl'fl for 
1920-21 as ~  standard, the Govemment of India a.nd the Iluthoritiefl 
in England did a great injustice both to Bombay and Bengal, for Wf' firid 
that 1920-21 was a year of unprecedented boom in the industrial conditions 

• Printed as Appendix A to thestl Proceedings_ 
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<>f these two provinces. The boom lingered for two years more.in Bombay 
for we find that in 1921·22 thev came in for Hs. 14,72,000 under this rule 
aad in ~  for 3 lakhs. Aft;'r that Bombay has not ~ anything RR the 
result of the working of this rule. In Bengal, it was only in 1921-:,),2 when 
.the figure of 1920-21 was exceeded, with the result that she got Hs. 95,000 
.tha.t year, and in the succef'din£ yea.rsshe got nothing out of this ~
,ment. Now, Sir, I think it ~ unplil'donnble on the pnrl of Govemment 
;to overlook the fact ~  these prov:inces werc pasaing through 
abnormal condit.imlJl of ~  in that yeurana one would have expected 
Oovernrnent t,o poiDJt Gut to the Huthorities in Englund that it was unjuBt 
to take the figures of 1920-21 ao; the basis for calculation. Sir, as early 
.as September 1920 when t,he draft rules framed by the Joint Parliamentary 
Committee were published even a-humble student of politics like myself 
pointed out in a newspaper article, which I hold in my hand, that: 

.• there was some risk in fixing the assignment on the basis of receipts for 1920·21 
because it must not· Le forgotten that the I'ecent inflation is not a little duo to the 
·prevalence of abnormal ('onditions durinp; and after the War, and may suffer a 
shrinkage. .  .  . The pl'oper course would be, to fix the assignments on the basis of 
average receipts during the last few years." 

That was the suggestion I put forwurd as eurly as ~  Hl20. 

Now, S:ir; when we come t.o u. province like Assam we find that in 
1920-21 theil" income-tax receipts stood at 'a compa,ratively low figure, 
perhaps clue to thH fact that the tea trade was experiencing '/1. slump, and 
afo> the tea trl1.rle has been recovering. we fiond that their sha,re of income. 
tax under Devolution Rule 15 is going up by leapt! and bounds. I main-
tain that it WillS wrong on the part of the authorities to take the figures.! 
I 1120·21 as the basis for calcuIation. 

Sir, ~ am not concerned just now with the principles of federal finance. 
T lun not going to enter into tha,t vexed question as to whether income· 
tax receipt-; CIUl as fl· principle of Bound federal finance be cladmed by the 
provincl'lo\ to be shared ~  the Central Government. What I would 
point, nut, is thftt unlike the Devolution Rules dealing with tJle pro'dAcial 
contributions, Rule 15 is me'/lllt to be -s permanent feature of the ~  
financial arrangement ~  the provinces a.nd .the ~  ~  
And 80 long as the reVlSlon of the Meston Settlement IS not ~  

this Devolution Rule will continul: to opel'nte t.o the hH,rcit-;hip of the "mduij. 
triul provinces, becl.\use I think the Honourable the Finunce Member will 
not contHlt my propmlition thflt these two provinces cannot be expected 
to l'xceed the .,tnndard figures fixed by this rule in the neal' future. I 
hake it, Sir, that ·the Joint ~  Committee and th<' Government 
-of India did not intend Devolution Rule· 15 to be 8 joke s9 :Ilr as Bombay 
and Beng-Ill ure concerned. If that be so, may I ~  to Government 
to take this question up with thc' authorities in Englan(l and see that :t 
proper bn!;;s' of clllculation if! arrived at. I Itm nota.sking for -any !'e· 

~  cllll.nge in the nnllnciul urrnngements between the provi.nccs 
and j;he Centrttl (lovprnme.nt. WhRt I n-sk for is that you should give 
effect, to the inte-ntion wmch the .loint, PoRrJi.nmentary Committee undoubted· 
ly had in mind in framing Devolution Rule No. 15. Sir, the Honoura.ble 
Finance Membe-r is shortly proceeding hlOme on leave. MIlY I a.ppeHl 
to him to devote n pnrt of hh; wcll-eamed rest for thc purpose of amending 
the 'rule in consultatiOn. with the authorities in Engl'flnd? Sir, it it! not 
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my intention to press this motion to a division. (Cries of .. Why not?") 
Well, I am entirely in the hands of the lHouse; but I hope the reply 
which I ~  F'omg to get from the Honourable Finance Member will be 
a hopeful one, and that he will agree to reopen this question in consulta-
tion with the authorities in England. I move my motion. 

Mr. Preai4ent: Il.eduction moved: 

.. That the Demand under the head • Taxes on Incomt) • be reduced by Rs. 100· ... 

·Sir Ohlma.nl&! Set&!vad. (Bombay: Nominated Non-offieial): Sir. I have 
great pleasure in joining with my Honourable friend Mr. Neogy in dra.wing 
t.ttention to the very unfmr manner in which Development Rule 15 is worked. 
I do not propose, Sir, on ,this occas,ion to go int.o the iniquity of the Me",ton 
Awa.rd when it t,reat,ed the industrial provinces by the same rule RS it 
treated what may be ~  the agricultural provinces, beclluse that large 
question is not before the House on this motion. and I hope that we shaH 
J;et another opportunity to debate that mueh-vexed question. But the 
fact remains that this Devolution Rule No. 15, which was intended Illl :1 
8urt of corrective to the iniquity of the Meston Award, hus not. fulfilled ~ 

purpose. As hBs been pointed out already, while Madras under Devolu-
tion Rule 15 got 4 lakhs and odd in 1921-22. 10 Llkhs and odd in 1922-23. 
::: lakhs in 1923-24. and 2 lakhs in 1924-25, and while the I)unjab got 
'30 lakhs in 1921-22, 5'69 lakhs in 1922-23, 4'24 lakhs in 1923-24, 4,51 
Inkhs in 1924-25 and 4·94 lakhs in 1925-26, Bombay gets nothing in 
JU23-24. 1924-25 find 1925-26 and Bengal has got nothing since 1921-22, 
III which year she got only ·95 lakhs. I have tl:lken the figurell of Madr9,s 
lind the Punjab only as illustrative of the situation. The other provincHs 
too have also profited, while the two industrinl provinces of Bombay nnd-
Bengal hl:lve not profited at all. 'For instance, Bihar and Orissa will get 
1n 1925-26. 4·88Iakhs; it got 4'351likhs in 1924-25 and 2'5.'5 lakhs !n 
]923-24. and also 2'87 lakhs in 1922-23; it must be remembered that Bih'lr 
-find Oril'sa is the province that pays no provincinl contribut,ion nt-all. 

Mr. Devaki Prasad Sinha: May I correct the Honourable Member? 
Bihar lind Orissa is not nn agricultural province entirely; it is greatly 
industrild. 

Sir Ohlmanl&! Setalvad.: I never sajd it, was ngricultural. I 11m only 
pointing out thltt here ill a province which pay'A no provincial contribution 
ut. all hut still profits so largf>ly by this Devolution Hule Hi, while the two 
provinces for who,,!' benefit, it was df·signed hnve not, profitt'dat nIl 
nnr] ~ not. likely to profit, in future yeHNl. The rCflult. therefore. .)t 
Devolution Hule 15 is thiR. that Madras. which under the J\IpstOIl St·ttle-
me,nt got a windfall of 5 crores odd, get,s It further windfull every yellr 
whICh n?w comes to 2 lakhs for 1925-26; similarly, the Punjab, which also 
~  It wlIldfRll under the Meston Settlement, now gets n further '\\'indfall 
under this 'inoome-tax ~  and its share will be ~  in 1925-26; 

~  t,he only two provinces of Bornbw\' R-nd Bengal. to whom this sop 
~ t.hrown on the recommendation of t.hn .Joint Parliamentary Com-

mittee, have not benefited at all under the arrangemerit. ~  
Rule Hi wns so framed Ill! necessnrilv to lead to this result; because wh,lt 
was provided WI!.S that the provinces would get a certain share in tiny 
increltse in the amount of income QRsessed over the income of }\)20-21. So 
the situation was thi!'o, that we got a share in Hny increuse in the tob! 

·Speech not corrected by the Honourable Member. 
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[Sir Chimanlal Setalvad.} 

income BRsessed, but the provinces got no share at all in a
ny increaserl 

umount of tax by raising the incidence of taxation, namely, 
the rate of . 

HRSessment. Where the Government of India raised the rate of assessment 

and thereby the totl\1 income-tax of any particUlar province i
ncreased', the 

province got no increaRe in it at all, but when the total number
 of ~ ~  

;ncreased the provinces shared in the increase. 

Then, Sir, us has been pointed out ulready, so far as Bengll.l find
 Bombav 

were  concerned, the situation worked really very hard on th
em. becnu;;(' 

the datum line was taken in a very excnptionnl yeur H120-21, 
when there 

was an exceptional boom in trade and industr'y, and therefore th
l' inconw-tax' 

collect,ed in that yeal' si,ood lit, 11 very high figure. In subs
equent years 

it has not been possible .to exceed thnt datum line taken, which 
WfiS 11 very 

very exceptional year indeed, with the result thot, hRs heen
 put befon.· 

the Hou&e. As has been point,ed out already by my friend Mr. Neogy. 

the mntter requires to bfl immediately dealt-with. Here is a plea not for' 

reopening the Mest.on Settlement, because that will take time
; the mRtter 

will have to be thoroughly gone into from ull aspects and som
o fresh Com-

mittee probably will have to be appointed to investigtUie t,he who
le question. 

But what has been pointed out now is' that the MeHton Settle
ment, which 

was made to give sqme relief to the provinces most affected b
y it, namely, 

Bombay rmd·Bengal, has worked in such a freakish manner 
tho,t no time· 

Elhould be lost in immediately tnckling ,this Devolution Rule N
o. 15, and I 

do hope. Sir, that the Government of India and t,he Honourable 
the Financ(, 

Member will take this matter into their immediate consid
eration anc! 

Ilrrive nt Rome solution of the difficulty ~~  has been pointed out in the-

working of Devolution Rule No. 15. As I said, Sir, I do not
 propose to-

enter on this occll.8ion into the question of the Meston Settl
ement. As 

you know, Sir, Bombay is particularly ROre. Bomhay feels that she haK 

heen 1>rcflted very very badly ini/eed by tho manner in which 
the Mesion 

Settlement was made. and I mny fignin tell tho ROllse what
 I' told tht-' 

House onCf! before, I think Im;t year, that Bombay will never 
rest content 

till the Meston Settlement is reopened and· some more equitable
 arrangf'-

ment is nrrived at. However. as I SA.id, I will take another o
pportunity ')f 

fressing the view of Bombay on the attention of the Hou'3e. For
 the 'present 

I only wish to draw the attention of the House to the unfair WRy in 
~  

Devolution Rule No. 15 hRI'! worked, and WEI do hope thrtt, the 
Government 

or Indin will take immediate steps to remedy the situation. 

The Honourable Sir Basil Blackett (F1ina.nce Member): Sir, I s
hould 

like to join my voice with that of the last two spea]{crs in complai
ning-

of the inequitable WRy in which Devolution Rule No. 15 has wor
ked against. 

the Government of Indio. Sir, that rule was intended to arrllngc that 
there 

should br a datum line for income-tax in 1920-21 and that a 
share in the 

increase Rnd the growth of revenue from taxnti{ln of income, 8
0 far as that 

growth is attributable to an increase in the amount of income al!se
ssed, 

should go in some measure tJo the Provincial Governments. 
With one 

exception, thRt of the yeRr 1921-22, the net revenue of the Go
vernment of 

India from Taxes on Inc()me has been considerably les8 ea.ch y
ear than the 

Rmount in 1920-21. None the less we have had to payout e
ach year ~  

these gragping provinces sums amounting to lakhs Rnd lakhl
! of rupeeI';. 

,.(Mr. DlIrai8wami Iyengar: "We pay you· crores; you pay us 
lakhs ".) r 

,fully recognise that the way in which this Rule hilS worked, h
llB not b6P.l't 
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~  satisfactory. It has, as is pointed out by Mr. Neogy, had the result 
that, since 1921-22, Bengal has had no gain frum the provision, Bombay 
hus had 8 sum of 3 lakhs in 1922-23 Bnd nothing since, and that the amount 
that has gone to Madras is exceedingly small. The increase hus becu 
chiefly in the case of the agricultural provinces, if I may include Bihar 
and OriSSIl as a partially agricultural province, find not in the case of tho 
provinces where there are large industrial centres such as Bombay, 
Cawnpore, Madras or Calcutta. ~  was certainly not tho intention with 
which the Joint Select Committee had framed their proposals. The ex· 
planation is quite n simple one. It is that tho year 1920-21 was u yenr 
of very good trade and the datum line hilS been n high one, which haH not. 
been renched in the CUBe of the industritll portions Of India since, with tht·· 
('}(ception of the year 1921-22, wheres!!', mainly beca.use additional II.sses,,;· 
ment!-l have been made and our income·tax ~  has been getting 
more effectivc, the same has not upp1i(Jd to the agncultural provinces. The 
prohlem is simp'y to see whether we could find some datum line for tht! 
futuro better than the dutum line which hali worked in the past. It if;. 
probublll that, with the existing datum line, it will be 111, Rny rate two o\' 
three years before either Bomba,)' or Bengal get a share in the ineome·tax. 
I do not know why Mr. Neogy should expect me to take this exciting 
subject homo with me to London or why he should think that it .is speoially 
~ be debuted in London. It is a matter for consideration in the ordinar" 
COIll'Se by the Government of India. No doubt, it would require ~  
to tht) Hecretnry of State for final sdtlement but I do' not see any rent'Hill 
vhy it should be regurded as a matter thltt should be taken to Whitehall 
Hwl shou]c] not be discussed in Delhi. I would suggest thnt ~ proppt 
\llIy for its discussion would hI! for the Finance M ~ o{ the ~  

who /l.ro p,\rt,icularly interested to bring it up on t.he agenda of the next. 
}'inaDce Members' Conf(Jrence. Thllt would be nn opportunit,y for dis· 
fURSing it. It is n. matter that would have to be discussed between alI ~ 

I'rnvinccR Ilnd could hardly be seUled offhand by the Government of Incli'l. 
lind, as the Government of India are prepared to go .... 

. S'll Ohimanlal Setalvad: May I know from the Finanee Member whethl.'r 
the Finance MemherR of the varioU!'l provinccs have not ~  in tl1l'il' 
prl'viom; eoufc]'('nel's hrought thi" mat.tf'r to his not.iet'? 

The Bonourable Sir Basil Blackett: I do not romem!J('\, i1.s being 
brought to n'IY notice-at uny rllte it has not be on put, 1\8 n formal mutter 
for discussion and I would suggeRt that it might very well he hrought up 
formally 111. the next conference. 'l'hough I do not WIlDt to prophesy or :·0 
promise that the Government of India would be  willing to mllke any lurgl' 
conceflsion. I am quite preplll'ed to consider the matt!){- nnd !oIl1e wheth·1' 
we clln n.rrive Ilt something that would at nny ~ give Rome nffect to thp 
PUrpORO thnt liCR behind Devohition Rule No. Hi. 

lttr. President: Tbe original question waR: 

~  That It Bum not exceeding Rs. 62,57,000 be granted to tIw Governor Gf'Jlf'I'AI in 
Council to defray th" charlte which will come in ('ourlle or payment during the y«'1I1' 
ending the 31st d"y of MAI'ch, 1926, in respect of • Taxes 011 Im'Om .. ' ... 

Since which ltn 8mendment has been moved:· 
.. That the Demand under the head • Taxe!! on Income' lit' reduced by Rs. 100." 

The question I ha.ve to put is t,ha.t that reduction be made. 

o • 
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The Assembly divided: 

AYE8-Q. 

Abhyankar, Mr. M. V. 
Abul K&IIem, Maulvi. 
Acharya, Mr. M. K. 
Ahmed, Mr. K. ., 
Aiyangaor, Mr. C. D\11'allwt.ml. 
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~  Mr. D. V. 
Chama.1 Lall, Mr. 
Chanda, Mr. Kamini Kumar. 
Cbetty, Mr. R. K. Sha.nmukham. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
Dalal, Sardar B. A. 
Das, Mr. B. 
Das. Pandit Nilakantha. 
Datta, Dr. B. K. 
Duni <Jhand, Lela. 
Dutt, Mr. Amar Nilth. 
(lhoso. Mr. S. O. 
Ooswar'li, Mr. T. O. 
Govind Das, Seth. 
Hans Raj, Lalli.. 
Hnri Prasad Lal, Rai. 
H1\'\S3nally, Khan Baha.dur W. M. 
Iyengar, Mr. A. Rangasw&.mi. 
Jeelani, Haji S. A. K. 
Jillnah, Mr. M. A. 
Joshi, Mr. N. M. 
Kast.l1rbhni Lalbhai. Mr. 
Kazim Ali. Shaill.h.I\·Cbatgam Maulvi 

Muhammad, 
Kelkar, Mr. N. O. 
Kidwai, Shaikh Mushir Hosain. 

Lindsay" Mi'. Darcy. 
Lohokarll, 01'. K. O. 
Makan, Mr. M. E. 
Mllhta, Mr. Jamno.Jas M. 
Misra, l'andit Sha.mbhu Dayal. 
Misra, l'andit Hat'karan Nath. 
Murhuza Sc\hib Balladur, Maulvi 

Bayad. 
Mutalik, Bardar V. N. 
Narain Dass, Mr. 
Nehru, Dr. KishenIal. 
Nehru, Pandit Motila.!. 
Nehru, Pandit Shamlal. 
Ncogy, Mr. K. C. . 
Pal, Mr. Bipin Chandra. 
l'atel, Mr. V. J. 
Purshotamdas Thakurdas, Sir. 
Rajan Bakhsh Shah, Khan Bahadur 

Makhdum Syed. 
'Ranga Iyer, Mr. C. S. 
Ray, Mr. Kumar Sankar. 
Rliodes, Sir Campbell. 
Roy, Mr. Bhabendra Ohandra. 
Samiullah Khan, Mr. M. 
Setalvad, Sir, Chimanlal. 
ShRlM, Maul vi Mohnmmad. 
,Singh. Mr. Oa:va Prasad. 
Sinha. Mr. Ambika Prssad. 
Sinfia, Mr. 'De'/lLki PraRad. 
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Syklls. Mr. E. F. 
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Yakub. Maulvi Mnbammad. 
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Abdul Mumin. Khan Bahadur 
Muhammad. 

Abdul Qaiyum, Nawab Sir Sahibzada. 
Ahmad Ali Khan, Mr. 
Aiyer, Sir P. S. Sivaswamy. 
Ajab Khan, Captalll. 
Akram Hussain, Prince A. M. M. 
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Bray, Mr: Denys. 
Burdon, Mr. E. 
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ThE' motion WRS adop:t6d. ; , 

Mahmood Schamnad Sahib Bahadur, 
Mr. 

Marr, Mr. A. 
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Nath. 
Moir, Mr. T. E. 
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Bau, Mr. P. R. 
Reddi, Mr, K. VenkatllJ"l\mlUla. 

~  Prof. L. F. J"..-i. Diwan Bahadur C.' V. 
. Visvana.tha. 
SIngh. Rai BahBdur S. N. 

\\' '.".' ~  Oolonel Sir Henry. 
'. Tonkmson, Mr. H. 

" ~ , WlI,jihttddin, Hajj, 
."" ',;" Webb, Mr. M. 
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Mr. President: I had almost said "'l'he unwilling Ayes have itl" I 
observe that the House could not at first make up its mind as to whether 
to divide or not, and then when it did decide to divide, more than haH 
of the House did not know whioh way to vote. If Honourable Members 
will kindly make up :their minds beforehand, thereby not. delaying divisions, 
I should be much obliged. I have no concern which way Honourable Mem-
hers vote, but I have some concern with the speed with. which they do 
vote. 

The Assembly then adjourned for Lunch till Twenty-five l\1inutcs to 
1'hree Q£ the Clock. 

The Assembly re-assembled after Lunch at Twenty-five Minuh's to Three 
of :the Clock, Mr. Deputy President in the Chair. 

ADDITIONAL PROVISION IN 'rUE VARIOUS })ROVINCES. 

Mr. K. Kama Alyanga:r (Madura. IlJld RIUDnlld cum Tinncvdly: Xon-
;\{uhummadan Hura!): Sir, I beg to move: 

"That the Demand under the hoad I Taxes on Income' be reduced by Rs. 3·50 
lakhe .• \ 

The object of this motion, Sir, is to point out how the expenditure of 
Ithis department has been growing and how we have been budgetting accu-
rately for the amount of growth of expenditure that should be allowed. 
Usually you find that you budget for more than what could be spent. Of 
course not thwt the money is lost, as it will be argued on behalf of the 
Govcrnment. It will be there no doubt. But the effect of such sUlall 
variations will be that about a crore or Ii crore and 0. half will be put OIl 
the expenditure side in ·exceHS of what ordinarily should be allowed for 
increase of expenditure that you anticipate. While I am willing thwt you 
should pay attention to the details of the expendi.turo and allow a uUl.rgin 
for ordinary growth of expenditure a.nd also that where the }'inaIJce COIll-
mittee have gone into a question and allowed extra provision under II 
particular head, you should give credit to such amounts, you ought alsu to 
~  care that the Budget does not include amouDJi;s too much Ul1Jweos-
sarily put into it and bring the Budget to as sa.fe a limit as possible. It is 
with that end that I have brought forward this motion. ·It could ~ ~  bp. 
shown that much more than S' 50 lakhs may be cut, up to fi or 7 lul{hs 
without any prejudice to the work undertaken by the Department, but I do 
not want to do it. I want to leave a fair margin over and above the ordinary 
growth for leaving it to the Honourable Members of the Government to 
adjust the current expenditure as it may arise. Briefly I will explain the 
position. Pages 6 and 7 of the Explanatory Memorandum by the Financial 
Secreta.rv, that RffisIl book that has been placed with· the Budget, will 
. show the difference in the expenditure. At page 7 you will find-tIl(' ex-
llenditure was 22 lakhs in 1921-22 for an income of 22 crores which you s('e 
in page 6 for the year. 'rhe expenditure rose to 44 Inkhs in 1922-23 for nn 
income of 18 crores which you see in page 6. 

Mr. T. O. Goswami (Calcutta Suburbs: Non-Muhammadl\n Urban): On 
a point of order, Sir, is there a quorum in the House? 

02 
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lIr. Deputy President: Yes. 

Mr. X. Bama .A1yangar: The actuals of 1923·24 show all expenditure 
of 62 lakhs for an income of 18 crores; you will see that income in page 6. 
But it must be borne in mind /that of the 62 lakhs that is provided in 
~  you will find by examination of the details of the Budget a.ppearing 
1Il pages 11 to 17. .  . 

Mr. O. S. Banga Iyer (Hohilkund and Kumuon Divisions: Non.Muham-
madan Hural): On a point of order, is there a quorum in the House? 

lIlr. Deputy President: Yes, I see the quorulIl in tile lobby. 

lIlr. X. Bama Aiyaugar: Pages up to 17, if examined, will show that out 
of ,the fJ2 lakhs provided for expenditure in 1923·24 about 20 lakhs have 
been provided for to be paid to the Vrovincial Governments for part of work 
that had been done by them in the previous years. You will see this amount 
under Madras, l:iombn,v, Bengal Imd oth('r provineel'!. The prnvision under 
MlldraH waR for 10 lakhs in 1023·24 and similarly provision has been made 
in other provinces which comes to about 20 Jakhs. 'l'hit-l IImount has to be 
taken out of 62 Illkhs and the nonnal expcndituro would thus be only about 
42 lakhs in the -"par. .In the Budget of 1024·25 it WIIS provided to spend 
ahout 80 lakhs. 

Mr. O. S. Ranga Iyer: On a point of order, Sir. Is it reasonable to 
continue the proeeedings of the House when there is no quorum? It does 
nul IlllI.tter wllBther the quorum is in the lobby or not. With due respect 
to ,You, Sir, is it proper or is it legal to continue the proceed inA's of the 
House when ~ iH no quonnll ( 

(The IH'1l rlLllA' ill order to obtain Ithe noeessary quorum after which 
]\[1'. K. HamIl Ai,vnngar resumed his speech.) 

Mr. X. Bama .A1yangar: As I said, Sir, the budget estimate of 65 lakhs 
for 1924.25 included about 13 lakhs as monies so payablt· leaving it at about 
52 la.khs as net expenditure tha.t was expected to be -expended this year, 
DVm" and u.bove the paymentFl pu.yable to several Provincial Governments. 
But the actuals or rather tho revised estimates indicate that they expect 
an expenditure of about 60 lakhs only, though the provision was for 65 
)al,hs in tlHl Budget .. It will be found Itha.t of this 60 lakhs a.bout 10 lakhs 
is the kind of expenditure to which I have already referred. This amount 
of 10 lakhs appears under several provinces. So that the actual figure show· 
ing the expenditure over and above such estimates comes to only about 
50 lakhs in the revised estimate of the present year. But the expenditure 
Jor the next year is put lilt 66 lakhs. On an examination of 0.11 the heads 
of the provisions for payments to Provincial Governments for the staff they 
employed for collecting this revenue, it will come Ito only 4'52 lakhs for 
t.hat year. So that it will be Been that 82 lakhs is provided over and above 
the pa.yments to be made Ito Pr?vincial Governments in the year ~  
'rhe corresponding amount that IS expected to be spent. even accordtng to 
t,he revised estimate Ithis year, is only 50' 51 la.khs. So that it is fOUIid 
~  a budget provision of about 10 lakhs extra is made for the new year. 
n we understand that position, I ea.n easily explain how Ithis extra 10lakhs 
is provided under the various heads in these pages that I have referred to. 
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Under each ~  say Madras, the North West Frontier Province, Bengal, 
Bombay, i will show you /the figures, which show how this extra budget has 
been made out. You will find at page 12, under the head Travelling Allow-
ance, House-rent and other allowances an extra Rs. 7,000 is budgeted for. 
Undor the head of Pay of Officers, an extra HI>. 41,000 is budgeted for; 
under .the hefld Clerical Staff, lmd under Leave· Salary about Rs. 50,000 
oxMa IS prOVided, and under the head Miscellaneous Contingent Cha.rges 
about Rs. 30,000 is provided. This is all in Madras. In Bombay it will 
bll Sl't'n from page 13, under the head Contingent Expenditure Us. 50,000 
is provided, under the head Income·tax Officer, etc., an extra Rs. 50,000 
is provided, and for Staff Servants, Inspectors, etc., an extra Hs. 24,000 
is provided; and in all the oxtra provided is about two lakhs in Bombay. 
Similarly in Bengal, under the head of Collection of IncOlue-tax, Com-
missioner, ek., there is a provision made of Rs. 1'60 lakhs over IUld ubove 
t,he provision for thl' revised estimate of this yeur. Bu:t it will be scen 
that about Rs. 25,200 has heen sanctioned us a special case in the CaStl of 
several Ineome·tax officers h,v the Standing Finallce Committee. Leaving 
that aside, you will find an exitra provision of Rs. 1'20 lakhs which is not 
accounted for exel'pt probably that it wiII be taken into account under the 
provision whieh will be made to increase the last. As I have pointed out, 
the comparison of the various ;vears' figures show that this eXcess will be 
on IUl Iwerage Rcale of two or thro(t Illkhs. Similarly, on page 14 in the 
total for Benglll there is an p,,-rt;ra provision which is about, Hs, 25,000 moro 
than thnt of the previous year, and in the United Provinces about, 
Rs. 80,000 extra, and in the Punjl\b Hs, 40,000 extra, IUld Bunna in all 
about Hs, 30,000 nnder the head Temporary Income-tax Officerfol, etc., lind 
Rs. 30,000 under the head Leave Salary, House-rent and other allowances, 
and Hs. 80,000 in all. Similllrl;v. you will find an extra provision for Bihar 
and Orissll, and in the Centra.l Provinces about Rs. 20,000 cae h. So t.1mt 
making a calculation on that I find lin l'xtrll. provision in all of Rt>. 6,50,000 
over and Il.hove ~  is the nonllt\l increase on stuff has heen provid{ld. 
Wherever I find, by a comparison of the revised I'stimate of Hl24-2!i Ilnd 
the Budget of 192;;-26 the slim under Officers' ~  is likely to be morC' on 
account of the usual incrpmental 8e'lle, J do not takP, thnt intI) considcrlltion. 
I leave that as IL natural increase thllt ~  follow, hut wht're tlier(' is 
extra staff, or where there is no extra contingent provisioll mBde \\'hieh 
is more !than enough, whjch has been our experience previollsly, T only 
want, as I Bald out of Rs. 6,50,000 which is extra provided owr Illld aho\'(' 
the ordinarv increase, onlv Rs. a· 50 to be cut, \el'l.ving the other threl' laldl!! 
to the Department to niee>t find sanction Uw contingent lJepds thf\t, lllay 
arise. All I have pointed out, T have taken care to st't' thnt. wherl:' tile 
Standing Finance Committee has bel'n'llpprbached for ssndion to Ilny irH're-
mellt for the purposes that have been explained to them, find where it ~ 

heen put in asterisks in the noteR of the Budget, fiB you will see from an 
examination of that, I hflve RlIowed all thRt to stand, I have allowed as 
a second matter the amount thnt has heen provided for till' .natural, ordi-
nary increase in pay of officers and staff, and I have allowed also an extra 
f\bout RB. 3 lakhR and odd ~  the department for purpose!'l of their mm. 
I am only asking for a ]ls. 3'5 IRkhs cut, 

My object in doing 80 is, as I said o.t the commencement, to avoid over-
budgeting 80 that the total under all Demands at the disposal of the 
Assembly may be more as it ought :to be without the chance of the amount 
budgeted standing 8S surplus 8t the end of the year without the Assembly's 
control. It is proper to budget within reasonable limits which would allow 



2180 LRGIBLATIVB ABSJWBLY. [7TH MAR. 1925_ 

[Mr. K. "Rama Aiyangar.] 

of fair use, under all anticipations, of money that is provided in the Budget. 
It it; with that view Ithat J press this motion_ 

As regards my Honourable friend Mr. Rangaswami Iyengar's motion, 
he hus given only a cut of 1 lakh. Apparently he wanted .to confine his 
motion to one item only of extra reduced provision that might be made. 
r have gone more deeply into the matter and I have laid by much more than 
is necessary for the growing ordinary expenditure and this is the way in 
which r have been examining ,the thing. I am satisfied that as they ha.ve 
shown 4 lakhs less expenditure this year they are going to show less ex· 
penditure next year also. Not that the money will be lost, but the 
oppol1tunity this Assembly has of exercising its mind to devoting the surplus 
that might remain is lost by such small things being added and the total 
they make being lost to the Assembly. I therefore press :this motion. 

Xr. A. lI.a.Dguwami IyeDgAr (Tanjor,e cum 'l'richinopoly: Non·Muham-
ma.dan Rural): Sir, I should prefer to support the motion moved by my 
HOlloura.ble frieJJd for a. cut of ~ Iltkhs in preference to my cut of one lakh, 
because, if it is carried, it may not be necessary for me to move this cut 
and because the matter I desiro to take up in my motion is also to some 
extent covered by the motion which he has placed beforc t,he House. If, 
however, the motion of Mr. Hama Ai.vangnr is not cttrried, I will thon have 
the opportunity of formerly moving my mot.ion. 

'1'he point 1 wish to emphasise is that 1:10 fill' us this kind of expenditure 
is concerned, the :Finunce Member ill his ver'y lucid speech on the Budget 
referred in paragraph 55 to the practice of ull Departments of overestimat· 
ing expenditure. It is a practice that has been inveighed agaiI)st times out 
of number on the floor of this House by the non-official ropresentutivcs of 
t.lw people who had neith('I' nnthority nor pOWl'r to give effeet to their 
wishes in overestimates of this killd. It is a belated recognition on the 
part of the' Vinance Memher of the evil he has IJOW found out und provided 
for by what he elllled a IUlIlp deduetioll. Under each department he has 
mnde It d .. duction of 1 lllkh to provide against the dangers of this over-
estimltting. My proposition therefore, Sir, is that this lump df)duction 
need not Jll'cl'.ssarily be confined to one lakh, but. might be at least 2 lakhs 
undor each of the heads under which he hus made the deduction. Tho 
evil of oVBrestimn,tillg C'xpenditHn' is primarily nne· which imposes u great 
.burdt'll 011 the tax-payor. It encourages t.he Governmcnt to extravagance 
und it adds to th(· burdens of the tux'payer, und particularly, in the Income-
tax D('pnrtment, 118 Illy Houourl\blo friend Mr. nama Ai.Yungar has pointed 
out, tlJis prnetice of loose budgeting hus been carried to an extreme point. 
J:t llIlIy tw, Sir, that thnt Department is undergoing reorganisation, but 
surdy there must be some principlo upon which an expenditure, which only 
./\tuounted to 60 lakh!l It\st year, 8hould  be put down at 66 lakhs this year 
nnd notwithst,anding the fact that the revenue of this year does not seem to 
Rhow fm.' considerable advallce upon the figures of llJ.st year. Nor can it 
he said that these six lakhs are needed to bring in additional revenue be-
cause the prospects of this additional reyonue are entirely dependent upon 
conditionR other than those of tht' establishment.s employed b'y the Depart,. 
ment. 

But apart from the unjust burden on the tax-payer which this over· 
estimating has imposed and to which the Finance Member has properly 
referred, there is nnother evil t,o which tht' tax·payer is subjected by this 
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overestimating, and that is that by this process of overestimating, the 
Government is enabled b,Y the method of reappropriations of grants to take 
over further use wh_at we may call the excesses created by these speculative 
figures, and if it is found that certain savings are possible under heads on 
which probably the scrutiny of the Assembly may not be cast, the savings 
under that head might be appropriated to excesses under other heads, as 
to which they place no present proposals before the Assembly. We have 
known many instances in which new proposals on the part of the Govern-
ment ha ve been brought into existence after the Budget period IloIld for 
which funds have been found in very large quantities by reappropriations. 
That again, is an injustice not only to the tax-payer; it is also an infringe-
ment of the pqwers and privileges of this House. The Finance Member 
bas recognised this and he says: 

.. Departmental officers frame their budgets nnd they naturally provide for the fuH 
sanctioned strength; but small savings invariably occur under individual heads of 
expenditure due mainly to accidental causes, such ~ a temporary shortage of staff, 
smaller expenditure on leave salaries and the like." 

ThMe things were till now taken away by rcappropriatiolls for fresh expen-
diture. This lump deduction, therefore, in the Finance Member's opinion 
seems to impose upon the departments concerned a. certain amount of 
inconvenience; but though it is II. convenience to them to ha.ve a free hand 
with the monies of the tax-Jlayer, it is certainly an injustice to this House 
and to the tux-payer that such large reappropriutions should be allowed;. 
and as he very properly says the only inconvenience would be that of com: 
pelling them to come t.o ~ House with supplemontary estimates. If 
that is an inconvenience, Sir, it is an inconvenience that is inevitable under 
any scheme of Parliumentnry control of the finances of this country; and 
if the departments want to get rid of that control, it is too lllt,e in the day 
for ~  t.o think of it. I, t,herdore, say that if instead of this lump de-
duction of one lal{h we put down two lo.khs, it would also mean exactly 
what the Finance Member SILyS; the result of it will be tbat whenever thflrtl 
is I'm excess of expenditure, they would have neccsRtlrily to come up to 
this House with supplemontary demands lind the House will be in a better 
position to scrutinise these demands for extra expenditure whenever the est.i· 
mates have been found short therebv. 'l'herefort', it is all the more neces-
sary that these lump deductions should be put down at as high It figure as 
will compel these people not t.o make reappropriutions of this Kind, hut, 
alwa,),s to come to this House for every new expenditure of any consider-
able amount which they have to incur and t() obtain the sanction of thiR 
Houss for expenditur<> for which thfly havf", till 1I0W b('on obtaining mere].'· 
departmental sanctiolls and in which they have had it all their own way 
80 far. That is my ~  for supporting Mr. Rama Aiyangar's amendment. 

The Honourable sll Basil Blackett! Sir, Mr. Rangaswami Iyengar hUR 
quite rightly drawn, a,ttention to the problem ofr over-budgeting. It is !) 
little hard-but I am getting accustomed to it.-that wlwnever I mention n 
means of improving the cont.rol of this House lind introduce it in the 
Budget, it is immediatel.', j,unled aga.inst Tne and I nUl attacked because it 
Wl\s not dont' before 01' on the ground that it is not being done enough. 
The difficulty of over budgetting ill one which will always arise, but I ho.v(' 
t:Jo reason whatever to suppose that it arises in the present case. It arose 
last year on the DemBDd for Ta.xes on Income, and it is partly on that 
account and because Mr. Rams Aiyangnr has been busy with his usual in-
genuit:v comparing like with unlike' thRt he produces these rather fantastic} • 
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rnsults. If you compare. the budget esti.mute of 1l;l.8t year with the budget 
estimate of this vear there is a difference of less than a lakh. There was 
a considerable ~  on the budget estimate last yeur, and it was due 
I"illlply tu tho filet t.hat the udditional staff that was alrea.dy saDctioned, 
particularly ill the BOlllbayl'residency for taking over the work from the 
Bomba,\' officiuls, was not fully t.ru.iued Ilnd fully available during the 
wholll of t.he :vtmr and considprable savings were therefore effected as the 
I't'sult, of the staff not being employed as early in the year a8 was expected 
at. t,he time the Budget was framed. If Honourable Members will look 
('arefully at the pages in this volume which deals with Demand No. 17. 
tlwy will find certain items printed prominently in black tettering, those 
itl'IIlS represent the only items in this Budget which are not simply recur-
l'('llt provision for it,ems that appeflred in provious yeltrs. These lire all 

3 P.x. 
new items in one fonn or another. Every one of them has 
been before the St,anding 1.<'illanee Committee and has been 

-dealt with by that Committee, and the lensons for the necessity of these 
I1t'W items have been given to tha.t Committee, and Rfter a very earei'ul 
"'xl1mination hy that Committ.ee those items' have bet'n recommended by 
1 he Standing l<'inrUlce Committee. I should like to t,nke this opportunity 
of expressing my OWIJ thanks to the Members of the Standing Finance 
Committee for the ver)' hard work which they have put in. It is some-
times u very lll,borious job. lind 1 clln assure those Members who are not 
so fortunate or otherwise us to be members of the Standing Finance Com-
mittee, that it is really an onerous and exacting task, and a task which is 
performed with great )',e:\l by the members of that Committee. rrhese 
items are the only new items in the Budget. All the other items repra-
litmt f\. continlllUlce thiR year of thE' ~  made last ycnr. The reason 
why there is a considerable increase I1S compared with the revised esti-
mate of last year is simply that the staff sanctioned last year was not in 
fset all employed in the early Pllrt of t.he year. We have examined tIiese 
estimates with grent care this year. and there is no reason to expect any 

~  of t.hat fonn of saving, because the new staff in Bombay hal 
been brought fully into effect, before the end of this 'year, and therefore 
we shall require the whole provision for t,hat staff next year. I would 
\'I'uture to draw the nttention of this House to the fact that during the 
·course of t.he morning, we were subjected from va.rious quarters to con-
sidernble criticism on the ground that our staff was insufficient in varioul 
directions, pal't,icularly in Bombay. I think the explanation partly lies in 
the fact that the staff was only gradually being brought into ~ during 
1.l1e current financird year, and that may perho.ps have given rise to the 
{lorn plaints whieh were being voiced; but as I say, t.he full sa.nctioned staB 
wil.l be fully engaged in the course o£ the current year. 

Mr. Hnn,gaswlUui Iyengar suggests that we shoufd make the cut that ill 
]lroposed, ~  lakhs I think, by way of a special cut on the ground of pos-
sible over-hudgetting and t.hnt we should come back to the Assembly if 
there is fl, supplementary estimate. I do not know with what speoific 
purpose he would mnke this cut" 

1Ir. A. ltaD,uwaml Iyengar: Same ali one la.kh, 

The HonoUrable Sir BaaU Blackett: But I assure him that tht ill Dot 
th.e way to frame a budget. The budget est!mate of any ~  thAt' is 

f present,ed to the Parliament mUlt necesS&rlly be the estlmde of the 
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amount that is likely to .be expended in the course of the year. If Hon-
~  Members in the course of their discussions on_ Demands for Grants 
make cuts of a few lakhs here lind a few lakhs there and ask us to COlllO 
back for supplementary estimates, if necessary, 1 must include the expen-
diture which has been cut out as part of my probable expenditure for the 
\'ml.r even if it is not included in the Demftnd for Grant actually passed. 1 
~  take the Demand for Grant ftB representing the prohable amount 
~  our expenditure during the year if I have every reUBon t.o believe 'that 
it will be necessary to come back to the House for It supplementary de-
mand, and if the ilousc hilS told nw in advance that I should come back 
if I find I need it. We must> fra.me the Budget on some hasis, the basis 
of our proba.ble expenditure. So thp only effect of milking a cut of this 
sort here will be that T flhall almost cert.ainly have to eome 'back for II 
supplementary flAtimatp and no change whHtevpr would be possible in the 
figures of our estimlttC'. 

Mr. A. Rangaswami Iyengar: May I know, tiir, what WIlS the principle 
b.y which Ii 5 pel' cent. cut all round was made in the Budget two yenr8 
~  or why a lump deduction against oVflr-estimating was made this year '! 

The Honourable Sir Baall Blacket.t: A  5 per ccut. cut was not Ultidu 
two yea.rs .ago but WIlS mad" three years ago. A  5 per cent. cut WII·;; made 
when the Retrenchment Committee was about to be appointed. If 1 lllU.y 
venture to SIlY this, 1 mlly I'll)' thut it ~ H very dangeroU!! principltl because 
the House is reully not exercising its full control if it mllkcH an all-round 
cut llind tells the Government to COllle back ugnin if they want mOrL'. 
I am not putting this point lLl'gllrnentatively, but 1 think it it! a point the 
House has got to be CHor.eful about, because if they do want to appropriate, 
their direction should he to the (lovernnHmt to appropriate money for the 
purposes ~  in the DClI1t1nds for Grants. If the.\' ~  an nil-
round cut and tell the Govcrnment they hnvc got n. fr<-'e hUll(1 to come back, 
the House does not cxerciJ;'t., ~ control properly. NGw, Mr. Iyengar went 
on to t!lIy that tme prllcbict' of (Jv('l' .. blHlgctJting cnllbled the depllrtnl<'nt!' tl, 
resort htrgely to l't'lippropr:klti.(mH witho\1t an.,- control :rtall. (Mr. A. 
Hlmgaswami Iyengar: "By this Hous('''.) I "SAure yon it is quite incorrect. 
Any kind of new exppnditur(' hUf! to go ill'S!. of nIl to the Standmg Fina.nce 
Committee and hw; to b(, approved by tlw Stltnding Finllnce Committe('. 
If it is H. transfer within 80llW vote /lnd the total of the vok if! not exceeded, 
it is perfectly true that in that. ~  a supplementary estimnte hItS not to bl' 
asked for, but it has to run the go'luntl!'!. of t.ht' full A('rutinv of th(-' 
Finance Department, which is naturally nlwnys lfl.nXiOllS t.o 8/tVC Ilny mon('y 
that it (lan, and after that it. hn8 1n run th(' gaunt.let. of t.he Standillg 
Finance Committee. Arid T t;hink thnt giv('R the !House H very strong 

~  over the ~  of l'oappropri.ation. AtM, there nre. ~  rul,'" 
whIch are very carefully ob8erved. for ('xample, that the begInnIng of H 
completely' new scheme cannot be made out of reappropriat.ion in this 
way. Such reappropriation Clln only hI' for cnRua.J(>xCeRSCfl nnd not, for 
the starting of new ll{lhemeH. So that the Honourable Member is, T think, 
very much overstating his CIlHO when he suggests thAt the ~  of re-
appropria.tion that results from oVell'-budgctting cnn be resorted to with-
0';1t full control both from the Finance DepArtment. Rnd the Standing: 
FlDance Committee, and ultimately of the Assembly ihwlf. If the Standing 
~  Committee made n. practice of agreeing to things of tha.t 60rt ~  
which the Rouse. did not agree. the remedy is very easily in the ~ of 
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the House. And I .am Imre they will not fail to exercise it. (Mr. A. 
RangaBwami Iyengar; "The ultimate remedy always exists".) I have 
explained that there is nothing in this es:timate for new expenditure beyond 
these items printed m. bold type which represent new items which 'lle 
regarded as neoossary and have been paiol6ed by the Sta.ndiing Finance 
Com!nittee. There is no reason that 1 ClllSOO for making a cut in order tc. 
prevent over-estimating iIIl this oase. 'l'hose esti.mates have already been 
very carefully considered. ) know that, as a matter of fact in this particulo.r 
case, we have already made quite a considerable pruning. It does not 
appear in the form of a. direct cut, but if Honourable Members will look 
/-It pn.ge 13 they will !!IElO thnt the provision for the tlmount pay.ahle to 
Provincial Governments for work done by the provincial staffs js entered 
I1S only a lakh and a half, v·hereas the provision last year was three lakhs. 
The actual expenditure lust yem· WUR put down Ilo8 one hlkh Md 25 thou-
814nd, hased I suppose on u. percentage of the income received. But I 
have rell.'Ion to believe that the figure of a lakh ·a.nd a half is probably Ii. 
com;iclolluble under-ootimnte of what is required in the province. I would 
nl:ik the Hou,"le thercfom not to proceed to Blake u. cut in this estima.te. 
We could not make the cut effective exoept by reducing staff and so 
reduC'ing our amnvities. The result of auy Buch reduction of activities would 
he ~ much larger reduction in the income that we should collect. You can-
not base the amount of staff required from year to year on the amount that 
~  Ilctunlly collect. As pointed cut rightly ~  one Member who hiM; spoken 
before the amount that is actually collected depends v€lrY largely on the sta.te 
of trade. If your staff is to be in a position to take advantage of that good 
tt'ade, which I hope is co·miug shortly, and collect revenUe with aueeeiS 
in the year followUng tha.t good trude, ·an attempt to eut it now would, 
I believe, be most unremunerative. I ask the ~  after this explana-
tion, to consent to withdraw this motion. 

Mr. Deputy President: The quostinll is; 

.. That tho DelUlLnd under the head ' ~ un Income' be l'E'duced hy 3.5 lakhs." 

The Assembly divilled: 

Abhy;mkar, 1\h. M. V. 
ACharya, Mr. M. K. 
Aiyangal', Mr. C. nurniswRmi. 
Aiyangnl', M,. K. Rama. 

~  Mr. n. V 
Charnan La11, Mr. 
Chanda. Mr. Kamini Kumar. 
Das, Pandlt Nilakantha. 
~  Chand, Lala. 
Dutt, Mr. Amar Nath. 
Ooswami. Mr. 'J'. C. 
(l-ovind Das, Seth. 
Hans Raj, Lala. 
Hari PruRRd Lal, RBi. . 
Ivengllr, Mr. A. RI,ngaswaml. 
,r"",Inni, Haji S. A. K. 

AYES--4l. 

Kazim Ali, Shaikh-e-Chatgam Maul VI 
Muhammad. 

Kelkar, Mr. N. C. 
Kiilwai, Shnikh Muabir Rosain. 
T..ohokare, Tlr. K. o. 

~  Pan,iii Madall Mohan. 

Mehta, MI', Jamnadas M. 
Misra, l'a"dit Shambhu Dayal. 
Mur1.uza Sahib Bilhadur, Mauln 

Saviloi. 
Narain' ~  Mr. 
Nehru, Dr. Kishenllll. 
Nehru, Pantlit Mo\ils.l. 
Nehru, l'nndit Shamls!. 
Pntel. Mr Y. J. 
Phooklln, Mr. Tarun Ram. 
Rangn Iyer, Mr. C. S. 
RAy, Mr. Kumar Rankar. 
Roy. Mr. Bhahendra Chandra. 
8amiullah Khan, Mr. M. 
Shafef), Mau\vi Mohammad. 
Sinha. Mr. ArnbikB Pr&8sd. 
SinhlL, Mr. DevAki 'Pray.d. 
Sinha, Kumar Ganganand. 
Syamncharan, Mr. 
Tok ~  Maung. 
VC'nkatapatiraju, Mr. B. 
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NOEB-66. 
Abdul l\1umin" Khan Bahadur Marr, Mr. A  . 

McCallum, Mr. J. L. )Iuhammad. 
Abdul Qaiyum, Nawab Sir ~ 

AbdJlI Kaaem,  Maulvi. 
Ahmed, Mr. K. 
Aiyt'r, Sir P. S. Sivaswamy. 
Ajab Khan, Captain. 
Akram ~  Prince A. M. M. 
Alimuzzaman Chowdhry, Mr. 
Ashworth, Mr. E. R. 
Badi-uz·Zaman, Maul vi. 
Bhore, Mr. J. W. 
Blacket.t, Tho Ropt urlible Sir Basil. 
Bray, Mr. Denys. 
Burdon, Mr. E. 
Calvert, Mr. H. . 
Chetty, Mr. H.. K. Shanmukham. 
Cosgrave, Mr. W. A. 
Crawford, Colonel J. D. 
Dalal, Sardar B. A. 
Das, Mr. B. 
Fleming, Mr. E. G. 
Fraser, Sir Gordon. 
GhORe. Mr. S. C. 
Ghulam Abbns. Sayyad. 
(haham, Mr. L. 
Him Singh Bra.-, Bardilr Baboour 
C!\plllin_ 

Hno.-.on, Mr. VV. F. 
~  Khon Bubadur VI,'. M. 

Hyder, Dr. L. K. 
~  The Honourable Sir Charles 

.Joshi, Mr. N. M. 
Kasturbhlli Llllbhlli. Mr. 
J.inds:1Y. MI'. Darcy. 
Llovd, MI'. A. H. 
Makan, Mr. M. E. 

'rhe motion was negatived. 

Mitra, The Honourable Sir Bhuptmdl'a. 
Nath. 

Moir, Mr. T. E. 
Muddiman, The Honou.rable Sir 
Alexander. 

Mnhammad ~  Khan }lllhadul' 
SlliyiJ. 

Mutalik, Sardat· V. N. 
Naidu, Mr. M. C. 
Neogy, Mr. K. C. 
~  Mr. Bipin ChandrD.. 
Purshotamda8 Thal&rdas, Sir. 
Rajan Bakhsn Shnh, Khan Bahadul' 
Makhdum Syed .. 

Raj Naraiu. Rai Uahadur. 
namachundra Rao, Diw811 Bahadur· 
M. 

H'fm. MI'. P. R. 
Reddi. Mr. K. Venkntaramana. 
nhodeR, Sir Campbell. 
Hushhl'ook-Williams, Pl'of. L. F. 
Sadiq HasRn, MI'. A. 
AIIl'dn, JW.i Sahib M .. HIlI·bilus. 
Sastri, Diwl1.n BRhRdur ·C. V. 

Vi wanat rut. 
S€'tnlvad, Sil' Chimlldllal. 
Singh. Mr. Gaya Pr8R8d. 
Singh, Rai Hnhndl1l' :-:I. N. 
BT.anyon. Colonel S'r HtlTlry. 
Svkos, MI'. E. F. 
TonkinRoll. MI'. H. 
Webb. Mr. M. 
Wi11soll. Mr. W. A. J. 
WilRo'l. Mr. R .\. 
YRIHlb. Maul"i J\fuhRmmn i. 

Mr. A. Rangaswami Iyengar: Hir, I desire to Ray that, in view of ihe 
vote ()£ thil; ~  ()II the previolls motion, I fear t.hat I am bound to ~  

my motioniol' n cut of one Iakh. 'J'he principle of· it I have already ex. 
l>la.ined. ~  it wa.s t,echnical, but I can put it Nom the common 
sense point of view clearly. Here is the Government. coming and saying: 
thll.t "we feur thllt t,here has bf'!'ll over-est.imnting 'ann over-hun getting in 
thi1:/ instance. We have guwrded ~  it by a provision of one lakh." 
We, who represent tht' tax-payers, fear that your estimating is excessive, 
but tha.t, the amount to be ~  for it may not be one lakh, but jUISt two 

~  SO, Wt' t,pJl t,hp Government fairly t,hnt you had better make ~ 

cut. into two lakhi'l<, and if you are not 'able to make thRt mtrenchment, 
I have ma.de the offc), qui!.(; fairly to the Finance Member. that he Cfl;.l 
then come down to the House nnn ,1l8k for 1\ supplementary demand. 
'l'ha.t is the fRirest offer that clln over be mllde to a C:t'Clvemment that 
wants to loolt tUtt'-!· the t.ux.payer's interests properly. I therefore feel, 
Sir, that I Rm bound tlO move my propof>ition. . 
JIr. V. J. Patel: Why do you move it? Thew will nccept it.. 
The Honourable Sir Buil Blackett (Finance Member): Sir. I have 

really nothing to Ildd to whitt T have aJread.v said, except that I may quote 
1\ Latin proverb. I am afraid of a Swa.ra.jist even when be bringA gifts. 
eE;poo!ally when it is a gift of taking away one lakh .. The fair propOllition. 
~  is put before me is that I should alter this ostimate in a way in which 
.l do not think that I should be justified in altering it, because after a. 
~  careful examination I am satisfied that it is not safe to pStiUlote that 
we shall require less than we have put in bere. 
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IIr. Deputy Preaident: The question is: 

., That the Demand under the head ' Taxes un Income' he reduced by Rs. 1 lakh." 

The Assembly divided: 

Abhyankar, Mr. M. V. 
Acharya, Mr. M. K. 
Aiyangar, Mr .. C. Duraiswami. 
Aiyangar, Mr. K. P.amll. 
BtllVli, Mr. D. V. 
Chamo.n Lall, Mr. 
Chanda, Mr . .Kamini Kumar. 
Chetty, MI'. R. K. Shalllnukham. 
Da.." Pltndit Nillikantha. 
Datta, Dr. S. K. 
nuni Chand. Lala. 
Dutt, Mr. Amar Nath. 
Goswami. MI'. T. C. 
(}ovillIl Das, Seth. 
Hans Raj, Lala. 
Hari Prasad Lal, Rai. 
Iyengar, Mr. A. Rangaswami. 
Jeelani, Haji S. ~  K. 
Kasturhhai Lalhhai, MI' .. 

AYES-48. 

Kazim Ali, Sh •• ikh·e·Chatgam Maulvi 
Muhamma.d. 

Kelka.r, Mr. N. C. 
Kidwai, Shaikh Mushir Hosain. 
T .. ohokarl', Dr. K. O. 
Malnviya, Pandit Madlin :Mohlln. 

NOES-60. 

:\bdul Mumin, Klum Bahadur 
Muhammad. 

Abdul Qaiyum, Nawab Sir Sahibzada. 
. Abul Kasem, Maulvi. 
Ahmad Ali Khan Mr. 
Ahmed, Mr. K. . 
Aiyer, Sir P. S. Siva.swamy. 
Ajab Khan, Capt.lIin .. 
Akram Hussain, Prirce A. M. M. 
Alimuzzaman Chowdhry, Mr. 
Ashworth, Mr. E. H. 
Badi·uz-Zuman, Maulvi. 
Bhore, Mr. J .• W. 
Blackett, 1 he HonoJ'Il'able 81r HasH. 
Bray, Mr. Denys. 
Burdon, Mr. E. 
Calvert.. Mr. H. 
'Cookc,Mr. H. G. 

~  Mr. W. A. 
Crawford, Colonel J. D. 
Dalal, Sa.rdar B. A. 
Flt!llling, Mr. E. G. 
Frailer. Sir Gordon. 
nhose. Mr. S. C. 
Ghulam Abbas, Sayyad. 
Oraham. Mr. L. 
Hira Singh Drar, Sardar Bahadur 
Captain. 

Hnd!<On. Mr. W. F. 
~  Khan Bahadur W. M-
Hyder, Dr. L. K. 
Innes, The Honourable Sir Charles. 
• T08hi, Mr. N. M. 
,lJindaay. Mr. Darcy. 

The motion WIU\ neg.a.Hved. 

Mehta, Mr. Jamnndas M. 
Misra, Pandit. Sambhu Dayal. 
Misra, Pandit Hal'karan N ath. 

~  Sahib Bahadur, M:aulvi 
Sayad. 

NUl'ayandllll, Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit MotilaJ. 
Nchru, l'andit Shamlal. 
Neogy,. Mr. K. C. 
Patel, Mr. V. J. 
Phookun, Mr. Tarun Ram. 
Piyare Lal, Lala. 
nanga lyeI', Mr. C. S. 
Ray, Mr. Kumar Sankar. 
Hny, Mr. Rhabendra Chandra. 
Sadiq Ha.san, Mr. S. 
Allmiullah Khan, Mr. M. 
Shafee, Maulvi Mohammad. 
Sinha, Mr. Ambika Prasad. 
Sinha, Mr. Davaki Prasad. 
Sinha, Kumar OanganRIId. 
Syamacharan, Mr. 
Tl)k Kyi, Maung. 
V cnka.tapatiraju, Mr. H. 

U:>.yd, Mr. A. H. 
Makan, MI'. M. E. 
Marr, Mr. A. 
McCallum, Mr. J. L . 
)\fit-ra, The Honourable Sir Bhupendl'a 

Nllth. 
Moir, MI'. T. E. 
Muddiman, Th., Honourable Sir 
Alexandar. 

Muhammad Ismail, Khnn 8shadur 
Soiiyid. 

Mutalik, Sardar V. N. 
Naidu, Mr. M .. C. 
Pal, Mr. Bipin Chandra. 
Purshotamda8 Thakurdas, Sir. 
Raj an Bl\khsh Shah, Khan nahadur 

Makhdum Syed. 
Raj Narain. Rai Bahadur. 
Ramachandra Rao. Diwan nahRdur 
M. 

Rau, Mr. P. R. 
Reddi, Mr. K. Venkaj,aramana. 
Rhode" Sir Campbell. 
Ruahbrook-Williams, Prof. L. F. 
Bastri, DiwBII, Ba.hadur C. V. 
Vi.vanatha. 

Setalvad, Sir, Cllimanlal. 
Singh, Ra.i Baha.dur S. N. 
Rtanyon. Colonel Sir Henry. 
Sykes, Mr. E. P. 
Tonkinson, Mr. H. 
Webb, Mr. M . 
Willson, Mr. W. S. J. 
Wilaon, Mr. R. A.. 



THE GENERAL BUDGET-J.IST OF DEMAND8. 2137 

Kr. Devaki Prasad Sinha: I rise, Sir, to say one word. This morning 
when Mr. Neogy's motion for a reduction of Us. 100 was' pressed to a 
division, we, Members coming from Bihar and Orisstt, supported it, but our 
",ate seeInS to have been misunderstood in certain quarters, and I am 
authorised by my friends and colleagues b'olll Bihar and Orissa to state that 
our vote meant this and nothing more, that we disapproved of the year 
1921·22 being ~  as the standard year. ~ was the year of booms 
and if that is adopted 1!.8 the basic year for incoInIl-tax under Hule 15 of 
the Devolution Hules, it brings injustice t,o flll the provinces. That and that 
only was the re,ason for our having supported Mr. N(IOgy. Wil dissociate 
'ourselves entirely from any suggestion put forward by Sir Chimanial 
Setalvad regarding the burden imposed by the obligation to pay provincial 
contributions. 

Mr. Deputy PreSident: 'fho question is: 

" That. a sum noL exceeding Rs. 62,56,900 Le, granted to the Governor General in 
Council to defray the "hal'ge which will corn .. in courso of payment during UlC year' 
ending the 31Rt day of Mal'ch, 1926, in respect of ' 'faxes on Income'." 

The motion was adopted. 

Dl<JMAND No, :I8-SAl-T. 

Mr. Deputy Pre&ident: 'l'he quest:on is: 
" That a SUD! lIut excl'cding Us. 1,11,26,000 Le gl'untcd to the Govefllor Gnneral in 

Council to defray the charge whidl will come in ~  of payment during the yeaI' 
ending the 31st day !If .March, 1926, in ~  of • Salt· ... 

EXTENSION AND IMl'ROVEMEN'l' OF 'fHi\l MANm'AO'l'URE Olf SAI,T IN INDIA. 

·Mr. B. Venkatapatiraju (OHTljIlUl rUIII VizHgapatam: Non·Muhammadan 
Uural): Sir, my motion is that the Demand under the' head ' Salt' be 
reduced by Rfl. 100 in order to Tuisl' ~  on the po).icy of manufac-
ture of more 8alt in Ind;a. I do not know, Sir, whether the Government 
or Indil1 have any definite policy at all regarding the suJt industl'Y in Indiu. 
It. if! not like other industries ;it is a Sta.te lllonopo)y. Now, when it is 
!l State monopoly. it is 11 vrillll' necessity for the peoph1 of ~ to Imow 
the policy which the GOVl'rnnwnt of Il1dia'adopt even hereafter, because 
wo lire qu;te dis!'Iatisfied with the past P9.licy of the Govemment in this' 
resped. I mit)' 88,Y that, so far as th.iS. ~  ... ~  is concenwd, it was in I!. 
far better conditiQIl ill one respect, . ..t ~  ra.te, ~  East IlJdia 

I Qompp.o» "Tn tti"R! they ~ 'the ~  foreign salt by ~  a 
duty wllleh was two or three tunes lughel' than the duty Ievwd on the 
indigcnom; mmmfHetUl'l' of Slllt. It WitS st,ated at. that time that, in order 

/ 

to pro, teet ilw indigellous ~  of salt., it wns necessary to have I!. very 
, much ~ ~ ~  so much so tha.t when Bombay waR 
paying a duty of 12 aunas per maund on indig{lnolls salt, it WII.!l something 
l'etween Ra. [j and Us. (i on imported snit. Gradually, the duty on im-
ported salt was reduced and tJIC duty on indigenous suIt was increased so 
us to make it equal at one stll.g'O in order, as tho House of Commons then 
put it, not to ha.ve any prefer61lCe for one or the other; but to treat them 
f'qually. Our trustees, the Parliamont, arc vorl' kind enough to state 
tha.t they do noL want to treat imported salt 8J1d the locally manufact.ured 
salt on a different footing in order to help the indigenous industry of India. 
The I1ecessary consequence of levying the same duty both on the imported 

~ ... -.... "--------_ .. _.-.... 
·Speech Dot corrected by t,he Honourable Member. 
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Flalt and the indigenous salt was that there was a gradual restriction in thtl 
manufacture of slI.lt in Indio. and 0 greote! quantity of salt eame from 
!lhroad. It is not a mere statement of mine. I can quo.te my authority 
from official ~ to show that this was the effect and that this is the 
effect even now, anj I can llonViince this House that by the action of the 
{lovernment in not putting a prohibitive duty on salt imported intO ~ 

1 when we have unlimited resources to m.anufacture salt either by '. ~ ~
tion or by m£k..mining or by excavation from lakes, our indigeno 18 Sll. t 
industry ha.s rccelvelt'8. setback. ~~  pee why ~ ~ ~~  
~  ~~ just enough to give ~  rQom .for ~ saItto come 
Ill. t»orhaps some ct you have noticed that durmg the ~ of the war 
,,;hen we did not get enough ~  salt, much of the8alt ~  
JE·quired in Indio. was manufactured in Indio. and supplicd, and I am quite 
certain, whatever quantity·iS.:.wanted"'mrthe increasing population of India, 
we have enough of resources i.f the Government' make up their mind to 
wanufll.cture, to excavate or mine a sufficient quantity of salt, and supply 
it to the people at a reasonable cost. It is not at all a difficult thing. But 

I the truth of the matter is, Government do not want to put an embargo on imported snIt. ']'hnt is thp erux of the situation. 1 tntl,V mention, just 
nil we notice in some of the motions on this Demand, there was a. time 
when salt was manufactured in, ~  and if you refer to the old records, 
you ~  to a very great extent in Orissa, Now 
we do not find a.nything produced in Orissa beca.use Bengal is practiCRlly 
1 aking import,ed ~  'fhat was one instance where the whole province 
was deprived of the manufacture of salt, and that is the reason why two of 
my friends have given noticl':! specilically that the manufacturo of salt in 
Orissa should be revived, cqndemning the policy of abolh,hing jt at one time 

I ,Just to corrobora.te. th. e .. statement .m. ade by me, 1 may quote from the Salt ~ ~ .. 9f the year,JaM. I will also quote those of later dates. 
They have given the previous history: 

.. In the nOl't,h of India a serious problem for consideration is how the enormous 
qUllntity of salt is to be provided which Upper Illdia annually requires." 

And the writer of thfl report says: 

.. I have shown in my hist.orical note in the Northern India Salt Manual llOW time 
nnd the policy of the Brit.ish Govflrnment have resulted in the extinction of all the less 
important sn.lt sources in Upper India." 

.\nd the Heport goes OIl 10 say: 

"We have enormously increased salt. in ('"rllt]n places and abolished it in certain 
.p] !tces, ", 

Th.nt was in the year 1904. Coming to the year 1922-23, in the Madrll8 
Presidency we find a note in the Administra.tion Report of t,he BaIt Depart-
ment., Madras Presidency, for 1922-23 to the follQwing effect: 

"Manufactul'e was enrricd 011 in 45 centres. The monopoly pans at Ganjam, Surla, 
Karasa, Penugl1durru, Kanuparti, Karamhlllaffi and Vedarunniyam factories werc not 
welt'ked as thero waR ~~~  to ~ ~  st,ockK in thes" fnctorif's, "  , 

They say there is no necesRity to ~ salt ill these fac,tori(!<';: 
Why? Beoause there was not sufficient demand, and why is there not 
r.ufficieut demand? ,Bl.'lClluse there is foreign salt. Now, Sir" we are argu-
ing in a circle. You do not. want to store Jerger quantities 'because there 
~ no demand, and there will iJ.<lllO demand unless you put an embargo on 
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imported salt. You do not want to put it on and you suffer the 0008e-
~  of not producing what you are capable of produoing in the country. 
And later on they say: 
.. Owing to the reBumption of the import of foreign salt on a large scale into Calcutta 

and the low level of prices obtaining there, the hopes that have been entertained of 
~ an outlet for the Ganjam district factories in the Bengal markets were doomed to 

-disappOIntment. ... , 

And furthel in th:s report it is sta.ted: 
.. The Chemical Industries Limited, Calcutta, wound up their enterprise at, Sumadi 

I Mr. P. S. Venkateswaralu Nayudu did not work his extensions at Burls 8S he could T\ot find a market for his 8alt at Calcutta. Even the Tinnevelly merchants who with 
great difficulty managed to secure a market in Calcutta for about six lakhs of maunds in 
1921·22 found it profitable to send only about four lakhs of maunds during 1922·23." 

Thai was the complaint made in the Administration Report ot the Madras 
l'residency for 1922-23. If you refer to the Bombay Report for 1928-24 
you will find' the same state of things described there. It nays the large 

1 c.torease is attributable to competition .from foreign countries, ~  

Oermany which imports the stuff in ballast. Perhaps out of delicacy thi9 
.\dministration Bep0rt does not mention other countries, but, as a. mattflr 
of fact, if we refer to the actual imports from Germany, we find that they 
were 8 la.kbs and have been reduced to 8 lakhB and 7 lakhs; while from 
the United KingdQm, from Livell2.Q.ol and other places, you have got 0. 

Jarger quantity than would appea.r Trom"what is said. 

Mr. A. B. Lloyd ~ Might I 'explain for the information of the Honour, 
l:Ible Member tha.t thtl reason why the United Kingdom is not mentioned is 
probably that salt from the United Kingdom does not usually come ill thu 
form of ba.llast but comes in the !wl!,ill.Qf..g.mi,P,W:Y cargo liners. 

'1\'lf ..... _... ",.' -••. ~  " .. "y 

Mr. B. Venkatapatlralu: I do not understand what Mr. Lloyd wants 
to correct me for. Perhaps he wants to say that it is only from Germany 
that it comes as stuff in ballast while from Qther countries it come" in 
other wa.ys. In whatever way it comes, liowever, we find that the United 
I{ingdom sent in 1922, 79,000 tons; in 1923, 11Q,OOO tons; in 1924, 104,000 
tons. From Germl:l.!:y we got for the same periods 49,000 tons, 3fi,OOO 
tons and 26,000 tor.:s; from Spa.in 55,000 tons, 45,000 tons and 12,01'0 
kns; from Aden Bnd DependenciBs, 185,000 tons, 165,000 toni'! lind 
216,000 tons; from Italian East Africa 51,000 tons" 75,000 tons and (13,000 
hJ!1S; and from other countries it increased:,:irom 25 tons to 18,242 tons, 
Wo til'e gotting it from almost all ~  I do not complain whether 
it comes from one eountry or (mother cOUl;ltry. My complaint is that thcT(; 
j" ample scope in this country to manufucture whatever salt is wanted. 
'You can havc refined salt to suit tho ta.ate of every person, however, refined 
b", may be. We have seen how in Madras and oth<1r Presidencie,s they 
\.-ero not able to compete and had to close down. So long fiS the Govel'll' 
i l'le!lt do not adopt the policy of enooun:.ging the local industry which is 
·,.lb?lr own monopoly and which will not permit any impetus being giveu to 
1 rlVu.te enterprise it is absolutely ~  that pressure should be brought 
Ie., bear upon the Government. I may mention a.t one time as ~  
III th:- ~  Report of Madras they even went so far as to suggei't 
that It was more economia. to woee down small factories. They said: 

I ',' Tho RORrd 1\" lit pl'f)sent const.itutl'd is of opinion t hat, the present anangf)mPllt of 
~~ It huge l1;umbef ~  ~  some of them ~ small, scattered over the coast 

mil IS unecollomlC and flllnnclaliy unsound ~  the pomt of view both of the Gov-
erllmont and of tho llllJi manufllcturers." 
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I might say here that you have not only to consider how fa.r it is eco.nomic· 
to hlive a. central depot, or a central manufacturing centre, but yob have 
to see how much the people have to pay ,fQr taking it from one centre to 
di"tant places :in the Villagl'S, It may be more convenient for the inspect-. 
jng official" to say we can go and inspect it when it is in a plaoe where 
our motors l'un or our ~ stop. But wlll'n YOIl havtl got factorie" for ,I 
number of years enabling a large number of persons to bo llmployed there, 
Mud helping the villagers to take salt at n lesser cost than would be the 
case if it wus placed ill It distant ccntn', 1 think in my humble opinion that 

lIt ~ a ~  polioy on the part of Government if they. can econo-
II' il'.ll11,\ ~  down nil their small factories in order to found 0. big ~  

td; some ~  

~  Sir, I want the Govcl'tlment to state whether it is not possible 

t to raise tlw. ~  ~  of snit., in. India. I understand £r?m Mr . 
. Lloyd that It ~ qUIte posSilble. If that IS the case, then I think the 
Government. hR\'(' nb"olutely no OURe. Long before imported suit eame into. 
India, India enjoyed her own indig-enuUf; salt ·and even now if poople 
lliwe cultivated their tHAte to such an extent t,hnt, they tlrl' not satisfied 
with ind,igenouf; A,ult hCl\n'Vcr much it may be refined in thiA oountry, th"JV 
I c:ln have the pIeflSUN> of purcbJasing it at a highcr cost if necessa.ry. You 
clln improve und incrol1'1e the production of snit in India by putt.ing un 
extrn duty nn importt>d salt IIffid if nooossllIry reducing the duty on sa.\t 

~  j" loclllly munufactured. 1£ you put it at one rupee on Ioeal salt 
Hud two rupees OIl imported salt, you will get a larger income and larger 
(]un.nt,itics produced in India ,and you would be helping more people here, 
j'hough it tnn," he more ~  to It very smfl)] sect.ion. '.rhereforc, I 

~  that we lIlURt know what the policy of Government is, whether they 
wnnt India to depnnll for ('vcr on other countries for such 11 -primo n6C':lS-
sity Hf; i'll]t, for it,.; U'-l(', 

Sir P. S. Sivaswamy Aiyer (Mudras: Nominated Non-ofiicial): ~  

1 huve given lIoticu of ./1. t;·imilllll' motion wit,h the object {Jf drawing the 
nttt'ntion of tho ~  DlJpnrtmllnt. to certain defects' in the udministrn-
1,ioll of the depurtnwnt nn(l with the object of extending nod improving 
the mannf·[l.cture of snit. in ~  country. Sir, the sepuJlation of central 
nnflIlco from provincial finall(,'{)s ~  been followed ~  I,he ~  Jf 
n centrol machinery for the various provincial orgnnisat,iolllS which werc' 
previolllSl:.: w()rking; but-unfort.unntely in this C[\S{" though it ;s iDOW over 
four yei.\T8 since the Reparn.tion of the ";I\lt revenue took place, the necessary 

J mnchhwry for t}w centralifmt,iotl of this l'ourcc of revenue hilS not, I believe., been fully calTierl out. Thnt, I hl!lieve, it; the reaHon why there 
baR been no report of t.he working of the SsJot. Depll.rtmElPtJJt!·A.-·whole in 
Indin; I have lnll{}(' inquiries I1nd I Ilfl.VO been inform'i;a that such reports 
fll'HoPly t<> be had piecemeal for Rome provil1ccR but not for the whole uf 
hulin. N()w, 81,r, what, ~ happf'nea till-ioOW hns hc1f'IT) thAt the Centrn.l 
Oovel'mnent werp int<"relitod in the lllflllufnchm' of flnlt 'I1nd they hnd 
vn,riou8 scent!:! in the vllriOtlS Provincial (lovemments. The VIU'iOUR 

Provi1lcia!" ~ ~ Wfli1'11 very oUen working from motives of oom· 
ppt.ition And int,er'provineifll jPlllousy. Bar itlf;tHnct', I Know that in 
1\f nrll"f\!'! (JItl(l of our objects waH to oust BombAY !mlt from the marke143 in 
Mudrlll'> IlInd one o.f our object.!! A1,,0 waR to capture the Bengal m!ll'k03t 
for' Mlfldifll.8 salt. ~ were the objects which "-'(I in Mn.drlls had in view 
• under t.he old system of ,ndmlnistmtion. NO\\', when the whole of thNl 
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source of revenue belongs to the Central Government, this cOl.!,lPjIitioll 
wluah 1t! UltlUlllllngltli:lt! from the point of view of central finance, ough 
Dot from that of private traders, is ~~ ~  The old systt'm 
W&8 u.ttend.ed by other defec.ts as weir. 'or instance, the fitlh-curing 
YIj.l'US Oll the Mlllubu.r Coa:;t, illilt.ead of being served by salt from Bombay. 
which is pl'll'haps neurer, wore tlerved from ~  the oost of troosport. 
being in Ulit,; caec much higher than it. would be if Malabar were supplied 
with Hult froUl Bombay. As this .source of revenue is ialtended to btl 

( 
·administered by the Central Government, these defects and evils ought to 

~  und a Letter system ought to ue introduced. Now, 8ir, what-
. tJv,tJr lllay Le t..he SY.b. ·tem .of ma.:llu,lcture Df . ~  ~  it i8 the ~  
Hysleill Cll' t.he ~  or the ~~ ~ ~  whli e .'. It 
may be, it isuiIlludtistry whioh is cr>ntrolled by theuovernment, nnd it· 
it! all indu<;try from wh;oh tIw State derives an enonnous runount of revenue. 
Under t,he.se conditions .one may expcct,BiDd ~  expect, certa,in 
fodvantagcs, n8olllely, the production of an adequate quantity of salt t,'.) 
meet the demands of the people, a certain. level of purity, a f,air amount 
of unifurmity in prices and the avoidMlce of any ~ vari,atlions :n 
retail prices. On the other hand, what nre the fact6? They ure al-
togetht:I' of a di''''ltppo;mting ch,\l'!lcLer. We find that in Hpite of the ex-
tensive ~ board of India, large imports of salt huve taken place. In 

I the lutes. t year, for which figures are ~  the ~ ~ ~ ~  . ~~  
crort'nnll 51 ~  In SOUle of the prevloQu8 years it WIltS a groat deul 
m'oF'rT)l"i"efto wrnHI primit jacie think there ~  rno jUHtifioation for the 
importation of such 11 large' quan.tity of salt.. I ~  wish to gloss OV()l" 
tlhe difficultie,.; or imHginn that the indigenoufl ~  pf the requisite 

J <J,uantity Bnd ~  of salt could be ~ ~  ~ ~ by the imposi-
tIOn of n. prr>t.cctive duty. There oflorc ~ difficulties m the w.ay, and 
I wish to refer to some of them. For in s:ta.nec, the process of manufAc-
ture even I\S carricd on by the Governmant iH defective. There have be9D 
numerous experiments carried Oll in the different factories with the object 
of producing the requisite quality of pure salt toO Ratisly the tflstes and tho 
woots of customers, but :the Government have not altogether Bucceedt3d 
illl doing 80. DiffE'..rent ~  have followed aifferent. methods. For 
inst.ance. we in MHdrn.s made experiments to int,roduce the Itahan method 
of mrunufnctul'c of suit; iij. Bomhn.y t.hey have got their own methods, but 
none of the ~ follow('(l bv the Oovt'!mment in their fflct-ories have 
succeeded in producing salt equal in purity to the English salt. There 
ure mnny whci nrder th(' Bn[(lj"h f.:::dt. :w<l I \ro Tlot, ~  why t,}wv sholllel 
be deJlrived of the chance of getting it. The relllt:u.\ is in improving the 
manufacture so as to PtQclpcE:l.:tht_!'jgnLqJ,!wj:t): .... QL,Ijla,.lt. Then again therH 
are other difficulties whicn a.t )frst 'light may not perha.ps he appreci.ated 
in their fuJI bearing, ,aM one of them is the ~  of weights a.nd 
measures. What h(\ppens is the Oovemment seJl the salt by weight but 
the ~  in some parts ~ in Madras if! hy measure. In Upper India it is 
sold by weight. Now the ~ this has on the quality of the sa.lt is ,thn.t 
there are certailll qualitieH of salt which d.o not give as many ~  
for the 81\me weight RFl ot,her sorts. This is tIDe re&8on why the Bomb:ty 
snIt haR heenable to displace the Madras salt in the Ml80ras markets 
themselves. The fnet that we are ,not able to produce pure salt is BDothp,r 
t reason why We could not succeed in capturing the ~ in Benga.l. 
t Some re!!,ulation ought to be made whereby it wiil not, be possible for llhe 
retail ~ to dea.lwith salt in meMures instead of weight. Then again, 
there is another difficulty with regard toO these. private factories. There 

.-
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is an ~  sub-dh'ision of holdings which interferes with ~
Domical production Md with improved metbods of productioo, ;and one of 
tho results of these methods of wasteful produotion is, that in Rever.al 
province!; large quantities of salt are destroyed year by yeur. For inHtance, 

J 
in Madras last year !{bout a. hundred thousand maunds of. salt were des-
troyed. On the one hand you do not produce enough Halt to meet th} 
,denumds of 1ndia, and on the other hood you go on destroying your salt. 
If more eoonomic methods could he dowsed, if larger !holdings could be 
secured, if Ii fragmentation of holdings could be p.revented, Rnd if improved 
method!; of lIJ/l'nufncture could be introduced by the Government, it would 
be feasible to produce an adequate quantity of salt of sufficient purity . 
. Nor UTe t,hese the only difficulties. There is the questiOill of trnnsport 
Ilnd 1II0ving the salt as nCRr the customers as possible. 'l'hcre are .immense 
varil:tions in till' ~  prices. Por instance, in Madras the cost of manu-
fact.ure of snIt is about 3 to 4 MlnlioS 6 mo.tUld. The cost of cMriage may be 
taken Ht,; :l nunus per mauno. But the retail dealer charges 9 to 13 ~  

'over the duty ooarged by the Government whioh works out to 100 or 200 
pE'r Cf'int. over the cmit price. One object of the Government which control 

}. 
this important. industry ought to be to eliminate. such immem.le variations 
in the retail prier-s, t.o eliminate the profits of the middlemen, to bring 
fsult t·o the doors of the people by devising chea'I> metliorls of transportation 

lU8 well 'IU! impr.oved met.hod!; of manufacture and removing all the impedi-ment'S which DOW shmd in the wny o.f th£> . sucoessful ~  vf 
this <lepllrtmc:nt. I believe, Sir, that, these benefits caD only corne nbout 
as t.he result of Il proper inrluiry. I t.hi,nk thnt the Finance Department 
would be well Hdvised in appointing 'fi, committee to go into the whole 
o{lt!estion of the mu.nufa.cture of salt, the transportation of salt, and all the 
conner-tea questioDs. Thore is also the further question of the Yef\ted 
interest.s of the owners of smnll privat,e factories. How these vCf<t,'11 in· 
terest.s should be dealt with will ah;o have to be considered. We have to 
rocondle these vested ~  with the interests of the public 'at large. 
'1'he public interest,s may require thAJt the vested int,erests of small 
flwtories Rhould be Rqueezed out by compen8ation. One main object of 
the depnrtment ~  be to .substitute snIt manufactured in India itself 
ior the imported MIt and to. make IndiA, ~  Relf-cont,ained. 

I believe in tlIp, Plmja.b. last year the retail prices charged were 
4 P.ll. cnoJ'lnou8ly i.n excess of what tbp,y ought to have been and 1 

Iwli!'ve my friend Sir Hanga RlAm drew the attention of t}ie Finance 
Minister to it. Complaints have been heard elsewhere too upon these 
points 8na I think the Department ought to. 101;1:\ no time in starting 
this committee so t,hat its lnboul'!! may be complete nnd ready for utilisation 
by the time your machinery for collection nnd ndministrntion comes ~  

hf·jng. 
REVIV.U, OF. THE SAJ,T INDtTRTRY ON THE ORISSA COAST. 

Pandlt NUakantha Du (Orissa Dh<ision!: Non-Muhammadan): Sir, 
after mv Honourable friend Sir Sivnswf.IJny Aiyer has BO ably stat.ed the 
case it, is rather neodleRR for me toO Ray anything on the general aspect, of 
the qUNlt,ion. T stnnd here only to. press one point, Rnd thllt is the revivnl 
of t,he !'II\Jt. induRkv on the Orisllrt onasts. A R.esolution to this effect \IUlS 
once ~  b\1t ~  it did not, come up for discussion. Commer-
cially speaking it mlW be argued thnt t.he' revival of the snIt industry on thfl 
Ori"Ra COAsts will menn ~  Joss. i.c., IORS profit to the iGovernment, and 
therdOl'(' it ('nnllot hI' tnkfln lip. Tn l\)1A. in t.he Bihar nnd OriSSB Council, 
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thil; quest,ion was raised flnd it was perhaps very successfully shown by the 
mover that even commercially speaking it will not mean Il loss and the 
Bihar Government then held out something like a promise for the revival 
of the industry. 'But. whether it may mean a little less profit now or 
not., the question should be viewed from another und 8 spt3cial 
point. of view. India.· is an agricultural country and, spe-

~  in the coasts delta lands are liable to rloods aud 
drou·ghts. The Orissa coasts are perhaps very often liable to such floods 
and droughts Itnd peopll' in ancient times hnve had only that single ~  

in those COllst lands, namel.", the industry of sfllt manufacture. They were 
living upon that industry and it was not owing to their fault thllt the 
industry was abolished. 
When Orissa was taken by the British, Orissa was under the Bengal 

Government. Then the suit industry was organised by the Bengal Gov-
~  find during the first hulf of tho l!:Hh ct'ntury und even longer the 
salt duty in Bengal was mud, mOl'e than the flfllt duty in Madras. Natur-
ally Orissa salt, lands being contiguous to Madras Jands, t.hp industry 
could not be profit.able and there was smuggling, which must be inevit,nble 
in such n ('.lIse. Then it was given over during t.he seventies of the last 
century to the MHdras GoverJlritent. ° '1'he M Rdras _ Government for certain 
thing-A had moreover to take the sanction of the Bengal GovernmenOt. Be-
sideR from Madrns the distance wus great lind in those days there WIlS no 
l'uilway communication, so the ~  salt industry was practically uncared 
for. He1lee, Madras wanted to e rid of that area and it was during the 
nineties that it was again handed ~~ to ~~ ~ ~  And 
IIthis t.ime it WtlS almost immediatety ~ the mdustry was im-
r.possible and it was not profitable at all. 'rhus the Orissa salt industry, lWhich in the early part of the 19th century had been declared by Stirling to give the best snIt ever produced in India and which yielded in those days 
Ithoui 18 lnkhs to the Conwan,y,-that industry was abolished. 
So it hus been abolished for the last 25 vears and the eiect has been 

thflt during these 25 ,Years there have been practically five f&.mines ill that 
Ilrell and the ~  are migrat.ing in Jorge numbers for want of occupation. 
If the Government n.lwllYs look to profit lind Joss, thnt is another question. 
Bllt Government should RlflO consider it their dut,v to ~  that people live 
happily flnd find SOHIC' occupation for t.heir ~ I think if the, salt in-
dustrv be not revived on the Orisl'ln, eoast.s very soon the land will be in 
<lenger of be'ing depopulated in about a. genern,tion. (Mr. K. Ahmrd: 
.. You will get more salt there. ") Yes, if our legislators be of that view, 
then this ~  of ('ourse, It swifter way of doing things. 

Now we are spending some money only for guarding tho llC'tivities of 
t.hose people who may secretly manufact,ure salt. If in this Budget, in 
this grant ,any money is ineluded for the Orissa salt industry, it is for pre-
ventivp me11SUr0S. And if that money which is spent for these preventive 
ll1easures,-if it were added to the cost of lnanufacttB and if hv calcula-
1:'H) thorp is found flny small Im'lS, tha.t loss will he made up'bv the money 
which is being Ilt present spent on preventive mcalmreR. It is a fact 
f that in HlHl nfter Uw Bihar Governmcmt eXprefl!H:,rl itEr svmpath,' wit,h, the,' 
,revival of the mll.llufflcture, a famine WIlS imminent, and the then LimIte-
lmnt-Gov('rnol' of the province issued a secret circular to the effect tha.t 
I)POT)I!) em the (lOllst may manufacture °salt for their home consumption, 
nnd this was done AS ffir as I know as a remedy R2'llillRt the imminent 
famine in that area. Though perhaps on thiH occasion I may not be allow-
t'Jd fit'; milch time AS I mn}' require to  convince the House thnt the revival 

D2 
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of the industr.y is a necessity in Orissa and that the immediate revival wilL 
save the people from starvation and emigration, I may impress this upon 
the House that apart from the filet that there may be a loss or less profit 
if the industry is sturted, it is not good that for the sake of a little loss of 
that kind ~  people Rhould be given over to famine. 
, This will also create administrative difficulties and disadvantages by 
taxing a people made unable to pay, Otherwis.e the Provincial Govern-
ment will have to Rpend their famine insurance money on those people 
who have been given over to famino by the Central Government on account 
()f the manner of administration of their SaU Department. Well, the De-
pm:tment mit,\' be a commercial Department, and therefore more manu-
facture of Indian salt may not be taken in hand very readily, but I press 
upon the attention of tho  Finance Member the question of the revival of 
the Orissa salt industry; and I hope very urgent measures, immediate mea-
sure-s, will be taken to revive that industry on the Orissa coast, With these 
wordR, Sir, I support this amendment. 
Dr. L. K. Hyder (Agra Division: Muhammadan Huml): Sir, I think 

it is right nnd proper that att,pntion hus been drawn to this very important 
subject. of salt, and I think it, is right 'and proper that some analysis should 
be made of the factors which govern the import of salt into that particular 
province. that is, BengaL As the House knows, there are different sources 
of supply of salt in India, There are the rock mines in the P:unjab and in 

'

the North-West Frontier Province. There is the manufacture of salt in 
Bombay. There is the manufaoture of salt in MaQras, and there is thE\' 
rrimru!e.eture of ~  in the Sambhar Lake, wetr it is very interesting 
to see that thoRe different sources-of supply command different areas; 
that is. the rock salt of the Punjab supplies the' Punjab and 
goeR into some parts of the United Provinces, but does not, travel 
beyond, The Bombay salt supplies the Bombay Presidency and comes 
into competition with the Snmbhar salt in the Central Provinces, 
But it, does ~  the Calcutta market, which imports about 14 mil-
lion mnunds of salt nnnlliiiTy=11 quantity which is about equal to the 
quantity manufactured in each of the two Presidencies. The MadrB.A salt 
coes ~  reach the Caloutta market; and I may flxplain briefly why it is 
that the Madras, salt dOes not reach the Calcutta market. In the case 
of these inland sources, we have to take into account the fact that the 
cost of putting this salt into Calcutta--I am now referring to the Khewra 
mlt--is, a very heavy item. That salt is excluded from the Bengal market, 
and for the same reason the heavy item of transport puts the Bombay 
salt. out of the Calcutta market, so that the only source that can supply 
the Calcutta market and put an end to this question of !import from foreigD 
sources lies in Madras. Now if weexe.mine why it is that Madras does 
not !;;-nd more salt to the Calcutta market, the reason has been partly 

{,
('XPlamed by the geottem. an who made the, se quota.t, ion, s, from, ,these, official 
rubIications; that is there are too ~  ~ ~ ~ ~~ ~~  they 
Ilre not. large enough anti are thtlii ruir'llfteconomicoJly; sQInetimes these 
factories, these basins, are so constructed that a. great deal of labour' has 
t;o be used in putting the salt, scrapping it, dumping it, putting it for storage, 
then bagging it and then putting it on to the ship, and all this fonns such' 
an importBnt item that it adds considerably to the cost of manufactured 
£Iutt. The other fBOlor that puts the Me.dras salt out of the reach of thl:' 
ma.rket in Bengal is connected with this ~ ~~ ~ ~  Well, (Mr . . ' ' 
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1(, Ahmed: "Want of superior quality?") I will come to that. The 
foreign salt which comes into the Bengal market ~ I think, from the 
Italian pOSSeS8l10nS, from Africa and :£l'QDl Port Said, partly from Gennany 
Hnd partly from Liverpool. Steamers whioh bring coal and discharge it 
l1t Port Said pick up salt in order to earn freight; otherwise they would 
have to come tQ India or any other port without any IO/ld. So, the ma.ster& 
of: these vessels think that it is better to carry something than nothing. 
t30, they bring 'salt. The freight from Aden and Port Said, therefore, ~ 

! much Jess than from the best place of manufacture in the Madras Presi-dency, which is Tuticorin. On account Qf this question of freight, on 
account 00 this uneconomical methods· of manufacture of salt, the Calcutta 
. market is not within the reach of the18a.lt that comes from Madras. Another 
• factor, I think, is tha.t the people of Bengal prefer salt which is not so 
impure, which does not contain such an amount of magnesium, which the 
people of Madras love, l'hey love a. bite in the salt on account of the 
magnesium and I suppose it is ~ for them also to ~ a little magncsium 
in addition to the salt. On account of these differences of ta.<;tc, the 
Bengali shows no liking for the salt produced lin Madras. On account of 
the heavy cost due to this extra labour and also-a very important' reaBon-
011 aceount 00 the processes of manufacture, Madrlts salt is thus pxeluded 
from the Bengal ma.rket. For sa.lt manufacture you require a dry climate. 
(The factory working at Aden with no r!ll'n, no moisture, with dry air, 
J (\perates all the year round and can beat with low freights Ilnd through this 

1 natura.l advantage any other factory working for a limited number of months in the year. The length of the season, I think, in Madras is about 5 

\ 
months; in ~ it is ~  months and at Ia.tillllti.n .. \). ~ ~  If 
you compare this With the factorlesopenting in Aden and in Africa, they 
Clan go on manufacturing the whole year round and send salt and allow 
Ma.dras salt tQ gain no footing whatever in the Bengal tllllrket. Ther,) 
are, however, one or two questions in which I think the Government can 
help t.hc MadraR Halt inciust.ry. I think if thoy allowed Madras salt to bo 
t·xported to Calcutta n,nd ndmitt.ed it into the store houses, tJ1('se !lolaB, 
fOnd charged no duty, t:he salt. manufacturer wouidhp in a better posit,ion. 

I If they charged ~  only wl}('n the salt was issued from the golll, then 
ir would be an extr'l help to the man who manufactures salt in Madras, 
£f th(l ma.nufacturers, that is, the people who produce salt, adoptpd th.;! 
improved methods ad' productio,n and if they diminished the nlllnbt'r of 
times t.hey have to handle this quantity of salt, that is to say, by putting 
it from one place to another and thenbaggring it. into the ship,-if they 
I did away with this system and ~ ~  ,,,,qltin bulk loads. to ,tht! 
i C,:,:l<!.,utta, market,-perhaps this cQuntry woUld be in a position to manufar-
1 ure -s1t"the -qu'o.ntity of salt that it reqwir681 without the aid of Q protective 
duty which would amount to an increase in the saat duty. 

IIr. W. S. J. WiJlson (Associated ChambeTl! of Commerce: Nominated 
Non.official): Sir, Dr. Hyder has shown considerable study and knowledge 
of the salt industry of India. The question before the House, the 
encouragement of the manufactnt'e of salt in India. is (l case of e.xplQ!tiD8 

~ .!;lQIlefitm ~ ,Pl'O.'1n_oos. The importations of salt into 
India lor the {} moritns hom the 1st Apru to 31st December this year are 

~~  tons. Of that ~ took no less ~ ~ ... l:!nd 
Burma ~  68 000 tons. Those two provinces between them took siilt 
AmOiimlng iQ<'a,ooo tons, practically the whole of the quantity. There-
fore, if Madras wants to develop its own salt indUBtries, it would perhaps 
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lJe fair to invite them to spend upon them the provincial contributions which 
we propose to allot them under £his year's Budget. I think it would be I hardly fair to ask the Imperial Government to sRcrifice the interests of Bengal to the interests of Madras or any other provinces. (Mr. A. 
Rang((8Wami Iy£'ngar: .. To whom is it to be paid?") My friend Dr. Hyder 
iii not quite correct in saying that Bombay salt does not go into Bongal. It 
does go there in small quantities. and the reason is thiR that a salt eater is 
like any other consumer of anything else. If I have a fancy for Lipton's 
teu, YOlI cannot make me drink Brook ~ or anybody else's. And so it 
happens thnt in some distriets, principtllly round about Murshidabad, in 
Bengal they have a liking for Bombay salt Rnd they take the trouble to 
import it. 

Practically the key to the present situation is, 81S Dr. H)'der rightly 
observed, in the ~~ ~  In OriRsa, which is 
one of the provinces concerned, the conditIOns fire bud for the manufacture 
of snIt. In my opinion it is not a CRse for Govt'rnment assistance, becausl' 
there has been within the last two 01' three years a vpry bold effort made by 
It large and infiuentiul firm in Calcutta to develop HncI make ,;alt. nt Cnntni. 
'fhi!'; iH n firm which is unlimited in its resourcefl Hnd unlimitecl in iLR 
successes in either rlirections. But they hav(' only bc('n abll' to write 
fuilure for their effort to manufacturo salt at Gontai. 
The present system of a number of smull concerns is lind lIlUf;t al\\ays 

be uneconomical. Now, in plac()s like. Aden and Port Said with the adVRIl-
tageH of climllte t.o which Dr. Hyder alluded, the salt is made in l'normOUB 
quantities. It is loaded by mechanical gear. The ships go almo8t along-
side and they bring it straight to Cftlouilta. With Liv!'fJ)Qol for example 

I the barge is prnctically next to the mllchine .IlS the SHIt drops practically out . of the boiler into the barge. It dI1'>ps first on to the floor and then into 
the b,trge, hllving been hoiRted by mechanical gcar. 
The ~ coast, I hope Sir fiordon :Fraser nnd others will excuse me 

tor Hllying so, is harcUy a port, (It an. It is mostly an open rClll(lstead where 
the leng is very IllboriouR and slow, and is .. cost.u::. . 
:'\1r. Venlmtapatiraju talked very lightly about 11 difference betweeri 1\ 

dllty cf He. 1 nnd Rs. 2. I seem to remBmber, Sir, his having a very 
aifferent story to tell when it was a question of increasing the duty from 
Rfi. 1/4 to Rfi. 2/8. I think he was one of those very loud in his Rhout 
about the enormous iniquity of miRing the duty by 100 por cent. 'i'o-dRY 
he seems to take quite Ii different point. of view when he wants to exploit 
his OWII province at t.he cost of Bengal. There is uh\'() the qUl'stiol1 of ~  

which can hardly be appreciated in a Rpeech. You rf'filly requirl' to sel' the 
~  Now Madras salt is a di8coloured RHlt, it if; not lin appet,ising SHlt 

nt fill. rl'here are many people who prefer a pure art,icle, and the.,pJ.UiiS.t 
salt of course is R.oW>i1Qd Ii/llt.. That is imported from Liverpool, where the 
~  down by degrees every yeRr for Ronw yea},R. Hamburg 
went out altogether during the war and is only coming hack in fairly sman 
quant.ities now.. The governing and dominating factor in the price of salt 
in India ii:!' lit the present time, and I think will continue to be for all t.ime, 
it.he CORt of the manufacture of Ralt in Aden. ~ tht'1'e art' two Inrgc' 
'".,factories. One is ~ by an ~~~  . .!!rmw Rud . e other is owned. by .a 
BOD].9.!..Y. ~~  and they 10 my opinIon nave' the ultImate say as to what 18 
'''fObe tl18-prlCe of snIt in India, because they have the benefit of the cheapest 
freight it is possible to get. Dr. Hyder well made the point of freight ancl 
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it i8 of importance. If it were not for this very low freights, you would be 
gtltting no English or German ~  here at all, but as you well know, it is 
impossible for ships to leave India lull and come out empty. They must 
bring whatever they can gilt, however small its oontribution may be towards 
the cost of running the voyage. . 
Attempts have been made to make salt in Bengal itself, but they are 

, doomed to failur,e beca.l.!.!!e ~  You cannot lllal{e suIt where you 
f have a number· of rivers ~ ~ ~  ~  ~~ •... ~~  
Inferior quality cannot hope to live against t;uporJOr qUiiTit:y nt a low prIce, 
bccHu>le thClre are a sufficient number of intelligent people to know a good 
thing when they meet it. Tuticorin salt is unable to find u mllrket in 
Bengal, but doe!;, on the other hund, go to the Straits. It is "hipped to-

~  BUnDa, on the other hand, will not take salt from Madras, a&' far us. 
I know, but it will take it from abroad. Liverpool salt, which get.s into 
Bengal, oIlly penetratefo' as fflr as llatna, which isprl1ctically thc dividing 
line where, as Dr. Hyder says, the Punjab rock salt holds full sway. 1 
heliew 1\ very good Indian ~~ ~ ~ ~ ~  at ~~~  und thHt 
~  Hrc in progress to· send saine or it rO'uIid'to s the Bengld 
market with it; but it is too soon yet to express un opinion flS to what the 
result will he. 'fhe import of snIt prcsents n. system whieh I t.ake it i'. 

I ~  ~  t<? ~ ~  a very eusy way of ~  the. duty from 
!lhlp1oll(IR. Salt IS Ul Indm III abundl1nce and therefore 10 WHr tIme can bH 
. produced although its cost is at that time more expensive as it is bound 
to he; but I submit that it is better to pay a higher price, a,,' you must 
. upon occasions like that, thun deliberntely to rais!) the price against your-
HelVf'K through peace years which certainly predominate. 1'he Salt Report 
of Hl'ngal referred to the efforts which have been repeatedly made at 
('hi1.tngong resulting ngflin in failure. Another thing you have to bear in 
mintl iR that (lVtlD after the Halt is made, some salts are bet.ter for use in 
thi", eountry than others. 'fhe better qmility salts do not turn so rapidly 

I into water as IOCH1 salts. I do not want to go into figureH but the figureR 
for wastnge at the vurious golas show that to a very marked extent. 
There is only one other BO!lrce of supply which I think Dr. Hyder 

forgot to mention, and tha,t is Spain. We also get a lot of salt from Spain 
and it is a very good salt too. We are told that in India the Government 
should undertake the dist.ribution of srut in order to keep it down to a 
low price for our friend the poor I:llan. I have tn.ken a hand myself in 
the d,istribution of Government salt in order to keep the pri(!e down. 
'l'hat was during the War and I think we may say that at that time 
we did a certain amount of good work in keeping the price down because 
then us salt was so sClIlrce there WitS a ver'y large amount of profiteering in 
it. But ha.ving been interested in salt for a. number of years in BengaT 
and having visited every centre where at is distributed and most of the 
ccnkes where H. is made, I havo no hesitation in' saying that salt is of 
all things the thing in India upon which t,he least profit .iF; mad!' and wherp 
the costs of dist,ribution are reduced almost to vanishing point. Apart, 
'from tha.t it is customary in t,hA village!'! in Bengal for H little dollop of 
salt to be actually given w;th a man's shopping and a great deal of sait, 
changes hands without money. changing at all. I therefore think that 
there is nothing to commend itself in· the propositI before the House moved 
by my Honourable friend Mr. Venl{atapatirflju. 

~  1'. G. ~  C!hWl1P; European) : In rising to support thie 

\ m?tlOD I ~ Ike to remark first of all that my Honourable friend Mr., 
WIll !'Ion hill' eVIdently spoken flS nn importer (Mr. W. S .• 1. Willson: .. I 
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mn not <l.ll importer of salt. ") Well, you used to be. Dr. Hyder in his 
very interesting remarks on the manufacture of salt in India did not 
~  to BurmfJ.jJ ~  was a ~ ~  :producer at one time. Pre-
VIOUS to the War I think I am rlght m saymg there was a lot of salt 
coming in from Gennany and the actual manufacture only amounted to 
12,(){)(j tons a year. ~  of sa.lt became short during the Ws.r and 
the Government put' out \dy st,rollg effort,!! t.o l·neollragl'. the 
manufacture of suIt locally which, I think I alII right in saying,. 

twas brought up to between 40 and 50 j,housand Ions in 1917. It increased still further unt.il about 1919, just after the Annistice, the 
! encouragement previously given to salt manufacture in Burma was with-
I drawn, and the reason why it was withdrawn was because the revenue 
! obtained from salt went to the Central Government and the Local Gov-t ernment could not encourage the ,industry which entailed on them a con-
tsiderable sum of money in collecting the excise du.tYJ) I Mr. Willson and 
others, I believe, referred to the matter of the taste of salt. Salt is put 
to ~~ ~  provinces besides eating. It is used "lor ouring 
\ ~  and salting flsh, ~ considez:a.ble quantities. of ~  salt were ~  
. tor .the latter purpose. ~ the mdustr,V has dIed, the unport of fOreJgJl 
s"Jt if< (:'vidp11i.i\' ('('1)";idprr,l,i'l./sccing that in the Explanatory Memorandum 
1 the note aga.inst the 34 la.khs revenue budgetted for, for the coming year 
jfrom Bunna says, "Chiefly dut:v on imported .BaIt", The salt is thure in 

,.'Burma. and the industry wants encouragement; it will afford employ-rment and a means of livelihood to a lot of people who are at the moment 
~  ra.ther a. precarious l,ivelihood.f: One point which is supposed to be" 
against the Burma. salt industry is that the revenue from salt goes to the 
Central Government. I think. Sir, if 'yOU refer to t.he Heport of the 
HUmHt Reforms Commit,tC'El of whirh :vou hl1d the hOllo1ll' of ~ 

the Chairman, under the ohapter on Division of Finance, Central and 
Provincial, there ~  the following paragraph: 
.. The question of the transfer of salt to the provincial list ~ 1101, rais!'d by the 

Lot:1l1 GoVel'ltnWlIt, hut was press('cI on us by som,-officers. We consider that both !for 
tho ~  of the local indu,t.ry in ",,It "" well as on uthf'r ~ ~ this subject 
might well bp given oyer to the LocllI GovrrllmenL" 

The saIt. experimental faetol)' is at the moment, I believe, being trnnsferred 
to KYimkp.vlI from Amherst whieh will tlHln rrivp it a sea-board more easily 
accessible for larger ateamera; and if suffioient support is given to the 
industry, there is no reason why ~  should not become a large export 
district for other parts of India; and in the hope that this motion may 
encourage some investigation, Sir, I support it. 
IIr. W. S. J. Willson: May I ask my Honourable friend whethc'r he 

will have to import his labour to make his salt with? 

Kr. T. 1:. lIoir (Madras: Nomino,ted Official): Sir, on one or two days 
during our recent proceedings and again to-day this House has rather re-
minded me of '11 scene whioh took place on the North Inch of Perth. in the 
15th century 1 t.hink. when two wild Highland hosts engaged in deadly 
eombat, while the govornment of the country looked on with unconrefl,led 
delight,. Here too provinep has engagBd province in deadl.v combat this after-
noon while the Government of t,he country looks on and enjoys a much 
needed and well-deserved rest. But, Sir, on this occasion I hope to act 
Ill'.. a peace-mAker beCRuse I wish entirely to dise.ssoci&te myself from the 
proposal put forward by my Honourable friend Mr. Venkatapatiraju. His 
• proposal for increae.ing the production of salt in Madras or in India.-he 
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~  referred !argel! to my own province and I ~~ it is a q. uestion 
in which my provmce lB. very much ~  to unpoBe !" double 
duty, if necessary, on all Imported salt In order that Madras ~ mIght taka 
ita place. Naturally we had a. protest from Bengal 'and I entirely sympa-
tbjise with Bengal and have no intention of supporting that proposal, be.-
ellUiJe as long as we do control the manufa.cture of salt in this country, 
us long as we regullllte its production and to a large degree determine its 
price, I think We are bound to pay every attention to variations of taste and 
that we should as' little as possible attempt to disturb the existing habits and 
customs of the country, I would not therefore propose that the use of 
Madras or any other ind.i.genous salt should be enforced in this way at 
tho expense of Bengal. But that does not entirely dispose of the ques-
tion, It is true th&rt the manufacture of salt has now to all intents and 
purposes been taken away from the hands of the Loc'a! Governments. I 
think there Il.ro udvlIntltgCf! in that. For one thing, the interprovincilll 
rivalry and competition which existed :in the old days must, I think, tend 
to disappear, and in that matter, I think all ,that onl' provinee or source 
can dunn n:;o.iuBt another is that in thoBe matters which are directly under 
the control of the Central Government, such as rates and charges and 
rules und 80 on, they flhallbe frnmed on IL basis which snHll be nbsolutely 
fair and equitable ItS bt't\\'Pl'll different :,;ourCCH or province liud pl(Wmee. 
But 1 do wish to support the much sounder suggestion "'hieh was advocat-
ed by my Honourable fritmd Sir Sivu!lwamy Aiyl'r. He refl'rred to the 
fact that in Madras we had from time to time carried out experiments 
wi,th '11 view to sooing whether we could bring our sslt up to a standard 
which would enable it to compete ~  the imported article, and that 
seems to me entirely the right and proper line of advance to take. I a.m 
not at nil l'IO optimistic as :\Jr. Vt'nkat.apatiraju as t·o our capaeity for pro-
viding Buch sa.lt. It is not the case that in the Madras Presidency the 
littoral on which. yOIl can produce !;ult ,is absolutely unlimited, the area 
is strictly limited. You could attempt to produce salt all along t.he coast 
line, bu,t you could not do so in Il large part of that art'!! with /lny pros-
pect of working on ecoTlomieal line,;. Hut J hopp Uw.t. thollgh the ('ontrol 
of salt has passed from the Local GOV0rnment t,o t,he Central G,?vemment, 
it will not be taken by the Ct'ntral Goveflltllt'nt as /I rCIiSOll for l't'uRing to 
I experiment, to ~  as far 'Us possible as t.o whether there is nothiJl6 
. ~  uone. 1 quitl' :I,dlllit that (JUI' past experiments to ('.apture 
markets have proved a failure, but that is possibly because we were not 
working on right lines or were handicapped or had not expert knowledv,p 
and RI(ilJ at. our rlispoflal. The Central Government is in a much better 
pORition t.han a local ~  to ~  !nwh points or to secure 
t,hp. n0Cnt4Rary "kill Hnd Reientific novice. nnll I do hope that t,hig is un issue 
whICh the Central Government will not overlook, and that we in Madras 
may hope that even though we no longer control salt in our presidl'ncy, 
~  inquiry IInrl experimpnt will receive full ~  and, where n08-
SIble, support and ~  aid from the Central Government. • 

There is one other small point that I should like to refer to. It al!!o 
affects the Madras Presidency, though I have no doubt that it is a matter 
which affects other provinces which are ongaged in the manufa.cture of salt. 
Latterly it has been the policy to run all those b,ig industries which are 
now under. the control of the Government of Indi/\. on commercial lines. 
And I do not object to that BEl a general principle, But I hope tha.t the 
Central Government will remember in the case of Madras that we have had 
for many yesrs Q large number of small ~  which, if, you attempteil to • 
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place them ~ part of a large scnemc on a costing basis, would at once be 
ruled out, but are not necessarily uneconomical on that account because they 
all have a small ~  which they ore capable of supplying. It is per-
fectly true that beyond certain limits they cannot go, and t.o s.ttempt t() 

- I extend them on such Jines as exist at present would be an entirely un-
.eoonomical proposition, but after all in the villages where thesl' ~  

do exist there is 8 rather poor agricultural population to which the luullInl 
gain which they make from the demand for labour which lhosl' Blnull 
factories creattl ill ~ very importan.t matter. It, aril:le8 in the fuir seaHon, 
when. there is no work in the fields Ilnd whpn it is verv diJl1cult for them to 
supplement their earnings from ngriculture. It if; ~  very important 
for t.hL'm that for u f.,\\, months in thl' yelll' they t;hould Ll' lible \0 gd 
employment in these salt factories,. nnd I hope that, when commercial con-
siderations come up, the Department which is now responsible for t.he work-
ing of the salt factories in .the Madras Presidency will llOt. be entin'l,\' fol'-
getful of Q poor and entirely unrepresented class of agrJcultul'ists. 

JIIr. B. Das (Qrif,sa Division: Non-Muhaullnadtw): Sir, it. was u surprise 
to nw when I heard lily friend Mr. Willson in his new garb liS spokesman 
for Bengal. In the last May session during the discussion 011 steel pro-
tection I found my Honourable friend Mr. Willson as wing captain of 
the soeialist group engineered by my friends Mr. Cham an Lall, Mr. Joshi 
and others and advocating free trade for India. Just now we find him 
advocating the cause of Bengal and speaking on behalf of Bengal. It 
may be that lIIlotiler day we might find him spea.king on behalf of SwurRj 
Rengal and ousting Mr. C. It. Da.s from his position. Mr. Willson said 
that. Calcutta imports 400 lacs of mnunds of slilt. Did he mean that ~ 

whole amOlUlt of this salt was mefmt for Bengal? (Interruption from Sir 
Ba.Ril Blackett on amount of sa.lt). The amount does not matter. Sir, 
whRt I mCRn is that my friend Sir Charles Innes has denied the province 
of Bihar and Orissa a port. Had we our own port, nearly half of this 
salt would, eome to that port. Wlwt('ver amount of salt is consumed ill 
Bihotr and Orissa, or oven in the United Provinces !:llJd partly in the 
Punjab, is imported through Calcutta. How Cfm it be thnt all the salt 
that is imported through Calcutta port will be consumed by the Bengalis? 
Mr. WiII"on must have been in Calcutta in 1904--12 when the people of 
Calcutta started that big movement-the Swadeshi movement, whE'ln thev 
gave up the> use of foreign cloth and the use of foreign san. Hi' ~  

~  recollect thnt in those days Bengal mRinly usee} rock galt. (MI'. K. 
th /tied: .. You can put on nnything but you cannot ent dirty HuH. ") rl'lw 
HOllourable Member cannot deny that in those days he consumed rock salt ; 
bue.i!\lse hl' is a Bengali he must have uspd rock sa.lt in hig own house and 
in the hOllses of his friends in spite of the dirt and muck in it. Mr. Willson .. 

• Sir, 'kindly alluded to t}w salt industry in ~  tlub-provinee of Oris.sa. 
Whn,t the people of Orissll want is not mnnufRcture of salt on large factory 
basis. rrhcy want it as a cottage industry so that thousands can earn their 
livelihood by the SRlne and not Il. small few ns will ea.m B living in a "alt. 
factory. Thousands of people live on the barren sea coaRt of Orissa and 
tbf'sO UI:;ed to manufo.cturE'l salt and earned their living. At that time the 
1#tvemment of India or the Government of Bengal Ilsed to have an income 
bf'Ra. 20 1aIdi!! from the Imlt industry and thousfmds of people used toO earn 
• tfwir livelihood. To-day" those thousands of people Rl'e homeless. They 
hnvf: no source of livelihood. Whflt, w(' want Govel'tlment to do if! nnt to 
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establish big factories and obtain big revenues for the Government, but to-
introduce such systems of cottage industry whereby thousands and thousands 
will eanl their livelihood and at the same time Government also will get 
all adequate share of the produce. If Orissa were giving lis. 20 lakhs to, 
this (Jo.vernment then let this Government spend Its, 20 lakhs to 
develop the salt industry on the OriSS6 coasts. 
The salt industry of Orissa was thrown like a shuttlecock from the Gov-, 

ernment of Bengal to the Government of Madras and each Government, 
sitUBted 500 miles away to the north or the south, tried a different 
,method. The Government of Bengal tried the method of manufacturing 
salt by· heating by arlj,ficinl fUPl-the punga system while the Government 
(If Madras tried the solar system of evaporation the kaT l'£tch system and 
being situated far away from ~  each one neglected the Orissa salt 
industry and so the Orissa salt industry died a natural death. What we 
expect 'tlll' ~  of India to 'do "is this. The GovernmenL of India 
are then' nllt merely to collp,ct tax('s against spending. They are there to 
Sl'l:' to tIll' pl'o8jlcrity of the ppople. How Bre nhey going to do it? 'rhey 
nrc tu do it ~  introdlleing sueh methods that people get R chance to earn 
a llll.'n .. ~  living. at tbe salllf'-time giving this GOVl'l'nm('llt their due sl1lm' 
t() fij)cnd' in ~  way they like. 

Whell 1 suw Dr. Hyder, a professor, all econOllllst uud 1\ member of the 
''1'axllti(JIl COlTlmittee, rise to speak, I thought 1 would heal' from him some 
good principle, sOllie grt':.Lt. ~ of economic weight, some good point.s 
by whieh the wealth of this country could be increused. But Dr. Hyder 
spoJ(V ill an imperial tOIle. Proba.bly his education in u foreign country 
btid gi \l,n hiJlI big ideas of big manufacturing industries.' 1 expected to 
h(,l1r frotrl him how India cun be made self-supporting in its consumption of 
suIt. Dr. Hyder cOillplaiued of the freight from Madras to Bengal. He 
J;u.id thHt salt is tran"jlorted cheaper from Adell to Calcutta or Bombay, 
I ,lmow these l:Ialt factories ~  Aden arc owned by some of my Bombay 
friends, HiI', all IndilUls and the profit of the manufacture of salt at 
Adell eOllles to .I ndi!L. Dr. Hyder complained tlH1t the freight was too high 
from :l'.llLdrus and Bombay to Bl'ngal. Whose flmlt is it? 1 ask whose 
fuult it iii, 'rhoI'(' is the report, of thp Indian Mercunti!t, Marine Com-
mit teL' which wanLH ttl devdo!, your cOll.8tal traffic, or develop your own 
Indian Mercantile M Qriul'. If you develop that, thl'J! til(' salt of Madra!; 
will ill' carried in ehoap bottoms and thero will H()t. be such heavy freights. 
But ~  Call1utta Iwd Bombay shipowners have a mOllopolyof 
t.his coastll1 naviglLtion. 'rhey can charge nnything tlwy like and natul'ally 
all ~  industry like salt failed. 1 do not wish to take up any mort' 
of tIH' tillll' of t.hi" Housr, but whnL I suggest to Governmellt ~ that the,' 
should see to the prosperity of the people and they should consider thes'e 
demft1lds of the people of Orissa. Let them not try to earn a big income 
out of till,m. Let them develop the salt industry on the Ori'ssa coast as 
a eot.tHgl' industry a,Tld !H'C to it that many t,hol1ssnds of people lire not 
wi]wd oft the Orissa sea coasts. . 

HiI', my mot,ion Oil t,he OriRI!R salt, ~  comcs after the motion of 
~  friend Mr. }{njll. I have no ~ to move mv motion and T heartil" 
SUppOl't Mr, Hajll's motion. ' . 

;-". Sl:' GordoD I'raser (Ma.dras: European): I had not intended to intervene 
In thlfl debat.e but there are one or two points I would like to reply to. I 

~  agree up to a point with my Honourable friend Mr. Moil'; I agree wit)) 
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.him that the past experiments in the manufacture of fine white salt for 
the Bengal and Bunna. markets were failures. But why '!Simply because 

\

the Government most deliberately and definitely smashed the business, 8S 
I shall explain later on. Dr. Hyder 1 think made the remark that the 
sea freights from Aden were less than the sea freights from 'l'uticorin,-
. I think I am quoting him correctly. But, why should we compare the 
sea freight from Tuticorin? Tuticorin is not the port that would supply 
Calcutta. Suppli!:ls for Calcutta of salt from Madras would be drawn 
from the districts bordering on the east coast. And again, why refer to 
sea freights at all? Surely the proper way to take salt up to i3engal 
from the north of the Madras Presidency would be by rail. Almost the 
entire rail traffic between the two places is from the north to the south, 
from Bengal to Madras. 'l'here are thousands and thousands of wagons I going back empty from our !)residency' to Bengal, to the coalfields; and it seems to me that it would he a very easy matter indeed to grant a very 
low rate of freight for salt in transit from our Presidency to Bengal. I 
think Mr. Willson said that Madras never had made and never could ma.ke 
fine white salt suitable to t,he palate of thc·Bengalees, or words to that 
effect. I can assure Mr. Willson tha.t 1 know from personal a.nd from bitter 
·experience that Madras can make fine white salt beca.use we were interested 
. in the venture tmd eventually our losses ran into several lakhs. Vol e tried 
to make and did make salt that both Bengal and Burma took in large 
·quantitios and were ready to take us much as we could give them. But 

/

WhY did tlw venture fail'! Simply beca.use t.he Government with their 
per.fectly absurd rules at that· time in connection with the salt industry 
squeezed the business out of existence. One rule in particular laid down 
that the suIt mu.de in our factories had to ~ 9uty .!lS it left the factorY. 
Now the wastagf\ in transit on salt is very heavy, especially in this case 
where the salt was made at a factory near Madras and was sent b;v sea. 
,The wastage was very heavy. We had to pay the duty, which is practically 
190 per cent. of the value of the salt we obtained, at the factory. Now 
i imported salt from Aden and other .. ~  straightjtlj;..!L.a 

l ~ ~~~  you call it a gala in Calcutta-i.u-bGnd, and duty is 
. pald on the salt as it is taken out. Now, if that conceAsion had been given 
to us we could have competed favourably with the imported salt, but in 
spite of protests Government flatly refused to grant this. Eventually they 
did make some absurd concession which was of no use to UR. It was to 
the effect tha.t provided we shipped full cargoes from Madras we could 
ship in bond. But our factory was not on a scale big enough for that and 

practically it was no use to us. Now, Sir, Mr. Willson referred 
5 P.M. to the dearth of ports in the Madras Presidency. But he over-

100ked or is not Aware of that up-to-date harbour we have in Madras where 
my fiJ'm put. 3,000 tons of cargo on 1\ steamer Itnd did ii; in Rfl hours-that 
is quite good ('Dough for Ilny port. (Mr. W. S. ,I. Wilbon: "Salt?") 8,000 
tons 6f ground·nut!';. 'fhai;· is a very good record, and I might mention thRt 
in the case of roal we can ~  1,000 tons dAily as a regular outturn. 
T contend that it is possible t.o make this fine salt, suitable for ~  and 
Bunna, in Madrlls. But if Government insiRt on the payment of dut,y at 
\ t.hefactory, then T say it ifl not possible, because there it! IUl ~  
beavy loss in wastage, and that ~ ~ ~ ~ ~  if you work it 
ott\'· t'm. the consignment you will see how much per mauna it will amount· 
t,o;' it will come to It figure that would prohibit export. If Government 
-1viI1 ~ ~  to be ~  .. in .. ~  .. ~~~~  duty to be 
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paid when it leaves the godowns in Calcutta, and provided the railways 
1 will, as they ought to do 'in cases where thousands of wagons are going back 
l.to Calcutta, give us a concessional low rate, then I say we can do it. 
I What we want is helpful assistance from Government; we do not want 
.f protective duties nor do we want bounties, but we do WBut helpful assist-
! anee and no absurd restrictions imposed as wall tho ClIl'Ie 25 or SO years, 
ago. 

Mr. A. B. Lloyd (Member, Central Board of Bevonue): Sir, we have had 
a debate ranging over a fairly wide fiold by now and 1 think perhaps the 
House, in view of the late hour, will forgive me if I do not deal at great 
length with the speech of the Honourable Member wpo moved the motion 
now before it, because So much of the answer to his speech haEi already been, 
given by Dr. Hyder !lnd Mr. Willson. With your permission, I will pass 
on to the speech of Sir Sivaswamy Aiyer. Sir Sivaswamy Aiyer inquired. 
reglu'cUng the progress of t,he centraliZfltion of the administration of the 
Salt Department in India. 'I'he answer to that inquiry is that we are now 

\ 
rre})ar,Cd to undertake ccntrali,'z, ',ation 'a, s s,oon, as we are abl,e to pU,t, th,rou, gh 
the necessary legi!lJation to transfer the control of the ~  

Bombav and Madras PresidenCie.lLfmrn the 10cal Govemrnents to the GOY-
) (eniineiitorriidia and the Central Board of I{evenue. Tllat iegiBlatIOn unfor· 
• tunately was not ready in time for introduction in the present session because 
we had somewhat protracted corrcspondence on the subject with one of the 
Local ~  COtlcern E.-'<i, und it was clearly not desirable to rush 
legislation through without having the complete agreement of the other'" 
parties conccrned. Sir Sivaswamy Aiyer teferred to inter-provincial rivalry 
and competition. This is It point that undoubtedly will receive careful', 
attention from the Central Ronrd of Revenue, but it is a point upon which 
1 think that too much stress can be laid. I am disposed, if I mll.y be 
permitt,cd to say so, to think that the speaker was not quite correct when 
he said that the Madras Salt Department did not allow Malabar to obtain 
its salt from Bombay. I,t eertainly took measures, as I believe, to assist 
Hnd encourage the producers of StIlt in Madras to compete with  Bombay 
salt for the Malabar market; the expression ,. did not allow " seems to 
imply that it actulI.lly imposed restrictions, 'and I think I am correct in 
saying that it was not consisten,t with the lllw to impose any such restric-
tions'. So far as the policy of the Central administration is concerned, 
i't ma'y be taken provisionally that the 'attitude of the depar,tmant is that 
any market shall be free to get its' salt from any source that suits its 
pleao;ure, with possible occasional restrictions which may be necessary in 
connection with problems of wagon supply. 'l'hat qualification, I think, 
the House will understand ann I need not dilate upon it. When 1 usc 
the word" restrictions ", I do not mean any prohibitory action, but the 
withholding from one particular source of supply of facilities which another' 
source of supply has for obtaining wagonB, a measure the absence of which 
would have the result of complicating unduly the wagon problem in, 
India. Fortunately that problem is one that has become less acute in 
recent years and, one may hope, will continue to become less acute. 
That, however, ~  affects Malabar which is largely serVed by sen, 
Sir Sivaswamy Aiyer then went on to speak of the necessity of avoiding 
varia.tions in prices. I was not quite able to follow him on that point. 
I suppose he did not mean to suggest that it was the duty of 
Government to take measures t.o prevent tJie price of salt in one place 
being very widely different from the price of salt in another, that is to say. 
that it was the duty of Government to make arrangements to Bee t.hat salt. 
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should. be sold at the same price at a place 'lnindredl'! of m,il<.:s frcl1ll a 
source of supply as that at, which it was sold at a place next door to the 
source of supply. If any suggestion of that sort was implied in his remark, 
r Ciln only answer that it could only be realised by GOVl'mmwt's illking' 
·over all the product of the excise und modified excise factories and all 
imported ~  and theroby sl'curing a complete monopoly of salt, and tlW11, 

~  with a reduction of price in places which haVl' tn PH.I a 
relatively high price now because of their distane(' from the 80lH'Ct' of 
supply, incl'casin;; the price e)f suit to people who ~ n{]/tr the F()\1t'(" of 
supply. I ask my Honourable friend from Mudras wlll'thf!l' he i" \','1'Y 
anxious to see a ~  with that implication· put into force 80 ElS to 
deprive people living close to a source of supply of the natural udVIlJ1 ~  

which they enjoy by reason of their proximity to that soure·u. He rdfllTl·d 
in the same conTl('ctioll to the dim.IDlItbn of undue profits. I fcel dispos('d 
to leave this with Mr. Willson's rcmark thut the salt trade is not one in 
ordinary circumetlmccs in which undue profits fU'e marle. There is no doubt 
that in" the period of scarcity which came towards the end of the "'Hr Hnd 
after the ond 'of thc war profiteering d.id ~ placr and profitoel':n! (,ll a 
still greater scale was o.ttempted an,d waR only controlled by t'xtraordinllr;\' 
measures of GOV(lmment; but we are (JUt. of that difficulty now. BVt'n in 
the ~ district in the Punjab where a high price did linger unduly ofter 
the reduction of the sah du.t:v, the price now,-owing to th'e ordinary ~  of 

".... t'conornic circulllstlUlces, as I suppose,-is reasonable; and throllghont. )ndia 
I t,hink it can fairly he claiuH'd that this iF; not a trad(> which displn:'!' so 
:much profiteering as to call for extraordinar:v action on the part of HO"'pm-
mont, that ;is to say, as to require Govemment to take me8SUrel!l TI'hirh 
would .int·erfere \vith the ordinary machinery of dir,;lribution through lllE'r· 
'chants nnd retllilerA. Sir Sivnswamy Aiyer and Sir Gordon Fraser do not 
agree upon t.he capacity of the Madras Presidency to produce Rnlt of a 

flualit.v good enollg'h for BenJ.::al. The provision·a.1 view of tho Central BOflrti 

.. 
Jf Hcvcnue, wh.ich t001.( up this .subjpct ~  parly in the days of its ('(In .... 
titution, is that ~ all ~  it is pos"ible to produce in MudrAfl. on 
It larr'e scale. salt . .good .eD..9l,lgh for ~  We also elaim that sornt? of 
t.he salt which we are producing in our own monopoly ROmCel'! in nm·th(>1'l1 
India. is as good. The point which cannot be too emphatically Fotcltr'd is 
this, that the difficulties which stand in ~  wa.v of the marketing of l\1E1dl'a£< 
salt, in ~  are Dot, primarilv diffieulties of that sort" The diffic'\11tipl'o 
lie in two foctors', namely. climate and freights. Dr. Hyder's ehoice of 
'l'uticorin in hit'! remarks about freight was lDspued by the fact which he 
had himself mentioned that Tuticonn is in that part. of tho Madrns Prp-
sidenc.v wbicn iR hehi, fitted to compete wit.h Aden a.nd Por,t Sa.id beC1I1l!':0 it. 
is t,he part. where worl{ can be carned on for the largest numher of lllont,hl'. 
in the :teA.r. The figure whioh Dr. Ryder gave, 01\111el)', 9 months. is. T 
think, Cprrect, whereas in the nort,hern part of the Ma(lraR ~  -iiO 
which one Honourahle Member r(>fm'r(>d (I think it WSf'! Sir Gordon Frlls('.r), 
the lllA.nUfafll:urin'! Reason cannot be said to be more tnan fivt) mont.h" in 
the year. Therefore any enterprise SE>t up in that, pa.rt of the PresideM;\, 
is at a g-reat initial diRad"antMe lind it ('an only mah up t,hat, disadvAnt.R£re 
iT' ono of two WHyR. '1'he fh'st is to havf'. Ow cost of transport from thAt 
area to Calcutta or any other simillLr marlwt a.ppreciably leRs than the 
cost of transport. from a place like Aden; t,he second is, as Mr. Raju 
o9sircd, to mtroduce a protectivA difference of duty. 

Sfi GordollJ'raser: MFW T 1m,)W h'I\\ long MIt if! stored in Calcutta.? 
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Xr. A. B. Lloyd: The period for which sult is stored in Calcutta. 
vari\!s according to t,he ~  of tht, market and the quantity in stook. 
I have known salt stored in Calcutta for as long a period as two yeal'll or 
.even longer. But, Sir, 1 found at a particular time when 1 had occasion to 
·examine the matter that it was kept for six months on the average. 

Sir Sivsswamy Aiyer also rdorred to several other matters which 
have some bearing upon this problem of the competition of different 
,qualities of salt in the various provinces. At certain places salt-is sold by 
measure instead of by weight. He also referred to the fragmentation of 
holdings and to the fact that excess stocks of salt have from time to 
time to be destj"oyed. This last fact is not unconnected with the first 
point ~  sale by measure, because it is the light salt which does not last 
long, ~  IWtlvier salt is said to improve by being stored. These are 
points all of which llllve already been brought to the not.ice of the Central 

\ 
BOlU'd of RevPllue and Ilftve received the Board's most careful considera-
tion, but it is ~  at this ~ to. r,nake any definite pronounce-
ment t1wt the solutIOn of any of them IS VISIble. 

J)iwan Babadur T. Rangacharlar: \""ill ~  a'n inquir)' ( 

Mr. A. B. Lloyd: I was just eorning to that. Sir ~  Aiycr 
proposed that. a cummit&.ee of inquiry should be formed. 'foe last thing 
that this ~  would wish to do would be to bur1te any sort of inquiry, I but the Board is aware that the Taxation Inquiry Committee, which is 1I0W sitting, is going into this matter of the production of salt" and the time for 

I ~  a "peciRI inquiry into this matter will be when we receivt) the 
l'eport of the Taxation Inquiry C01Il11Jit.tell. 

Diwan Bahadur K. Ramachandra Rao: Mav I ask if tlmt Committee is 
dl,aling with the question of the extended ~  of salt in this 
~  or the question of its quality'! 

Xr. A. B. Lloyd: Judging from the questionnaire, I should say they 
wore dealing with the subject on very broad lines indeed. 

'fhcn with regard to the general question (1 do not wish to tax the 
patiebC'P of the House too. much) 1 would only just like to refer to .Mr. 
Moir's remark tllflt we should not, in putting the snIt department. on a 
.comnwrdrtl basis, do it too strictly so as to imperil such ramifications of 
the industry as are defensible, nlt,hough perhaps not economically entirely 
sound. 'J'hl'\t is It doctrine to which we attach full weight. We (lrEl fully 
prepared to recognise that the concentration, for example, of work in a 
very limited number of factories is a policy which should only be adopted 

IWith thE' greatest eirculllspection beeause we apprHdnte the point that 8 Rmall factory may be able to serve a particular hinterland favourably, 
: and also we appreciate the· importance of seasonal work to a number of 
,agriculturists whORl' Rervicps ~  be Ilvailablc for work in "If. factoJ'Y 
I run on large linos. 'rhel'efore I would assure the Honourable. Member 
that we arl' not contelllTllnt.ing immpdiatply any drastic departure from 
tIlt' present, ~  of tllP ~ ~ Ralt department in the direction 
of concentration, Ilnd ~  meusures that s.re taken will" he taken (0111' or 
two ~  hlwe all'l'ud" ~  when ~  is a reaH" unfair burden 
upon the Government thlaneeR (or rather, T should Ray: as T said thiR 
\ morning, upon the other tax.payers), ~  the licensElP iF! unshIp to 
make any paymf'T1t at, all towArdF! the reaRonabJe charge made for the cost. 
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of supervision of the factory. We certainly have no iutention of being 
too strict in this matter. 

May I say something also as to Sir Gordon ~  speech in which 
he spoke of certain experiments which were fail ures and attributed that 
failuro to Government action? As he himself has said that he was 
intimately concerned with the venture, I find some hesitation in controvert· 
ing what he said; but it does seem to me, 011 all the facts before us so 
far, that it is doubtful whether a la.rge scale venture producing the sort 
of salt. which that enterprise attCl"tlpted to produce on a smaller scale 

1 could have worked to a cost of production that would have left them a profit, ~ there hac;i been 11 difference in the duty. 

Sir Gordon FJ&ser complained of the unfair treatment ¥adras salt 
received in the matter of payment of duty at the factory, the maker there-
fore being deprived of the advantage which the importer enjoys of keeping 
his salt in bond,-involving also, of course, the important question of 
wasto.ge. The reference to wastage raises a point which J.nust be care-
fully considered by Governmcnt in making its regUlations, and that is 
this: if a steamer has I\rrived from Aden in the port of Calcutta. we can be 

) 
quite SlUe that all the salt n"t on board has been wasted; but we have 
to be very careful in making our reglilations that a vessel brin&11g only a 
small ..... 9uantity-2.f ~  thiJ;l,gs from a local factory, and 
possThly calling at other places, is in quite as safe a position; and, how-

l ever that may be, tho point if:; still ~  we are considering 
railway transport. It ~  to me doubtful whether we should be able to 
devise rcally safe measures for protection a.gainst fraud in the ease of 
tra.nsport by rail. 

As regards t.he mutter of bonding in the Calcutta golt!B, 11 certain amount 
of Madras salt which is imported by soa does go into the gola8 in bond 
and does not pay duty until it is eleared. But that is because the salt 
comes from factories which have been able to meet thc difficulty, which 

I Sir Gordon Fraser found insupllrable, of taking a whole cargo. The Central Board of Revenue will cOllsidllr most sympathetically any measures that 
may be reasonable for relaxing or removing this difficulty. But I have 
felt obliged to sound this one note of waming; it is not possible offhand to 
say that complete equality in this matter can be established. However, 
as I have said before, I take leave to retain the impression, subject to 

/ 
correction, that this particular matter is Bot the governing factor, but 
that the ~~  is a combination of t.he .E!m.9tic guestion and 
the question of frClghts. 

So much for the general question. I must consider now the particular 
question of Orissa. I am very sorry t.here is so littJ.e time left for mo to 
deal with this matter, which we had hoped it would be possible to have 
the chance of explaining at grcnt.er lang-t.h in an8W('1' to a .Resolution. I 
think perhaps I ought to refer first tr) Pandit Nilalmntha DIlR's remark 
that it was not the fault of the poor producers that U1e industry was 
abolished. He gave a brief historical sketch from which apparentlv we 
were left to draw the conclusion that it was the fa.ult. of the Govemment. 
It. was not, if I may say so, the fault of the Govprnment either. It. may 
.have been the result of the Government's aotion in one way, in that the 
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(JoverlUllcnL allowed a railway t,j ue uuilt between ~  .aud Madrus. 
11 UoveflHllcllt had prohiuiLed this facilitation of gtmeral cOIWllunicationsit 
wo.uld no dou.bt hhve been perfectly possible for the salt producers of 
Onssu to rctUllI u market for" their produot ill ~  which would· hfl.Vtl! 
ueelJ cOlllpelled, owing to difiicultic!) of trao1porL, to pay the price that 
would lllllkl;l the production of Orissa suIt possible. 1 hope 1 have made 
m,yself clear. Orissa salt WflS th19 cheapest suit ill Orissa so 10DO' as no other 
salt could get in there except at great expense. When Mudrtl.S salt and 
Ca.lcutta imported salt could get in by· railwav, Orissa salt became an un-) 
. profitable speculation. • . " 

The whole matter hl;L" been receiviug the most careful considcratiOlJ from 
the GoVt'n1lnent of Bihar and Orissa, who are our agents for salt work in 
OriBsa. Mr. Nilakantha Das rderred to a Hcsolutioll which was moved 
ill the Bihar !.Iud Orissa Legislative Council; and, as Mr. Willson has 
mentioned, serious efforts have bctln made by very powerflll companies 
to develop the industry 011 a largo scale in Orissa. 'rhiB was considered 
posflible at tlw l'nd of the Wllr when Ilriees were high. It is the fa.ll in 
priCl'f; [\lone that hns clloused it to appear unprofitable, so that those 
who were .willing to make an attempt have now withdrawn. Thn Gov-
ernment of Bihar and Orissa did, however, 

Pandlt lfUakantlia Das: If it waf! once very profit.able, will Govprnment 
undertake to try again? .If Government declare it to be unprofitable, how 
cO,uld other people come forward? 

Kr. A. H. Lloyd: If Government declare the ventuJe unprofitable it 
is because Government believe .honestly that it is unprofitable; and if 
thereby other people are ~ from .coming forward a.nd losing over 
it, I think they ought to be grateful for the warning, 

Pandlt NUakaath& Du: As to opinions on commercial questions of profit 
and losl:l, Government Brc readily taken to be the authority by enterprising 
meD and fimlS which are thus discouraged. ~  to save the people 
the Government should ta.ke to the industry on a small scale and practically 
convince the people that it is utterly unprofitable. 

Mr. :6.. H. Lloyd: 'l'he Government of India., Bir, are not prepared to 
undertake a venture, which they are satisfied would be unprofitable, solely 
in the interests of a "limited nlllllber of producers. The development. (If 
an indup.try which has natural disadvantages is not the primary function 
of a tax-collecting department. It ill the function of the Local Government I 
to develop iudustriell. We ~ no obbjection thO' t'lhe ~  t ofakBihar _ 
and OriRRB, if it 80 chooses, paylllg a ounty W Ie 1 WI su ce 0 m  e lip 
the difference bct-we{'n II. profit.able· and unprofitable enterprise in OriS8/\; 
we arc not sskina the bountv to be paid to us but to the producers. If 
t.hat will enablfl the ~ to sell hil'l sa.lt at a fair-competing price in 
the IOMI marke.t and at the 8ame tim(> enable him to meet our reRBOnabl", 
requirements in the matter of the cost of supervision 

Sir Gordon :huer: M.\y I ask definitely if Govornment will consider 
the question of t.he transit of salt in bond and at ~  rates of freight? , That 
is the quest.ion I put and I want an ~  to It; if Government Wlll not 
('rmsidnr it, then I shall support the mot.lon. 

" 

,. 
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Kr. A. H. Lloyd: If I may return to Orissa, Sir, it seems .to me that 
that ~ tI. proposal which would be rather against Orissa 

Sir Gordon I'raaer: Will Governmt!llt consider and promise to look iuto 
the question? 

Kr. A. H. Lloyd: I am asking for penpission to postpone my answer to 
that till I have finished with Orissa.. If salt is carried in bond to Orissa 
from 'Madras 9r Calcutta it will be still cheaper in Orissa. and toe chances 
of the Orissa industry reviving will be still more remote. That is why I 
wanted to postpone my answer to that point till I had finished with Orissa .• 

There is a great deal I should like to say about Orissa; but tlie 
only 

Pandtt BUakaDtha Das: May I ask 

lb'. A. H. Lloyd: May I finish my sentence, Sir? 'rhe only point which 
1 think there is time foz' me to ma.ke is this;, if private enterprise is forth-
coming and if uny one comes forward with reatlonll.ble proposals for opening 
a salt factory or factories in Orissa the Government ,!re prepared to afford 
.. every faeility, provided the promoters are prepared to pay the amount by 
which the cost of supervision exceeds 5 per eent. of the duty on the suit 
produeed and provided also that the method of manufacture contemplated 
is not sueh us to render it impossible to control illicit practices. I am 
".fraid these last words eontllin the anSWl'r that I 'must ~ to Mr. DB;'. 
ranga s/llt WIIS given up in OriHsll about the year 1870, becl\\ISP it wu8 
found t.hat its production WUli lJot  pro1Huhle except as 11 cover for smug-
gling. However, Sir, if an industry-can he developed which will give us 
reasonable opportunitieH for effective supervisi'on without 10s8 ·to the 
oPIlt.ral exchequer, we ure fully prepared to consider the proposal a.nd 
give it a chance. Gentlemen who wished to enter into sueb a venture have 
ulread.v been given the opportunity but have withdrawn after due inquiries. 
If others intereRted in the industry come forward, t,hey will not reeeive any 
discourag(lment from us. But active encouragement would in our VillW 
have to t.ake the fonn of tl1e payment of cash or its equivalent and that, 
I ventul't' to suggest, if! for the Loeal Government. to offer, heeause thE, 
encourllgemflllt and development of industries in the l'rovinees iR the func-
tion of tlU! Loeal Governments and not the funC'tic;m of the Central 
Government. 

,Now, Sir, with regurd to the inquiry mude by Sir Gordon }<'raser, J 

j 
thu\k J am at liberty to say that Government wil,l consider very carefully 
the question whether it is posHihle to arrange for the transpori of salt in 
bond at low rat.(lS of freight by rail-I presume he must be meaning trans-
port by rail a.s Oovenlment have no control over sea freights. Undoubt,edly 
in considering that question we would have to couplc with it the question of 
the re-arrangement of the salt warehouses in Cnlcutta whieh at present are 
~  designed thltt it would be difficult to bring ~~  sali: by rail as 
well as hy seu. That is also a point which will have to he conSIdered. 
While remtmlbering that, posaiblt difficulty I believe I Rm entitled to, BS), 

I 
that Governmlmt will r.onFlider the question very carefully : but with regard 

(to railway freights, I think the Honourable Member in chRrge of Commerce 
will have a great deal more to say thn.ll the FinanC'e Department. 
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JIr. President: The original question was: 
•• That a sum not exceeding B.s. 1,11,26,000 be granted to the Gcvel'nor General In 

'Coundl to defray the charge which will come in course of payment during the year 
ending the 31st day of March, 1926, in respect of • Salt '." 

,Since which an a.mendment has been moved:': 
.. That the Demand under the head • Salt' be reduced by Rs. 100." 

'The question I have to put is that that reductiolJ. be made. 

The Assembly divided: 
AYES-56. 

Abhyankar, Mr. M. V. Misl'a, Pandit Harkaran 1\lItO. 
Abul Kasem, Maulvi. Naidu, Mr. M. C. 
Aoharya, Mr. M. K. Narain Dasl, Ml'. 
Ahmad Ali Khan, M.. Nehru. Pandit MotHaI. 
Aijangar, Mr. K. Rama. Nehru, Pandit Sham1al. 
Aiyer, Sir P. S. Bivaswamy. Neogy, Mr. K. C. 
Chaman Lilli, Mr. Pal, Mr. Bipin Chandra. 
Chanda.' .Mr. Kamini Kumar. Patel, Mr. V. J. 
·Chetty, Mr. R. K. Shanmukham. Phookun, Mr. Tarun Ram. 
D.lal, Sardar B. A Purshotamdas 'l'hakurdu, Sir. 
Oas, Mr. B. Ramachandra Rao, Diwan Bahl/odur 
Das, Pandit Nilakantha. M. 
Datta, Dr. 8. It.. Rangllchariar, Diwan Bahadur T. 
Duni Chand, Lala. Ranga lyeI', Mr. C. S. • 
Dlltt, Mr. Amar Nath. Hay, Mr. Kumar Sankar. 
Fleming, Mr. E. G. Roy, Mr. Bhabendra Chandra. 
Go.walni, Mr.T. C. Sadiq Hasall, Mr. S. 
Govind Das, Seth. Aamiullah Khan, Mr. M. 
Hans Raj, Lala..· Bard a, Rai Sahib M. ~  
lyl'n gill' , Mr. A. B.IIRgaswami. Setllivad. Sir Chimanlal . 
. Ioshi. Mr. N. M. Sharee, Maulvi Mohammad. 
KBshll'hhai Lalbhni, Mr. Singh. Mr. Gava Prasad. 
Kazim Ali. Shaikh-e·Chatgam Muul"i Rinha, Mr. _-\n;bika l'r&l>&d. 
Muhammad. Sinha. 1\fr. Devaki Prasad. 

Kelkar, Mr. N. C. ,Sinhll. Kumar Ganganan.l. 
Lohokal'p. Dr. K. O. Syalllacharan, M. 
Makar... l\k M. E 'l'ok Kyi, Maung. 
Maillviya. PIlIH1:t Madan. Mohall. V'mkutapa.tiraju, Mr. D. 
Mehta, Mr. Jamnadas M. Yakub, Maulvi Muhammad 

NOES-36. 
Abdul J\1umin, Khan Bahadul' 
Muhammad. 

Abdul Qaiyum, Nawab Sir Sahibz/'d.i. 
Ahmed, Mr. K. 
• ~  Kh&n, Captain. 
Akram Hussain, Prince A. M. M, 
A,hworth, Mr. E. H. 
Bhorl', Mr. J. W. 
Blackett, The Honourable Sir 
Basil. 
Bray. Mr. Denys. 
Burdon, Mr. E. 
. Calvert., Mr. H. 
Clarke, Sir Geoffrey. 
Cocke, Mr. H. G. 
CO&g1'l\vl'. Mr. W. A. 
Crawford, Colonel J. D. 
Fraser, Sir Gordon. 
Graham, Mr. L. 
Hil'a Singh Br/l.r, Sardar Bahadur 
Captain. 
HUdson. Mr. W. F. 
Hyder, Dr. L. K. 

'The motion wa.s adopted. 

Innes, The Honourable Sir ChHl'ies. 
I .. ind,ay. Mr. Darcy. 
Lloyd, Mr. A. H. 
Marr. Mr. A. 
MoCallllm. Mr .• T. L . 
Mitra, The Honourable Sir 
Dhllpendra N ath. 
Moil', Mr. '1'. E. 
Muddiman, The HOllouralJlo Biro 
Alexander. 
Muhammad Ismail, Khan Duhadur 
Saiyid. 
Rau, Mr. P. R • 
RhodE", Sir Campbell. 
RlIshbrook-Williams, Prof. L. F. 
Sastri, Diwan Babadur C. V. 
Visvanatha. 
Singh, Rai Bahadur S. N. 
St:anyon. Colonel Sir Henry. 
'1'onkin80n, Mr. Ii. 
Wehh. Mr. M. 
Willson, Mr. W. S. J. 
Wilson, Mr. R. .0\. 
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Mr. ~ ~ I adjourn the House, I point outta Honourable 
Members that though by a vote of the House the CuStOll1fl vote hils been . 
a.djourned to Thursday, the first thing to be taken up' on that da)' will he 
the continuation of the discussion on Salt, as I see lhere Ilrc some large 
reductions still to be dispospd of. I propose ttl adjourn now and to take 
up Mr. J amnadas Mehta's or Mr. Duraiswa1l1i Aiyangar's motion-I think 
Mr. Jamnadas Mehta ·s-;-8.s the first thing on Thursday morniug. 

1'ho Asspmbly then adjourned till Eleven of the Clock on Thursday,. 
t.he 12th March. 1925. 



APPENDIX A. 

Sfla,., of 1 ~  paid to Iilf Prol.iNC'illl GO"'''''",,'nf. (fur,"".,,-
lIn ~  of ~  

I 

IP21·22. 192£-23. /1923-24. 
1024-115 ~  
!'ltevi"odl. ,B dget). 
I 

J ' -_._--_ .. _--- ---'---

Mo.dl'ft.ll 
-'-' 

4,08 10,82 2.4lO 2,00 

lIombay 14,72 8,00 

lI('nga! 95 

United Provinces 8,20 83 

Punjab 80 5.69 4,24 4.:)1 ~ 

Burma iI,85 38 4,29 8,28 

lIihar and Orissa L8 2,87 2.5:; 4,35 4,88 

Contra! Previnoes 110 1.49 3,62 82 

Assam 2 1.15 
I 
U6 0,29 5,40 

-----_._---------
TOTAL 28,60*1_ IV.s I 

25,57 21,26 115,150 

• See footnote on 
Bndgot for 1925·26. 
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